Government of West Bengal
Department of Correctional Administration
Biock-B, 2™ floor, Writers’ Buildings, Kolkata-1 -

No0.535-DCA/4M-54/10/C Date:25.06.2012

From: Shri K. K. Bandyopadhyay, WBCS (Exe),
The OSD & Ex-Officio Deputy Secretary
to the Government of West Bengal.

To: Shri 5. L. Chakraborty, WBCS (Exe),
Joint Commissioner for Reservation and Ex-Officio
Joint Secretary to the Government of West Bengal,
Backward Classes Welfare Department,
Writers’ Buildings, Kolkata-1

Sub: Request for furnishing action taken report.
Sir,

In inviting a reference to your letter No.1953-BCW dt.04.06.2012 on the
captioned subject, I am directed to say that the required para-wise report has already
been sent to the Joint Secretary, Government of West Bengal, Home (Special)

Department (HRC Cell) vide this Department’s Memo. No.2829-DCA dt.13.03.2012 and
No.62-DCA dt.11.04.2012, as called for, copies of which is further enclosed for ready
reference. :

However, reply of this Department to Si. No.16 and recommendation No.24.1 {as
asked for), is as follows: -

-----

Incidently, it may please be noted that action taken report on the report of Smt.
A. Agnihotri and Sri D. Sarangi, Special Rapporteurs of NHRC for Alipere Women
Correctional Home and Dum Dum Central Correctional Home have been sent to the
Commissian.

This is for his kind appraisal and taking further action.

Yours faithfully,

) —
0SD & Ex-Officio Deputy Secretary
to the Government of West Bengal

N0.535/1-DCA- Date: 25.06.2012

opy to the Joint Secretary to the Government of West Bengai, Ho
Department (H.R.C. Cell) for information.
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to the Government of West Bengal
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GOVERNMENT OF WEST BENGAL _ ]
BACKWARD CLASSES WELFARE DEPARTMENT "~ 4

Writers’ Buildings, Block-1, 2™ Floor, Kolkata-700001
Visit our Website: www.anagrasarkalyan.gov.in %@D‘
No: 1482-BCW/MR-47/2011(Pt.1) Dated: 24-04-2012
» ¢« ?uu - ?
From Shri S. K. Thade, IAS

Secretary to the Govt. of West Bengal

To ; The Director General & Inspector General of Police
Writers' Buildings, Kolkata-700001

Sub: Status report of the disposal 6f the pending cases under Protection of Civil
Right Act, 1955 and SC & ST (POA} Act, 1989

Sir, _
It is observed from the report of Additional Director General of Police (11}, CID, West
Bengal submitted vide memo no. 03-ADGP-It dated 13.01.2012 that total 40 (forty) number

- of cases under the Protection of Civil Right Act, 1955 and SC & ST (POA) Act, 1989 upto the

\ year 2010 has been pending with the West Bengal Police.
// Executive Summary of Advisory on Crime against Scheduled Caste & Scheduled Tribes
has stated that as per the data of National Crime Record Bureau (NCRB), the pendency of

/)/[1/ SC related cases in courts of West Bengal during 2008-2010 is 88.2%. The conviction rate is
/’)/ also as fow as 06.7%. This matter of high pendency and low conviction is of major concern
_}' of the State as well as of Govt. of India. This issue was also deliberated in the conference of
Home Ministers/Ministers of Social Justice on effective implementation of SC/ST PoA Act,
1989 on 17-04-2012 at New Delhi. In view of this | would request you instruct the
eoncerned officials to expedite the investigation of the cases in right earnest to reduce the
pendency of cases and to improve the conviction rate. Furthermore the report in respect
year 2011 may also be submitted for the said purpose.

o Y A detailed statement stating the incidents of atrocities during 2007-2010 is
Heda
; HEREEL I encl@sed for your ready reference.

Yours faithfully, -

Sd/-
(S. K. Thade)
Secretary to the Govt. of W.B.

V 0: 1482(2)/1-BCW “ Dated: 24-04-2012
Q){\\d\\\ ated.

Copy forwarded for information to:

"{’ Principal Secretary, Home Department, Writers’ Buildings, Kotkata-1
ﬂ) / Additional Director General of Police (11}, CID, West Bengal, Bhavani Bhavan Alipore,
f‘AW\\ Kolkata-27

XL*’JK\T(HML

Received cogtaats but sot veritied

. :g ) _ (S K. Thade)

S NN ] g ot // A Secretary to the Govt. of W.B.
Home (Folttical) Departmont A Q):;Y\ |

Goye. of Weat Banga) yd

Writers Buildings, Solisia : _ | ég ’
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4 ﬁ\,ﬁ\? 7 GOVERNMENT OF WESTBENGAL
AR OFFICE OF THE DISTRICT MAGISTRATE &COLLECTOR
¢y HOOGLY, J.M.SECTON.

MemaNo, - J.M. Dated:-

[0

b The Superintendent of Police.

?’~i 1he Sub--Divisional OH’]CGI

herainores O ande L)lu. Sadar! Ar clmbag

o PO Cum DWO.L
TOROUW

Reminder letter. N§ -2

Subject :- Action taken report sought for by National Human Rights
Commission over the recommendation of K.B. Saxena’s
repart on”Prevention of Atrocities against Scheduled Castes’

Ref. == This oftice memo no. 408(6) J M. Dated. 17
and office memo no. 275(6) .M. Dated. 23

With reference to above, He is requested to send the action taken
feportover the imatter at an early date. on urgent basis because Joint Secretary Human
Rights Commission is pressing hard.

L§5\§5(W\/ [N\/ b \’V
W idL Dlstnct Magistrate (Dev)

L\\ /\/ : -~ Hooghiy.

~
g{:/ ~ Memo No - 48;((@/1@) F.M. Dated :- (4, & 172

\// Copy torwarded to the Joint Secretary, Human Rights Cell, Home (Special)
Department. Writers’ Buildings . Kolkata- 700001,
M /

-

Addl. District Magistrate (De\)
W o Hooghly.
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F. No. POA/OI/BCW-BST2012-A TR \@“‘
py GOVT OF WEST BENGAL :
- {ﬁ;’:@‘é“@ QFFICE QF THE P.O.-CUM-D.W.0O., BACKWARD CLASSES WELFARE,

Sl 1 No. Station Road, Rishi Bankim Sarani, Barasat. 0
&' North 24-Parganas, Pin- 700 124 %ﬁ
ol Phone No. 033-2552-4078
Memo No.‘]Oéf/BCW/BST. Dated: 2§.06.2012

.To
__&hri MK. Kundu
Joint Secretary to the Government of West Bengal

Home (Special) Department,
Huinan Rights Cell,
Writers” Buildings
Kolkata-700 001,

Sub: Submission of Action Taken Report (A.T.R.) for sending to National Human Rights

Commission, New Delhi over the recommendation of K.B. Saxena’s report on
“Prevention of Atrocities against Scheduled Casteg’:

Ref: Your Letter vide No. 244(27)-HS/HRC/Misc-02/12 dated 01.03.2012 and subsequent
reminder letter vide No. 606(25)-HS/HRC/Misc-02/12 dated 26.04.2012 and
No.672(25)-HS/HRC/Misc/02/12 dated 09.05.2012.

Sir,

With reference to above, I am submitting herewith the para wise Action Taken
Report (4.T.R.) which has been asked by National Human Rights Commission, New Delhi
over the recommendation of K.B. Saxena’s report on “Prevention of Atrocities against the
Scheduled Castes” during the year 2011-12.

In this connection some clarification, necessary orders ave essential for further
smooth implementation of targeted activities for prevention, protection & benefits of
deprived scheduled castes in respect of the recommendations contained in the report on
“Prevention of Atrocities against Scheduled Castes by K.B. Saxena’s.

With regards,
YT

Yours sihcerely,

{Sanjay Bansal)
District Magistrate
North 24-Parganas, Barasat

e
T l ’{
BCW(OLeatier Head 3 Cr{ i

Wwest Heiy
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GovT. oF WELT RBAYAL N2
-——-—/—

" Action already taken/ proposed to be taken as per Recommendations of the g§ l
Repart on “Prevention of Atrocities against SC's” by Shri K.B. Saxena.

Jurisdiction of Action:  District:- North 24 Parganas, West Bengal.

Sl. No. | R. No. Particular(s)

(1) (2) (3}

1. 3 Training of Officials

The 3 tier training for Civil and Police Officers at lower level will be organized at
district only after getting the design and syllabus from National Human Rights
Commission and the master trainer as well.

2. 31 Annual Workshop of S.P.s & D.M.s

The State authcrities are empawered to organize the said workshop.

3. 4. Special Courts

As per notification no. 3280-) dt. 16.02.1990 of Judicial Department, Court of the First
Additional Sessions Judge, North 24 Parganas has been specified as special court

under SC/ ST (POA) Act, 1989 and Public Prosecutor, North 24 Parganas has been
specified for the same purpose.

4. 5 Meeting of DLV & MC .

District Leve! Vigilance & Monitoring Committee has been constituted on 19.01.2012
vide Notification No. 12/BCW/BST dated 02.01.2012. N.G.0."s working for SC’s are
aiso involved in this Committee. Steps have already been taken to publicize provisions
of POA Act, 1989 through distribution of handbills, display of Flexi Board etc. Tri
monthly meetings are organized and proceedings thereof have been transmittad
onwards. Dates of such meeting already held- 06.02.2012 and 16.05.2012.

5. 7 identification of atrocities/ untouchability prone areas

In this respect, some areas have already been identified as atrocities prone areas
under Jagaddal and Airport P.S. However cooperation has been sought from police
authority for identification of such areas more judiciously.

6. 8 Annual Award for the police station

We may assist the state authority in identifying pro-active police stations who witl be
found most responsive in dealing such cases.

7. 10.3 Effective utilization of compensation money for sustainable rehabilitation of the
victim

District Administration is monitoring the same itseif and also through the District
Level vigilance and Monitoring Committee. One Miss Gunja Halder had received a
sum of Rs.25,000/- {(Rupees Twenty Five thousand) only as caompensation relating to a




e

rape victimized case in this district and follow-up action is continuing in the purpose
! of rehabilitation.

8. 10.4 Inclusion of the value of property destroyed in the compensation package

Guidelines will be followed.

g. 15 L Posting of one woman police functionary in each police station

After completion of identification of atrocities prone areas in whole district the matter |
will be placed to the District Level Vigilance and Monitoring Committee which in turn
may recommend the name of police stations where woman police functionaries may
be posted. In case of investigation into serious complaints of violence against SC
women it is being tried to depute women police officer and where this is nat feasible,
a woman police functionary accompanies male police officer/ officers during
investigation.

10. 16 Setting up of women police station

Appropriate authority will take necessary action.

11, i7 Notifying a lady officer for addressing the atrocities cases

If such an order be communicated from the end of State authority, it will be made
more obligatory to entrust one fady officer in each block for entertaining such
complaints.

12. 18 Self- Help Groups

Already 4477 nos. SC SHGs and 359 nos. ST SHGs have been formed uader SGSY. Most
of them are involved in income generating works after getting proper capacity
building training and skill development training from DRDC. The cluster leaders will be
trained on relief provisions as laid down in POA Act, 1989, how to draft complaints on
behalf of the victims etc. with assistance of DRDC authorities.

i3. 20 identification of Welfare agencies

3 such organizations are already working with us to help the victims in registering
complaints and pursuing the cases.

i4. 23 Identification of organizations to deal with the custodial violence etc.

QOrganizations as mentioned in Sl. No. 13 wilt be requested to deal will this matter also
for keeping liaison between competent authority and NHRC/ SHRC for initiating
pracess of enquiry expeditiously.

15. 24 Formation of an ombudsman to look into custodial atrocities

Specific guideline is required from the respective authority of State Level.

186, 24.1 Formation of visitors committee for each Jail

The matter will be placed before the District Level Vigilance and Monitoring |




its

Committee to constitute the Visitors Committee for each jail for performing the
specified activities.

17. 25 Creation of a cell for keeping informations about 5Cs in police and judicial custody
The cell will be formed very shortly headed by P.O.-cum-D.W.0. A detail guideline if
issued by the authority about its composition and activity it will be very helpful.

18. a0 Uploading of different informations
All related informations including proceedings of District Level Vigilance and
Monitoring Committee are being provided to State authority for uploading in the
website.

15. 35 Strong Investigation and Law Wing
Necessary actions are expected to be taken by Ministry of Social Justice and
Empowerment.

20. 57
N.A.

21, 58 Awareness programme regarding the abolition of divine prostitution system
Nothing to do on this point as in our state the ‘Devdasi’ system is not in vogue.

22, 5% Intensive survey to identify ‘Devdasi’

N.A.

23, 50 Rehabilitation programme_for ‘Devdasi’
N.A.

24. 61 Society of ‘Devdasi’

N.A.

25. 62 Police Task Force
The matter will be taken up with district potice authorities to investigate trafficking in
women and children.

26. 63 Enforcement of various laws
Asstt. Labour Commissioner of the district will be pursued to enforce various labour
laws with a view to minimize the violence committed against SCs.

27. .65 Strengthening of machinery for enforcement of labour [aws

The Labour department officials are being contacted for organizing training/
capacity building etc. for strengthening their machinery.




28.

67

Occupations to be brought within the ambit of Minimum Wages Act.

Action will be taken as per guidelines would be issued time to time.

29.

77

Comprehensive survey of SC child labour.

tt will be done as will be directed.

g6

Identification of SC bonded labour/child [abour

Necessary cooperation will be made to NHRC in their intensive inspection in this
regard.

31.

38

Labour cachment area development programme.

According to specified direction of Ministry of Social Justice & Empowerment/
Ministry of Lakour or the authority of State Government a [abour catchment area ]
development programme will be initiated to target those areas which push a large
number of labourers to other States in search of work.

32

96

Ensuring possession of land.

This Department as well as this District Administration always remain alert so that no
SC/ST people be deprived of getting possession of land distributed to them under any
programme and land records are also being rectified accordingly.

33.

97

Providing ownership rights for the Govt. iand cultivated by SCs.

This is being done as per existing WBL & LR Act and Rules under the supervision of
SDOs and officials of tand department.

34.

98

Protection of SCs warking as insecure tenants or share croppers.

Officials of Land department are taking care of this matter as per law.

35.

99

Distribution of Govt. land to eligible SCs/STs

This is a continuous process. BL& LROs are taking care of this matter after getting
approval from concerned SDOs.

36.

100

To make the land under litigation available for distribution to SCs.

This is being taken up with Judicial department for giving top priority tc get
expeditious court decisions.

37.

101

Restaration of land encroached by non-5C persons.

Necessary steps are being taken whenever such problems arise with the help of civil
and police administration.

i ‘.YJ%;/'



38.

102

Alienation of land owned by SCs to Non-5C§ -----—- to prohibit.

Relevant Jaws will be followed.

35.

103

Enjoyment of equal rights on community land/ property etc,

Adequate steps are taken for ensuring that there be no restriction for SCs to enjoy
equal rights on community land and other common property resources, their right of
grazing or right of way, etc.

40.

104

Ownership right for those lands where SCs have constructed residential house.

Such cases will be dealt within the ambit of existing law and in assistance of Land
Department.

41.

105

Providing land to landiess SC persons.

The process is going on under the supervision of Land.department officials under
‘Chas-O-Basobas’/'Nijo Griha Nijo Bhumi’ Prakalpa. Benefit of IAY is also being
provided to them for construction of houses on procured land.

42.

107

Protection of SCs from being harassed for under payment/non-payment.

Whenever any such complaints received then and there the matter is investigated,
financial institutions are contacted to prohibit under payment, non-payment and
fraudulent drawal of loan amount by others. Punitive actions will be taken against
officials/intermediaries, if found guilty.

43.

111

Arrangements to look after needs and problems of DNT.

Necessary actions will be taken as per guidelines issued by competent authority.

44,

112

Providing necessary support to DNTSs.

This district is ready to extend all types of coaperation.

45,

113

Sensitization of local Panchavats for development of DNTs

The matter will be taken up after getting proper training and guidelines from
competent authority.

46.

114

Research studies on various problems relating to DNTSs.

Not relevant to district level activities.

47.

115

Reservation of posts.

It is followed according to latest guidelines on 100-point roster of reservation in every
sector wherever applicable.




&

48. 130

Checks to stop under —utilization/diversion/misutilization of fund meant for SC”
development under SCP.

Any such misutilization is never encouraged. it is well monitored from district level so
that the fund allocated for SCs/STs never be pilferaged in any form.

"R
3y

Countergigned, ]
’57?5 Mﬂw’
-t Y /{q/l\b\v_)/

District Magistrate P.O. ciin D.W.0, B.C.W.
North 24 Parganas North 24 Parganas, Barasat
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Memao No., [ A=
y
To

The Sri. MUK Kunda.
Yot Secretary

10 the Govsinimen. a7
Home {bpec:al) Depa
Human Right Cell, Write
Kollkata — 700C01.

Sub :-

. the recommendation af K.B. Saxena’s repoert on

Ref -

Sir,

with reference

desired report has already heen sent vide
However | am again enclesing

\ x ,‘/'/
Y\

Enclo - As stated.

l\/lemo NO.

"_}__*— M

Copyto:- |
CAto 'xdd tignai

afdvro/ tetter To Kurdy, Joint Secietary Action

#1000 ',—f'

Government of West Bengal
Office of the District Magistrate
Backward Classes Welfare
Howrah.

o few
pated L J L% o012

'
20 ]\l_l

rienent,

s’ Buildings,

Action taken report sought for by National Human Rights Commission over
“ prevention of Atrocities
against Scheduled Castes”

L T T

Yaur memo ne 244 {27} H“-fHRLfF"|>_~(_l-'2/'j.-_, 1. 01/03/2012 & Mo, 605 {25 -

HS/HRC/Misc-02/172, db.26; ‘0412012

memo no quoted above, | am to inform you that the
this office memo na. 1264;’BCW—HUW dt. 21/05/2012.
v action:

to lhe subject anc

a cooy of the said report for your perusal and taki ing necessar

Yours faithtully,

srfadriads

District Magistraie

. Howrai.
. ‘}?\p
. | Dated j & /2012
District Magutnate (DEV] ‘Hawrah. ‘ AR [

Cah - 1 117
'ﬂ‘,} u'?-'\a"aQ_—a'l\L
District Walfare Cfficar
" Backward Class s wWelfare
g }-!ov..-r-al..

EEVSN ST

taken repart Mational Human Rigits Comanissic 1
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Government of West Bengal,
Office of the District Magistrate,
Backward Classes Welfare Department,

Howrah.
.',."_-) _,»“- ",'. B | O '/‘ ™, I- /]l,—/!
Memo. No._ {7 2o/ /BCW-HOW Dated._ =0 "7,

To

The Joint Secretary, '

Home (Spacial) Department,
Human Rights Cell,

Writers’ Buildings,

Koikata 700001

subt Action taken reperton fecommendations of National Human Rights Commissibn:

Ref: Your mema ne, 24&1{27)v!~fS/HRC/MISC-O2/12, dated 01.03.2012

Sir, : : S .
am subriitting herewith action taken report'on récommendatr’onspf National Human
Rizhts Commission as desired in your memg no.i244(27)-HS/HRC/’MISC~()2/12, dated 01.03.2012.

Enclo: as stated.
Yours faithfully,

)
?7/ '

T

District Magistiate,
i , Howrah.
\_‘\
S e
Memo. No. /BCW-HOW e Dated. _
T T~ L . -

- _ T

Copy for information forwarded to - '“‘--\MH_T\\\

The Additional District Magistrate {Dev), Howrah.' \\\

/A

' L ' o e {’:&__ Distri;tl\bgi;sfra g,

" "Howrah. “



R. Ne.

Recommendatlons ' L Vo

542

Firsiand Second me of t ammg is matter of State Pohcy ; ;
On cempletion of Ffirst and Second tier of training Executive Magls{rales will
participate Third Tier Training at District Level.

CAnnuabworkshop et he fixed as par schedehe framecd by State Government.

Court of First Additional Sessions Judge, Howrah, has bheen ernpowered to try the

i offences vide Motification No, 2974-) dated15.02.1990. My oot

Public Prosecutor, Howrah, has-been empowered to conr‘uu the.‘c_asz;:s vide
Notification No. 3280-F; dated 16.02. 1‘“]0 o TR ey
Matter of setting up Special Courts have been wfu red to- thﬁ"gp..setary Baakwnrd
Classes Weliare DLp'uftmenr Wie th ofﬁte no. 1181/BCW Huw rhted 04, Dv 71}1"
to take up with Judicial Departmpnt for taking necessary action.,, -, :

In terms of Rule 17 of the Scheduled Castes & Schedulad T ibes (Prevention of
Atrocities) Rules, 1995, District Level Vigitance Menitoring Committee has been
reconstituted vide notice dated 3" January, 2012. Matter of selection. of Human
Rights Organizations as invitees will be placed in the dext meeting of the District Level

Vigitanca Manitoring Committea.

v

The Sub Divisicnal Officers and Block Development Officers have been requested vide

- this office no., 1185{16)/BCW-How, dated 04.05.2012, for identification of atrocity

prone areas. The Cammissioner of Police and Supermtendent ‘of Police have heen
requested to take necessary action vide this office no. 1184(2)/BCW-How, dated
04.05.2012, in the matter. Me'ﬂbers of Dlsmu Lavel \/mlance Momtornw Cornmittee
fiave alsa been requested to lake mmauve in the matter. o

6

The Commissioner of Police and Suj serintendent of Police have br=en n—c,uestﬂd to
take nccessauy action vide this office no. 1384{2)/BCW-Hew, dated 04.05.2012, in the
matter. ldentification of Police Station as mosi responsive to cormplaints will be taken
up in the District Level \hg;lance Committee fVlomtormg Meeting on rncommendat;on
of Police Authorities.

10.3

Compensation will be given as per Annexue , ch’oc.ule 10 Rule i ;(4) of the Weft
Bengal Scheduled Castes & ~chnduled ribes (Prevention of Atracities) Rules, 2992, as
amendm. and the matier will be taken up m the District ._evd Vigilance Monitoring
Committee in due course.

[wk]

Value of property is included in compensauon in f-\nnewre l, Schewie to Rute 12(4) of
the West Bengal Scnﬂduled Castes & Schaduled Tribes (Prevention,of Atrocities) Rules,
1995 as amended.

9

Matter has bezn. taken up with the. Commissioner  of. Police, Howrah, and
Superintendent of Police,  Howrah, vide this office no. 1184(2)/BCW-How, dated
04.05.2012, to select, woman. petice functionary. Woman Civil functionary will be
selected by the District Magistrate.

P

Matter has been taken up with Commissioner of Police, Howrah, and Superintendent

of Police, Howrah vide this office no. 1184{2)/BCW-How, dated 04.05.2012.

-

oy
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il

There are’posts of Block Welfare Officer and Women Development Officer in each
block. Selection of such officer by Block Development Gificer will be done as per
instruction of District Magistrate. Nameés of such Officers witl be communicated in due
course for notification. Arrangement will be publicized, '

18

Matter has been taken up with the Biock Development Officers and Project Director,
District Rural Development Cell, vide this office ne. 1187({14) y/eCw-How, dated
| 0405.2012, for formation of Self Help Groups by Scheduled Caste Wormen. Accordingly

| b they will be given elementary training for building up confidence and to tackle cases of

' violence and atrocities to Scheduled Castes. B

20-:

l Atternpts are being taken to select voluntary women's organization, lawyer, scCial
L activists and wellare agencies to intervene in the matters of atrocities and gencler
i re lcleu violence. Particutars will duly be cominunicated to State Government.

e
=~ H

23

24

4.1

TDistrict zutharity wiil communicate names of NGOs for selection by State.

rl\_/lmu of setiing up Special Couits have been 1eferred to the Secretary, Backward
l Classas Welfare Department, vide this office no. 1131/8CW-How, dated (4.05.2012,
| totake up with Judicial Departmernt for taking necessary aclion.

Thc Controller Cor rec,‘uonal Home, Howrah, has been directed vide this office .
1183/BCW-How, dated 04.05.2012, to rake necessary action for implementation of

| the recommandation, Matter witl be reviewed periadically.

I

| Superintendent of Police, Howrabh, vide this office ne. 1184(2)/BCW=-Haw, dated

lA cell is being constituted headed by District Welfare Officar, Backward Classes |
;w;lhr to keep information about Scheduled Castes in Jail and Police Custody.
| Matter has been taken up with the Ccmmissioner of Police, Howrah and the

| . ,
1 04.05.2C12, to take necessary action.

fomrt
[#s]

30

Ton enguiry will be uploaded in official website of district. Some information s

AII relevant mformatlon refating to atrocities, reservation, developmént and'reporta

l available in the official website of Backward Classes Welfare Department.

=

l‘;/latter has baen taken up with Commissioner of Polu,e Howrah, and Superintendent
of Police, Howrah, vide this cifice no. 13184(7 )/b(_W How, datyed 04.05.2012..

P
o [Se

| Does.nog periain to this State

Custom of,'Devdasi” is not prevalent in Lln:. d: al.a

[ ]
I~ =

Dnes not arise

Does not arise ..

b | isd
0N RN

L Doss not arise

[ Matter has heen tal<e1 Lp- mth Commlss oner of Polsce, Howran, nd Suocnntenflmt
l of Police, Howrah, vide this office no. 1184(2 )’EC‘N How, datyed 04.05.2012..

<N
(W]

[Deputv Labour Comriissioner, Howrah, .has been directed wide this office no.
1188/BCW-How, dated 04. 05 2012, 10 implement law strictly. s

65

1189/BCW-How, dated 04.05.2012, to take necessary action-in the matter involving
| Labour Department, NGOs, Social Activists and Trade Unions. -

28

Deputy Labour Commissioner, Howrah, -has heen directed vide. this otflce no.
L 1188/8CW-How; dated 04.05.2012, to-see that Minimum Wages Actis implemented.

lDeputJ Labour Commissioner, Howrah, has been directed vide thls “office no.
|
i
I
|




£y

Deputy Labonur Commissicher, Howrah, has been directed vide this ofifice no.

lzbour with emphasis to those engaged in hazardous occupations and to take measure
within ambit of law.

1189/BCW-How, dated 04.05.20i2to undertake a caomprehensive survey of child-

Scheduled Caste migrant lzabours may be engaged in schemes under Mahatma Gandhi
National Rural Emplovment Guarantee Act so that they earn livelihood within their

: abode.

| The Block Development Officers and Sub Divisional Gfficers have heen instructed vide

l this office no. 1186[14}/8!”‘\/\/ How, dated 04.05. 2012, to find out areas from which

[abours go out. They have béen™iidtructed to ensuré effective |mpie=menht|on of
schemes under Mahatma Ga th _Nmonal iu;ai Employmﬂrt GUalaﬂt ge"Act to
eliminale exodus. : ot

B N et

| Matter has been taken up by Adultuﬂ a let”Li Magistrate (LR) vide l:hi's.*"d_fl’ité no
lLbaHCw How, dated 04,05.2012 o take appropridte action. .

| Patta may be given to Scheduled Caste peonle who traditicnaily cultivate vested
lands. Matter hias been taken up by Additional District Magistrate [LP.) vide this ofiice
no. 1183/BCW-How, dated 04.05.2012 to take appropriate action.

Matter has been taken up by Additional DBistrict Magistrate {LR) vide this office no.

1123/BCW-How, dated 04.05.2012 to take appropriate action. Share Croppers are
b enrolled as Bargadars and due proiection is given to them.

| Matter has been taken up by Additiong| District, Magistrate (LR),vide,_this oifice no.
1183/BCW-How, dated 04.05.2012 te t take apprapnate action.

E (98
W

(8]
(wal

Matter has bzen taken up.by Additienal District Magistrate (LR} vide. thls OffiCP no.
1183/BCW-How, dated 04.05.2012 to take approgriate action.

] i\flatter has been taken up by Additional District Magistrate (LR} vide this office no.
83/BCW-How, dated 04 (05.2012 to take appropriate action. Matter will be taken up
i by D|_5ur<,t Leve] Vlgllance Monitoring Committee to ensure it under The Scheduled

'_ Castes & Scheduled Tri_bes (Prevention of Atrocities) Act, 1589.

)

1 Law is prevalent.

39

I
o

i | Matter is deall underProtection of CIV!I Pjgh aAct L PP

Matter of State policy. - BT

‘. Provision of purchasing of land fmm Iaud owners by State is in vogue. Su Iz [JErsens

Funder Below Poverty Line may be given Louses wader Indira Awas Yojana.

! Matter has been Ldken up with the Lea J District-Manager,- United Comimercial bank

’ -: Howrah, vide this office .no. 1180/BCW-How, dated 04.05.12. Matter will also be

| reviewad-in District Level Bankers” Meetings:and Development Meetings. ..

; Matter has been referrad to the-Secretary, Backward Classes Welfare Department,
| vide this office no, 1182/BCW-How. dated 04.05.2012, to take up wsth Dapartmenr of

i Social Welfare.

; Matter has been referred to the Secretary, Backward Classes Welfare Department
{ vide this office no. 1187/BCW How, dated 04.05.2012, to take up with Department of
| .

L Social Welfare. . !
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Matter has beén referred to the Secretary, Backward Classes Welfare Departn’néﬂt,
vide this office no. 1182/BCW-How, dated 04.05.2012, to take up with Department of
Social Welfare. a

Matter has been referred to the Secraetary, Backward Classes Welfare Department,
vide this office no. 1182/BC\W-How, dated 04.05.2012, to take up with Department of
Social Welfare.

100 puint rosteris being maintained by appomting authority for appointments.

' Strict vigilt will f:gkept to ensure that diversion or misutilization of fund under

Community Development Schemes for Scheduted Castes is nol done and optimum

utilization of the fund.

Sl s

District Magistrate,
Howrah,

\\W_.,—/
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GOVERNMENT OF WEST BENGAL X ﬁm

. OFFICE OF THE DISTRICT MAGISTRATE & DISTRICT COLLECTOR
M ~ MALDA

Memo No. ¢ 15 2| en( Muig) Dated. 03 [0™H] S-6/2

From: The District Magistrate
Malda

To: Sri M.K.Kundu
1oint Secretary to the Government of West Bengal
Home (Special) Department
" Human Rights Cell
Writer’ Buildings, Kolkata-700001

Sub: Action taken report over the recommendation of K.B Saxena's report on
“prevention of Atrocities against Scheduled Castes”,

Ref: Your memo no. 812(23)-HS/HRC/Misc-02/12 dated , Kolkata, the 29th
May 2012

Sir,
With reference to the above, a report over the relevant matter is being placed
below for your kind information and taking necessary action.

Si. | R.no. Recommendations Action taken

INQ.

4 5 Regular meeting of Vigilance | The meeting of District level Vigilance &
& Monitoring  Committee | Monitoring Committee , Malda, is being held
meeting at District level properly and timely. The copy of its resolution

also is being communicated to the State.

17 | 25 Creation of a cell for ' Action taken. P.O-cum-DWO is looking after

maintainance of records of such work.
victims and for providing

reiief

37 {101 Restoration of land belonging | Action is being taken immediately after receipt
to 5¢ of any such informations in the district.

42 1107 Investigations into complaints | Action is being taken.

relating to bank loan to SCs
under various devetopment
programimes '

45 | 113 Sensitization of Local | Continuous effort is being placed from the
Panchayats , NGOs in the !district administration to sensitize  Local
district as to various | panchayats and NGOs about all development
development programmes programmes to SCa as well as legal provision

against atrocities to them.

Yours faithfully

%&\J R District Mm
\_\\ :

g | \OVEW Malda
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Government of West Bengal
Office of the District Magistrate, Murshidahad

Judirial Munshikhana

MemoNe_ 96 i JMIJEN Dated_‘??_/_ :_q_é: 7.

From: The District Magistrate, Murshidabad.

To: The foint Secretary to the Govt, of West Bengal,
Home (Special} Department, Human Rights Cellg,
Writers Buildings, Kotkata-700001.

sub: Action taken report sought for by National Human Rights Commission over the

Recommendation of K.B.Saxena’s (Retd. |1AS) report on "Prevention of Atrocities

Against Schedule Castes”.

Ref:  672{25)-HS/HRC/Misc-02/12, dt. 09-05-12 , 244(27}HS/HRC/Misc-32/12 d1.01-03-12,
AR AMICIC L L
& 606(25)-HS/HRC/Misc-02/12 Dated 26-04-12. In enclosing herewith the photocepy of the
action taken report in respect of above noted subject and reference wincl: are as faliows will speak for

Itself.
{ Location - m@rﬁaﬂgs ‘ - asenclosed. ]
| Kandi Sub-Division __—_“zﬁy occurrence of atrocities Renort of SDC, Kandi-1 page. o
j]"g_a_i_r]g S_Cs Was nq;___received Vel | L

This is for favour of kind information and necessary action. The repart of other 3 Sub-Division ie.
jangipur/Sadar and Domkal has already been sent vide this office memao no. 923/)M/EN DE.07-06-12.

£ncio; As stated. @ - {/\//'
{ E- A

i Al
For District Magistrate,

turshicdabad.
/ i N R

-B | /g/ﬁ?}/’n/
y ;

] ,fx
(\J Covt of wag Beng

Hom : Depa.
Sp

=
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e WEST BENGAL POLICE DIRECTORATE I

WRITRS BUILDINGS, KOLKATA -1.

Memo. No. 3951 — AGm/HRC Dated: 29/06/2012 @/’H
Adm/HRC - 22712012 o107 11
To

Shri M. K. Kundu.,

Joint Secretary o the
Government of West Bengat
Home [Special) Department
H. R. Ceil.

Sub.: Action taken report sought for by National Human Righis Commission
over the recommendation of K.E. Saxanas' report on "Prevention of
Atrocities against Scheduled Casies”.

Ref.: Your po. 812(23)-HS/HRC/Misc -02/12 dated 29/05/2012.

With reference to above G COpy of action taken repcrt on above noted

recommendation received from Additional Director General & Inspector General of Police {H,
C 1D, West Bengal vide his Memo. No. 3839 /POWC/ADGP/LAW dated 09/06/20172 is sent herewith

for kind perusal and necessary action of the Government.
.

/\.\
.?/.'

(SANJOY MUKHERJEE)
tor Director General & Inspector
General of Police, West Bepgal
AN

Ly
AP/29/06/12

\d\ Govt. of West wery
Ha,

Hows .Depa:‘[men‘
Spacia] Seciion

Marv N 7L Of-oy-t=
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WEST BENGAL POLICE DIRECTORATE

— WRITRS BUILDINGS, KOLKATA -1. :
b %
. f ' ‘
Memo. Mo, 3951 — Adm/HRC / ! Dated :  29/06/2012
AdDm/HRC — 227/2012 0l 64 Y2~
jo

Shri M. K. Kundu,

Joint Secretary to the
Government of West Bengal
Home (Specicl) Department
H.R. Cell

Sub.. Action faken report sought for by National Human Righis Commission
over the recommendation of KB. Saxanas' repord on “Prevention of
Afrocities against Scheduled Castes”.

Ref: Your No. 812(23)-HS/HRC/Misc.-02/12 dated 27/05/2012.

Wilh reference fo gbove @ copy of action faken repori on above nofed

recommendation received from Addifional Direcior General & Irspecior General of Palice [ll).

C.ID., Wesl Bengat vide his Memo. Mo. 3839 /POWC/ADGP/LAW dated 09/06/2012 is sent herewiin

e AV
é, (o

(SANJOY MUKHERJEE)
for Director General & Inspecior
General of Police, West bengal

for kind perusal and necessary action of the Govemment.

AP/29/06/12



A AN
z/\:ﬁ\\ BHABANI BHAWAN, ALIPORE =
KOLKATA — 700 027

Memo NO.BQBJC]/POWC/ADGP/L;}W' June § 2012

T0

- N / -
Shri M.K. Singh, IPS | ‘~-/*’“/VW\/\\,\(\JW

Inspector General of Police (Hgrs.)

Holding Addl. Charge of Inspector General of Police (A)
West Bengal

Writers’ Buildings,

Kolkata - 700 001

Subject:  Action Taken Report sought for by National Human Rights

Commission over the recommendation of K.B. Sexanas’ report
on “Prevention of Atrocities against Scheduled Castes”.

BYERCE

Raference: His Office memo no. 2230-Adm/HRC/Adm/HRC- 227/2012 dated

16.04.2012.

With reference to the above, action taken report sought for by the National
Human Rights Commission on the recommendations of K.B. Saxana on "Prevention
of Atrocities against Scheduled Castes” relevant to the police department is
furnished below. :

Sl R.No.
i 3.
2 3.1
3. 4,

The Civil Right Act and SC/ST (POA) Act have been introduced in the
syllabus of basic training for the police personnel up to the rank of Dy.
SP at Swami Vivekananda State Police Academy at Barrackpore. The
Additional Superintendents of Police from the districts were called to
the review meetings held by the SC/ST Protection Cell and they were
sensitized about the provisions of the Act. They were directed to
effectively implement the provisions at the field level and also
sensitize/ create awareness amongst the police personnel in the
districts.

The Home Department may organise annual workshops with DMs and
SPs on the implementation of these laws at State Administrative
Training institute as desired by the Commission.

Vide Notification 2974 - ] dated 15.02.1990 of Judicial Department,
Govt. of West Bengal, The First Addl. Session Court has been

AT (A0l "3
— e 12 SR L
Y - 3
P .'“V / C. // gq(j\; ,
,,\‘17\\7/.‘\.-\ GOVERNMENT OF WEST BENGAL \[ QL;W»\ o
Y WA CR{MINAL INVESTIGATION DEPARTMENT % ’



o

10.

11.

13.

14.

15.

16.

17.

18.

19.

20.

10.3

10:4

17.
18.
20.
23.
24,
24.1
25.
30.
35.

57.

(7
e

-designated as special court in each district for conducting trial of cases

under SC/ST Act. The Government had alsoc appointed Special Public
Prosecutors for each district for conducting the cases under these Acts.

The reply/ report may be obtained from the B.C.W. department.

There is no atrocity prone area as such in the state. Hence no plan of
action was prepared.

The Government may take a decision on instituting an Annual Award
for the police station which emerges as the most responsive to the
complaints of the SC/ST and achieved significant success.

This matter is not related to the police department. The Government
may give a reply.

This matter is not related to the police.

There is no atrocity prong area as such in the State. However the SPs
will be directed to ensure that whenever serious complaints of SC
women are investigated, a lady police officer may accompany the
DySP.

There is no exclusive police station for SCs in the State. The
instructions mentioned in the para will be communicated to the
exclusive woman police stations.

This matter is not related to police department.
This is not related to the police department.
This is not related to the police department.
This is not related to the police department.
This is not related to the police department.
This is not related to the police department.
This is not related to the police department.
This is not related to the police department.

This is not related to the police department.

This is not related to West Bengal.



21.
.22,

23.

27.
28.°

29.
30.

34.
35.
36.
37.
38.
39.
40.
41.
42.

43,

58.
59.
60.
61.

62.

63.
65.
67.
7.
86.
88.
96.
97.
98.

99.

100.
101.
102.
103.
104
105.
107.

111.

(149

This is not related to the police department.
This is not related to the police department.
This is not related to the police department.
This is not related to the police department.

Anti Human Trafficking Unit exists in CID to investigate complaints of
trafficking of women and children.

This is not related to the police department.
This; is not related to the police department.
This is not related to the police department.
This is not related to the police department,
This is not related to the police department.
This is not related to the police department.
This is not related to the police department.
This is not related to the police department.
This is not related to the police department.
This is not related to the police department.
This is not related to the police department.
This is not related to the police department.
This is not related to the police department.
This is not related to the police department.
This is not related to the police department.
This métter is not related to police department.
This is not reiéted to the police department.

This is not related to the police department.



44,

" 45,

46.

47.

48.

112.
113.

114.

. This matter is not related to the police department.

This is not related to the police department.
This is not related to the police department.
This is not related to the police department.

This matter is not related to the police department.

(R. Thyagaraju)
Addl. Director General of Police (II)
CID, West Bengal

5
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GOVERNMENT OF WEST BENGAL bew pusmida enail.com
OFFICE OF THE PROJECT OFFICER-CUM-DISTRICT Phone & Fue No- §31222.275127
WELFARE OFFICER, B.C.\WW. PASCHIM MEDINIPUR
Zilia Parishad Complex, Micnapore

Memo No: - WA DL BCWMidW), Daed.. M- 3V

To

Shei S.L. Chakeabariv, W B.C S (Exe)

Jomt Commissioner tor Reservation and

ex-officio Joint Secretary to the Govt. of West Bengal

Sub:- Action taken report on Prevention of Atrocities against
S.Cs’ by the recommendation of K.B. Saxena;

Refi- No. 1952(38)-BCW  Dt. 04-06-2012;
& No. 2003(19)-BCW Dt. 08-06-2012;

Sir.
In reference fo the above, | am sending herewith the action taken report on Prevention of

Atrocities against S.C3” by the recommendation of K.B. Saxena which are related to this office and

the report submitted by the 5.P., Paschim Medinipur for favour of your kind perusal.

Y(}ursflfithl'”uIf}a’~ o

£nclo- As stated gt
2
. P.O. Cum D.W.0.

y _f.o/’ \R B.C.W, PASCHIM MEDINIPUR

Vo _ )
Memo No: - M.\%X.‘@/BCW/MM(W), Dawed. M - o

Copy forwarded for information and taking necessary action 1o:-
I District Magistrate, Paschim Medinipur;
2" Joint Secretary, to the Govt. of West Bengal, Home (Special) Department. Human Rights
Cell, Writers™ Buildings, Kelikata — 700001
3. Addl. District Magistrate(Gen), Paschim Medinipus:

e"‘x

AN
D A
’ k(\
P.O. Cedm D.W.0.

\;&ﬂ&c.w. PASCHIM MEDINIPUR

I \ /,
Q}/ o Govi. of Wesr Henogas
“’/lr?} . .j..‘ s g‘.
/. ){) ! oy (SRR s 1

Spoat 5o

Mimry o LOY 3 an ]

P
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GOVERNMENT OF WEST BENGAL bewpasmid@zmail.com '
UFFICE OF THE PROJECT OFFICER-CUM-DISTRICT Phore & Fax No - 03222.275327
WELFARL OFFICER, B.C.W. PASCHIM MEDINIPUR
Zilla Parishad Complex flﬁ;:fi’napore'

MemoNo: - 7 76 /BCWIMid(W). Dated. 0.7~ Gl 2

Ta

The Joiat Commissioner for Reservation & Ex-Officio Ji. Secretny
to the Govt. of west Bengal

Backward Classes Welfare Deptt.

Writers Buildings

Kolkata — 700001

Sub:- Action taken report sought for N.JH.R.C. over the recommendation of
K.B. Saxena’s report on “Prevention of Atrocities against Sch. Castes”

Ref:- £06(33)-HS/HRC/Misc Dt. 26-04-2012 of Home (Special) Deptr
Human Rights Cell;

Sir,

In reference to the above, 1 am enclosing herewith the action taken report sought for N.H.R.C.
over the recommendation of K.B. Saxena’s report on “Prevention of Afrocities against Sch. Castes”
submiited by Superintendent of Police, Paschim Medinipur for your kind information and necessary

action.

Yours faighfully,
Enclo:- As stated

P.O. Cati DIW.0.
‘\QQ B.C.W, PASCHIM MEDINIPUR

)

Memo No: ??é/l@ IBCW/MId(W). Dated..(3.. 7 = & 5. L2,

Copy forwarded for information and taking necessary action to:-
L. District Magistrate, Paschim Medinipur;
2, Addl District Magisirate(Gen), Paschim Medintpur;

e

P.O.C ’ﬁ?.(@o

B %B.C.W, PASCHIM MEDINIPUR

4
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Government of West Bengal
Office of the Superintendent of Police
Paschim Medinipur.

Mermo No 22/_0_/13 Dated_[ifg/QOlQ

To
The District Magistrate,
Paschim Medinipur.

Ref: Memo No. 606 (25)-HS/HRC/Misc-02/12 dated 26.04.2012 and Memo No. 244 (27)-
HS/HRC/Misc-02/12 dated 01.03.2012 and 233(2}/Gen. Dated 11.05.2012.

Sub:Action taken report sought for by National Human Rights Commission over the
recommendation of K.B. Saxena's report on “Prevention of Atrocities against

Scheduled castes”.

With reference o the subject meationed above I am funushing the action taken report s

noted balow point wise:- -

Si. No.3. The Addl. District Secession Judge 1st Court, Paschim Medinipur 1s Special Court in
this District for dealing with the atrocity cases.

Si.No.4. District level monitoring committee has already been formed in this Distrnict.
Committee details as noted below -

Shr Pravat Kumar Chakraborty, Dy. Supdt. of Police (Admn), Paschim Medinipur
and Nodal Officer of SC & ST Atrocity Act. Contract No. 8434054327,
11} Shri Gobinda Barman, DIO-1, DIB, Faschim Medinipur, Contract No.

59434166259.

i) SI-Tushar Kanti Paria, 0O/C, DCRE, Paschim Medinipur, Contract No.
9734364844,

ivl ASI-Godadhar Ghosal, Reader to S.P, Paschum Medinipur, Contract No.
9775588463,

S1L.No.5. No atrocities prone area in this District particularly.

S1.No.6. Award system is running in this District for most responsive to the complaint of
Scheduled Castes and the taking follow up action fimely and for future inspiration.

S1.No.9. Women Police functionary has already posted to all PSs in this District.
$51.No.10. Women Police Cell already setup in this District under Kotwah Police Station.

S1.No.25. Deputy Superintendent of Police investigates the atrocities cases in this District. /

/
A\ /
/\&4\5

This 1s for favour of your kind information and perusal.

Siypérinten '\‘:llt of Falice
Paschim wedinipur

AR

i



GOVERNMENT OF WEST BENGAL

OFFICE OF THE PROJECT OFFICER-CUM-DISTRICT

WELFARE OFFICER, B.C.W. PASCHIM MEDINIPUR

Zilla Parishad Complex, Midnapore

Memo No: -

To

!}/(7

/BCW/Mid(W).

The District Magistrate
Paschim Madiripur

Sub:-

Bewpasmidiie mail.com

Phone & Fav No - 03222-273327

Dated. ,/S ............ /

Action taken Report in respect of K.8. Saxena on Prevention af

Atracities against Sch. Caste (NHRC);

Ref- 302/Gen Dt 13-06-2012;

fn reference to above, the undersigned is sending herewith the action taken reports pertaining 1o those

points which are

relevant to this office.

SL. IR Recommendations- Action taken Remarks |
No | Na, f
31 S8 A labour catchment development programme may | Special emphasis has been given i
be mitiaied 10 target those areas which push a large | in the  following  sector 1o
nos. oi labours 1o others Siates in search of work. | eradicate the problems of labour
Appropriate package of development measures may | migration from jocal area :
be implemented to remove conditions which force | Re-construetion / Extension / Up-
labourers from these areas to migrate. Ministry of | gradation /  Modification  of
socizl Justice and Empowerment wizh the help of | Hostels of SC swdents 7 Minor-
| Ministry of Labour may identify such areas from | lrrigation and agriculture / village
| where SC labour migrates, get project prepared and | fink road / Bridge / Culvert in
‘ pro actively work 10 get them included in the | order 1o fill up the critical gaps f Ir
special component plan of the concerned state | drinking water facilities. All the | '
! Govi. and sectoral  progamms of concerned | above noted work are  beino | :
C ~ ministries for implementation implemented under SCA 10 SCSP. | i
%48 130 | Under utilisation. diversion and misutilisation of { While implementing  schemes T
| funds atlocated for S.C. development under SCP | under SCA to SCSP emphasis is i
i and sectoral schemes in various Srates is emerging | given on proper Utilisation of |
! as a matter of serious concern. Planning | Fund and ali the schemes have E
i commission should collect details of these features | been executed properly. No under |
i state wise and arrange discussion with defaulting | uiilisation, diversion angd | i
states and work out strong measures to siop | misufilisation are allowed. i
diversion and misutilisation of funds and promote i
their full and proper utilisation. It should diverse {
effective mechanisms such as Punitive financial
consequences which create adequate pressure on !
state Govt. against re-petition of these practices. !
National commission for SCs and STs may visit i
defaulting swates for discussion to accelerate the !
pressure.  Ministry  of  Social  Justice  and
Cmpowerment may monitor the impact of these
measures with the help of competent research
] Drganization.

This is for favour of yvour kind information.

Memo Noz-/§ o/ ?/;. = /BCW/Mid(W).

1

Yours fithtully,

&

PO, Edm b.‘\ 0.

% B.C.W, PASCHIM MEDINIPUR
A

Dated. 2S5, & 12, .

Copy forwarded for information and taking necessary action to the

1. Joint Commissioner for Reservation & Ex-

BCW Deptt. Writers™ Buildings, Kolkata - 700001;

2. Addl. District Magistrate (Gen). Paschim Medinipur.

K&

Othicio Joint Secretary.

'Qi‘rj/éf\io‘\mﬂ

P.O. Cum D.W.0.

5.C.W, PASCHIM MEDINIPUR

to the Govi. of West Bengal
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Government of West Bengal C

Office of the Commissioner of Police, Kolkata,

T 18, Lalbazar Street, Kolkata-700 001 @2}%/\
) S ;o (—,) ; . ~ \‘) .,f!'.\ s ST
Memo No. I.- 70 ™. /RPTsFreia- Dated {J) /7 7 <0 7
. : 4
iD-471267 '

From : The Commissioner of Police,
Kelkata.

To : The Joint Secy. to the Govt. of W.B,,
tlome (Special) Department.
Human Rights Cell,
Writers” Buildings,
Koltkata—1.

Sub. : Action taken report sought for by NERC over the recommendation of KE.
Saxena's ceport on ‘Prevention of Atrocities against Scheduled Castes’.

Ref. : Memo Nos. 759-HS/HRC/Misc-02/12 dated 18.05.2012 & 812(23)-HS/HRC/ Misc-
02/12 dated 29.05.2012 .

With reference to the subject cited above, this is to state that with regard to Kolkata
Police the following relevant recommendations will be acted upon:

(a) Sl No. 1, Recommendation Na. 3 — Kolkata Police will include the implementation of
laws on atrocities against Scheduled Caste and other reguiatory measures in the
training programmes for subordinate officers and men; however, the design and
sytlabus of such training course will have to be approved by NHRC if the State
Government so desires, as per the recommendations.

(b} SL Ne. 2, recommendation No. 3.1 = This refers to Annual Workshop for the ranic of
Deputy Commissioner of Police. Such a weorkshop would be organized in consultation
with Home Department,

(¢} Sl No. 9, Recommendation No. 15 — At least one police functionary is posted in each
Pofice Station, although there is no such atrocity prone area in Kolkata. Investigation
on vicience against Scheduled Caste women will be carried out by a Women Police
officer and where there is no women police officer, a woman police or civii
functionary will accompany male police officer/officers during investigation.

(d} SI. No. 10, Recommendation Mo. 16- A Women Palice Station could be set up which
can also entertain complaints of Scheduled Caste women.

- {e) SI. No. 25, Recommendation No. 62 — It refers to setting up of a Police Task Farce for
investigation of complaint in trafficking of women and children. Detective Department
is already dealing with this issue. Although the recommendation further suggests to
investigate cases of Devadasis, the Devadasi tradition is not in existence in Kolkata.

i
1 "

P .
W iy
for Commissioner of Police,
Kotkata.




All communications to Government
should be given the Number, Date and
Subject of any previous
correspondence and be addressed to
the Secretary of the Department

concerned
From
To
Sub
Ref :
Sir,

Government of West Bengal
Law Department
Legislative Branch
Writers’ Buildings, Main Block, Top Floor, Koltkata-700001.

No. §77-L
Lw/0/7A-03/02

:Shri A. Pal,

loint Secretary to the
Government of West Bengal

: The Joint Secretary,

Home (Special) Department
Dated, Kolkata, the 6™ July, 2012

Action Taken Report on “Prevention of
Atrocities against Scheduled Castes.”

Your letter No. 812(23}-HS/HRC/Misc-02/12
dated 29.05.2012.

| am directed to refer to the letter under reference on the subject cited above and to

state that this Department is

not related with the matter mentioned in the

Recommendation of the Report by Shri K.B. Saxena.

Wl

Yours faithfully,

@x‘k—?
to the

Joint Secretary
Government of West Bengal

v ol YWEesT Heny
Yoo Deoa - aed

S,:_jc;j';__-‘g ST .
023 o 130712

Mary No



Al communications o Government - Government of West Bengal

+ should be given the Number, Date and Law Department &Q):L‘
Subject of any previous correspondence Legislative Branch

v ij;i;‘i;ﬁdeﬁ;‘;e Sectelary o e yyidiere’ Buildings, Main Block, Top Floor,
H ¢ C Cerngd
P : Kolkata-700001.

4

No.|030-L.
EW/O/M-72/2012

From : Shrt A. Pal.
Joint Secretary o the
Government of West Bengal.

La ¢ The Joint Commissionsar for
Reservation & Ex-officio Joint Secretary
to the Govi. of West Bengal,
B.C.W. Department,
Writers’ Buildings, Block-f, 2™ floar,
Kolkata-700001.

Dated Koikara, the 17° Julv, 2012,

-
sub: Aetion Taken Repoz'f Sought for NHRE over the recommendation
of K. B. Saxena’s report on “Prevention of Arracities againsg

Scheduled Castes™.

Sir,

L am direcred to refer to your fetter No.1953(163-BC W/MR-47/2011 I(Pt.1). dr.04.06.2012, addressed w©
the Secretary, Law Departiment, in connection with the subject noted above and to state over the matier refevant
to the Law Department that, as per the W.B. Rules of Business read with Secretariat Manual, West Bengal, with
the proposal for a legislation Act, 1993 shall be initiared by the Administrative Deptt. concerned ard as such, this
Depti. cannot suo moty initiate a proposal for legislation.

I am, therefore, further directed to intimate vou that the Protection of Human Rights Act, 1993 and the
Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, 1989 are Central Acts and these Acts ma
be amended by the State Govt. but the proposal for legislation shall be initiated by the concerned administrative
Deptr. ice. in this case the Home Departiment.

Yours faithfully,

T A sS4 =R fal-
/> AY Icint Secretary
% '\b to the Government of West Benzal,

No. 103071 -L., Dated Kolkata, the 17" Julv, 2012.

Copy forwarded to the Joint Secretary, Backward Classes Welfarz Deptt., Writers’ Buildings, Block-I, 2" floor

Kolkata-700001.
&~ ol

Joint Secretary
1o the Government of West Bengal.

3

N 103069-1 Dared Kolkata, the 17 July, 2012.

Capy forwarded for information & necessary action, if any, to the Joint Secretary, Home (Special) Depariment,
Human Rights Cell.

C\,

= \\?
Joint Secretary

o the Government of West Bengal.

San Sagan'NHEC P z 696 R l:"/: ’.&?‘ - | Z—



FAX

Government of West Bengal
Land and Land Reforms Department
Establishment Branch
Writers’ Buildings, Kolkata-700001

No. 4476 -Lsu/ LL/O/M-25/12 Dated 19.07.2012

From: The Deputy Sceretary to the
Government of West Bengal

The Director of Iand Records and Surveys

o
& Ji. Land Reforms Commisstoner, West Bengal
Survey Buildings
35, Gopal Nagar Road,
Alipore, Kolkata-27
Sub:- Prevention of Atrocities Against Scheduled Cas[;‘cs.
Sir, '.

[n forwarding herewith the copics of thus Department’s Memo No, 3196-1'sit
dated 25.05.2012 and subsequent Reminder No.4066-Estl. dated 03.07.2012, 1 am
diveetend foanlorm yon that the repbs sounhi form the leftor Noo 3196-1s1t dored
23052012 s sult awaiting [rom your end .

[ am, thercfore, dirccted 1o request you again to kindly expedite the

matier and send a report to this Department at an early date.

Inclo. As stated Yours laith{ully,
Sd/- S.K.Ghosh
Deputy Secretary to the
Government of West Bengal

No. 4476/1-Lsti. Dated 19.07.2012

\EZ})p\j forwarded for information and necessary action to the:-
Joint secretary, Home ( Special) Department, Human Right Cell , Writers'’

Buildings, Kolkata-700001.
Deputy Se 1‘011\*}"4 the

) L g wonge Government of West Bengal
/

SN
-__;T_,-.

i . o
P( PRI ._- . . T&}?‘O;“ {-Z
EP 9} iy b LL@Q A



Govormnont of Jest Songald

Ih)

Offico of the District Magistrate,
J .M Bronch,
ooy Mo, :_r‘ri ‘{,C’G ;111_25/:2_ Tyt g s
From 3 The District Magisirote,

Cocchbaolinr,.

E I‘Ls K%m

int Soeretnry to the Governmont of

FR8

~

roport on Provention of

Ref 1 Yeur Ho. 812(25) Datod 29.5.2012
Zir,

e subjcct capticn

(LS
S

Coochboliny,

Yleat -)x.Hx_ _l

Buildingz.

SIS
LI e LAl

ATrocities

~bove ing
TeT 2542012 which wro 4uly
A

acnt horow:th for your

fﬂ'*hfully,

Ceochbcn:r;

i

1ct
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Sir,
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i Nn. | No ’
. 19 35 * ;.-.u gractin o
[ 20 {37 .
21 1 a8 . -
HEREE . Nn{awhmll( for(
!_TE_T 60 s Natapplicable far Cooch 1 lm; | |l .I: it o
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30 | S8 s Any such instruction is yel to rec Ibzfill o ot |
31 | 88 » Any suchinstruction is yel fo l‘é.‘l'l,‘ri\:‘l—‘mii'li.';- e 1o jenntinn o o T
N s Nated for future reference, -
33|97 o Any suchinstruction 5 yal to L(\li\_f_i‘|| TR B IR TTP __:_*7 T
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37 | 101 + Noted far fulure referencs, o _ B
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Copy forwarded tor -
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Government of West Bengal
Office of the District Magistrate, Murshidabad

fudicial BMunshilehiae
Dated_© ?%@_é//L_

Memo Na 92,& JM/EN

From: The District Magistrate, Murshidabad.

To: The Joint Secretary to the Govt, of West Bengal,
Home (Special) Department, Human Rights Cello,
Writers Buildings, Kolkata-700001.

Sub: Action taken report sought for by National Human Rights Commission over the
Recommendation of K.B.Saxena’s (Retd. IAS] report on “Prevention of Atrocities
Against Schedule Castes”.

Ref:  672(25)-HS/HRC/Misc-02/12, dt. 09-05-12 , 244{27)HS/HRC/Misc-02/ 12 d.u1-03-12,

& 606(25)-HS/HRC/Misc-02/12 Dated 26-04-12.

In enclosing herewith the ghotocopy of the action taken report in respect of above noted

subject and reference which are as follows will speak for itself.

Location: Remarlks: | As enclosad

1.Jangipur Sub-Division,
District- Murshidzabad.

Any occurrence of atrocities
against SCs was not received yet.

Repart of SDO. ianzipur, pages— 1.

2. Sadar, Berhampaore
Sub-Division, District-
Murshidabad.

1.Domkal Sub-Division,
| District- Murshidabad

There is no atrocities against 5Cs
at this Sub-Division.
Thers is no atrocities against SCs
at this Sub-Division.

Rep—ért of SDO, Sadar, pages — 6.

Repart of SBO, Domkal, pag'é;_;'—ug_

This is for favour of kind information and necessary action.

Enclo: As stated.

For oistdict Magistrate,

v
£l {ﬁ[ n.

pAusishidabad.

=

SOV of West Henga,
Horo Depa-iinent
Spacial Section

Niarv ang?;tg dt 15 06 12—
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Govt. of West Bengol
Office of the Sub ~Divisional Officer ; o § Ay 2012
g or.J) / G I’l

Jangipur, Murshidobad

Memo no... \) m‘ / /f”f I

To

The Disirict Aogistrate, Murshidabod

Sub:-Action token report sought for by the NHRC regarding
“Breyention of Atrocities ogainst schedule casts”.

Ref+-Memo no 788(5)/IVi/En Dated 30/04/2012

Jangipur Sub-division within the district of Murshidabad is having ¢ schedule caste popuiation
of 183276 (2001 censusjof which male comprises 93605 and female 83671 out of the totai popuiation
of 1188622 in the sub division.The recommmendations of the report on “PREVENTION OF ATROUITIES
AGAINST SCs “by Shri K.B.Saxena IAS hos been thoroughly discussed with all the junctionaries ot
differens level of sub-divisional administration for proper implementation ond guidance. The matier
aiso reviewed freguently in the sub-divisiona! ievel meetings with line departments Any occurrence

of atrocities agoinst SCs wos not received yet.

Specia! care hos veen taken in the matier of child jabour .There are 140 no of NCLF special
schools running in the sub-division under the guidance of the Murshidobad Authority for Elimination

of Child inbour,with the provision of Mid-Dey-Meal.

Special carve is extended thiough L&L R Depertment for setilement of ceiling surpius land to

the eliginie scheduie caste beneficiaries with proper possession.

Yours faithfully

5 e Soverony
Sub- v

isiorigl O_}“r car

}a/ng;/ag L// .




Memo.

From ¢

Sub

Ref

31T,

@

ﬁ.{‘” - /
.| <

Government of West Bengal

Office of the Sub-Divisional Officer, Sadar,

No:- )

Berhampore, Murshidabad.

259 1Ew Date:-05./ 06 / 2012

The Sub-Divisional Officer ( Sadar )
Berhampore, Murshidabad.

The District Magistrate,
Murshidabad.
_TL.L dl.lit’_llﬂ.i TV‘*—-'UL.'Y\/'}:LL:, ‘,(L\ BV T

Action taken report scught for by NHRC over the recommencdation
regarding preventicn of atrocities against Schedule Caste of this
Sub-Division.

Memo No. 788 (5)/ JM/ En, Dated- Berhampore 30.04.12,

As per above reference this is to inform you that there is no

atrocities against Schedule Caste at this Sub-Division, so the guestion of

prevention such atrocities does not arise,

Yours faithfully,

Enclo: Such report coming

from BDO, Berhampore
Hariharpara, Nowda, _
Beldanga-I, Beldanga-II. o

xff

Y F"“ o

Sub- DsVJSlonal Offlcer.(Sadar)
Berhampore, Murshidabad.

My~



FETAT T
Government of West Bengal

Office of the Biock Development Officer
Berhampore & Murshidabad

erhampore@gmail.com FAX: (03432) 252-656

Shone No.: (03482 252-656  E-Mall: baoherhameore=s
9

o
mMamo No. R0 nae o) 1 062G
To

The gup-Divisional Officer,
Sadar Sub-Division,
Beihampore, Murshidabad

Sub:- Actien taken report sought for NHRC over the
recommendation rgaarding gehedule Caste of this BlocK.
Ref-- Memo No, 1089, dated 140 {2012.

ity against
& doss not

Sir,
you that there is n0 case of alros

ofrm

o the above subject, this is to in
atign of atrocity against Schedule Cast

In reference
senedule Casig in this Block, So the question of preve
aTise.

This is for your information and taking nacessary action.

(//‘
Rkl

AL |
Block Deve\opmé‘nrtéOﬂicer
Berhampore Murshidabad

o

T

gon soughl [or NHRC over (he.docs com-2

EASC & STwachon fahen s




.

Governmant of West Bengal
OFFICE OF THE BLLOCK DEVELOPMENT OFFICER
Hariharpara : Murshidabad.
Ph.No.(03482)230246/230292 Fax.{03482)230246
Email: hariharpara@gmail.com

Sy W
AR R R I T

- sanal Uilicer (Sadar

Serhampore rurshidabad.

Sl

DECVOTIE

el

RIBATS

'

A3

“alen roport sought for by SHRC over the recommendation regarding

L Arrdaction asainst scheduls casie my s Biock

Blis Wi No- 102397 En dated- Pg (05,2012

I Tt

i1 [ TP TS RS PR aE e P I VIR IR TN
enee o the suppeet nolad shave. that No iiormabon i« ceiverd ARTIN

sy ]y be noted as TNIL

Block Development Officer
Bariharpara, Murshidabad,



T,
@oberment of West Wengal .-
®ffice of the Wlock Bevelopment Officer, Foloba

P.@ - mntala, Bist - Murshidabad ?{S‘k
E - Mail ; bdonowda@email ¢om, Website ; waww.nowdablock.in
MemoNo: 376 j e Date: lf’/g{//?———"
Tao,
The Sub-Divisional Officer {Sadar),
Murshidabad,

Sub - Action taken report sought for by NHRC over the recommendation regarding
pretension of Afroctties against Schedule Caste of this Block.

Ref - Menio No - 108%/En dated - 14.05.2012.

Gir,
With referance o the above subject this is to inform him that there are no Atrocities

against Schedule Caste in this Block. Therefore the report may be treated as nil.

- Yours faithfully

\

Y
MR\

Block Developfneﬁ}bfﬁcer, Nowda
Amtala, Murshidabad

&) ‘

¥

-}«
T
W
N



Governms I«,f vV sl Bengal

Office of the Block Development Offl
8eldanga ~ | .. Murshidaoad
£. Mail ID — bdohzldanga@reditimail.com ’ Phone No — 03482 - 284047
pazbeldangai@omail com Fax No — 03482 — 254047

L S =T —— ="

v l‘“;‘:l Date: j{q Oq [-7 -

Slock Development Officer
Beidanga — 1, Murshidabad

G

The Sunb-D w's:oﬂal Qfficer {Sadar)
Serhampore, Murshidabad

Sub: - Reaarding prevention of A rocﬁ a5 aaainsi schaduie caste.

e e s

Raf:- 1089/En Daigd- 14.05.2012

i recnect of the matter noted above this s 10 inform you that no such report of afrocities

_ermsduled caste nas baen recaived by the undersigned till date.

Trus 18 for vour kind nfiormaicn and taking nacessary action.

Yours faithiully

r}f"‘f (S
Bicck Development Officer
Beldanga — 1, Murshidabad
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SELCR . b
3

. ‘ ,
Government of West Bengal} Bernciiniyuie, Murshidabad j

N7 ”.3@ B

— L

¥
4
H

Office of the Block Development Offreer
Beldunca — 11 Development Block

e e AT rowir N v — — — oAt 3 —m——r—
Willage & Post Olfiee Shatiipar. Distriet — Muvshidabad, PIN - 742163, Tefephone & Fax {03487y - 11234 E-mail

rdabeldanpgaliemail.cony

Memo No. (074 [Bel =11

o
T2 Sub-Divisional Offtcer
@Earflampore Sodar, Murshidabad

Subjecr:  Action faken report sought for by NHRC over the recommendation regarding

prevention of atrocities auainst Schedule Caste of your Block
Retf:  Memo No.-1089/En of ... I . 10542012

Sir,

£s per above reference, his is to inform you that there is no atrocities against Schedule

Caste at this Block. So the question of nrevention sucht atrocities does not arise.

%ewm j)a,«ig.agwgc% .
byt N

Block Development Officer
Beldanga — 11 Development Blo ck
Ny Shaktipur, Murshidabad

Vs
/zﬁ,{\‘_
E ,.1[\ v

L

Dated 2/¢S /2

o0
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Gowernment of west Bengal

> g goril-
. Cfiice of the Sub-Divisionz! Gfticer "[)7 [ 7 @Jq
Dok, diurshida 14530 C\/) Tﬂ/ i

s, .

e Lhsirc [ IS Pt ) j’:“: . / {‘/’ )
t e .
aurshudadsa C’f i (LA,Y} 1'\_ il

‘1 e '.'.1‘—-; Sreyh / !j)/
ST Dl T

“aon Laken report saught (or by HHAC over the recominendalion of K.B. Saxena, 1AS

“Priventian 0 Alencities against Schadulad Casies”

s bdeme, Mo, 78RS AR di 3004 3012 A 820(8)/1na di. 14052812

i refecance 1 above sulject, Fom to submit herewith ihe pointwise Action taken report sGught

o I SHRC oy the recommendation of K8, Saxena, 165 (Retd.) rega rding "Prevention of Atrogiiss
ais sriednied Castas” for favouws of vour kind i nfarmation and nscessany ACHoN.
Yours faithiuily,
_ i
‘ gl opgain e

- K .ith_. L ' f A
Sub-Divisignal dmicer L
Dgmkal, aurshidabad

b S
TREN
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i Recommendations
Na o MNo. R )
B A ] sStare Gowrnmems raay instituie an annual | award {far ih .Jol r:: alaii-ar‘.
b wihich emerges a5 tha most raspansien 1o the complaints of Schedyle d
! Cagtas and has achisved 3'5 sificant success in taking provantive measures
:‘ tircly, ragictenng all cases of violency i ad exoediticus folfow- np action
K 16,2 States may Le girec fac b Malicral Human Rights C ommission [0 make i

i i

i | Gisteict Magistrate sedsly rasponsibls for ensuring that the compansation
: manay gven ta the viclims is affeciiveiy utitized to previde sustainabia
‘ 1 rehatilit Jhm: Tha paramaiers of cuch rehabilitztion may be faid dowo in
|

i

RULRY Aanual. Staie nod District fevel fdoniiormg and Vigdanoe Commiiioas
i omay monites the statos af refanilitazion,

f=r}

L fis-r;;Jr-w srbate instruciicns may be issued lw rlrllrunﬂi Hupan Righis

} Cammission thaz velue of property destroved in the course af atrocities
commillad agzinst Scheduled Casles Is included sn the compensatian
package grovided 10 them, o

(]
o

o comeney

Mo comsien:

At least one wonman palice functianary may pasiad in mrh pofice station |
located in airocites prons arcas in Lhe Staia. [ showld be endezvorad :
that, 25 far as o “;hlfz, investigatian into zeriods Lompl ey of viulenc.e

this 1s noi feasible, a woman p.;lch or civil Fu; clionary misy accompany

sl police oficad! officers during in astigation.

Poiicy mativr -

..... TSR

CAn the distrigt lzvel, SOTEN polics station may Le solb up exclesively
manned by women (unctionaries so ihai corplaints of Scheduled casie
‘ a1, if not cotgniaingd elsewhzre in the 'h:.lr:cu, can bo rogistered
[ thars, Where an exclusive polica staticn for SCs has bewo ==l up At the -
; District Headguarters, it gould have @ Wemen's Wing masnad by woamen
i

o
o=
—
[44

s funichionarias W Serve t this purpose

ale Grveznmeniz may notify a lady ofnrw from among lll{:‘ s:zﬂ aﬂed
z3ih L-' ok, such as the Social Veifare Officer ar Wemen & Child |
dapment Oificer 10 enterlsn camoddinta regerding the dl-ireaimant of

istereg by ihe

[
(B
I—
et

and vielence committad ggainst B wommes nob rag

sampetent auihaniy and afficlally pass iton the o red autharity with

i
' a copy o the District dagistraie fof ial Iﬂ[, -'p neressary invesligalion. This

Policy matiers

Y Sefi-hatp groups of 5C womena should e lormed in cach village with
*sizazhle 5C population, in atredtics prone areas w siant with and © giher |
aregs susseguentdy. These araups, apert from bamg pichilized for -
zelivilies ralaling to theift, credic and development may also be gieen
pismeniery legal training alang will sessions on oonlidence building which :
onuins them with knawladgs and strength 1o take up cases of viclence and
discriminatians azainst 5C women with Palica/ Ciwil functonaries and

. ;errum emotianal support Lo the vieiims and dispatch them o compaignt
auliorities and Human Rights organications/ activists, if any. #inistry of

u«

crizl mslice and Empowarment may include this moaswc as 3 pact of
covities dor administration of 508/ §Ts {Preventicn of Acragiiest Acy

i ?,Q

\.-fu

o .";:.ucnal Huinan Rights Convmis sion with ihe help of Siate l,;mrmnwn"
and Human Riphts organizzliont should ideatiiy at the feval of each
diziric, whera airgeiies against 50 women oCcurn, & woemen 's crganization

i
|
I
i
i
i ;
H 1
; i
! or its branch, a lowyer! laveyers, human righis activistfactivisis or wellarg l

: apency/ agendias, 50 cial worcker, who can be contacied by vicims or
mensiers of her family in cases of complaints regarding gender ralaied

i vialance wihare ihe compeient authosities do nol respand or have shown

¢ giydaus bias in doaling with it The identified agency may tike ug the

Cmatiar with the campeient cuthurity if the complaint has not br:es*.\_
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Ly e witars O ulleo €ons ftuted for each it and cpmml Rappporteurs ] :
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L i nu:awd out to hem. I g i ‘
T ot Dwicls which i < populstion. District | -
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& “‘H‘:.[:J [ ahull create a Cedl in his office headed by the Disric Sacia
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o maten o respEect ol S5 i CUSTEGY 1By i pravided 1 enabie them l '1
Ly 1ahe up thp matler il ADPropaaie ion o aueking colinf adindssible ! !

pryalian,

apsder (he baw
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faf greatdn t ..nsuxamncv acit g accassibifity. The ma erial 1o pe placed
Can the wohsie o e Staze shoudd nclude, 8 e sddition to the above, - I
fndenes of WGUicy ordut-d i respect of spediic meidents. Procesdings ¢f b
crata loyel Wiilnnce and Ronitering Commiltaey, €il. i non-adficial groug © '
Al neTsans snis recied in problems of 5Cs may be constitured at 1he State
and central level To re aularly repodl on e material placed on 18 website, |
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] . o ) i
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|
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Al FANENGals, 1 WALy Curiadizoen U
need tor Lhelr Gevsiopment anid ;ehabilitalion negds and , 0

A nidy O e

garticular, about changing peoples’ aivde (gwards hem. Training o ‘i
proErammes conemplalad i Mational Human Righis Commission ’ l

somendatinas may caver this aspact ais. Ministry of Sodial justice !
Cand Empoviermient o i Ay pursug e Matler ith (e Siate GovEaments. 1 |

[X¢ 1:lRt’l( ot Social justice and tmDG"JEEI'IaE‘ﬂ[; Tribal ailairs muay sponsos |

l-w arch studigs oo varicus grofizms relating o DMTS tof specilic ribes/

communiaey, wiee r‘lt\_r’;bul Y10 ablain vajuahle insihis and neqessary | oo E,
wpots concerm Hiam sof undertaking policy Inicrventations on their ! l
upiftraeni, des Jr"ah’j_lu,n and mainsireaming. - P ___m
imiiar sxercise should n;f“i-r—nu. ul by the Sizie Governments in respeet ! i :

af the raserved post under thom and thelr PSUs, etc. where raseryation n, ; Lo

aonlicalle. S . S

p— T

2l
N
. R
! -
. - Sl R
1 N, No.
1 B D
;
:
[
i
i iy
L6 by
—_—
T L
15 i

E

|
,

| copsequences which ciesie sdequate prassure 6o 3t

©hess oreasuegs with itz holp of conpeient resparch orpanizalions,

:;:u‘si)u';d densz  efieciive mechanizms such a3 pumiive financind

s

— P
Grder-ninization, diersion and misutilizazien ol (Uads Jligrated o 3
s{p ant Secicral Schemes in wafious Siatas is i

gewulap gt !
Linerging as 8 matier of serious eendem. plannmp, Commission should

i ey et

coliect details of these features siato-wise and arranpe discussion with
Al

aiaulting :1d i o out slrong mCazuies ta siop diversion anci .
gfont mm‘t jn: II; out ‘th Ccf |;‘ e o H:ﬁ ,(In . | Funds 272 property used jar l
cutihzavon o nds and promot air Ino pronyr wi n. s i
misgtdizaiion of iu  proniote ihalf T < props ) i the development of SC& ST |
people
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sanst cepatiion of thess pracbices. repional Commission 106 508 z2nd &vs
w wisi defauting 3taies far discussion (o accelerate ihE prassure,
sty of Sogial Justce snd Empowaiment may menitor the impact of

£ 43 Mos. of §T £a2rtii'icatr:¥n"n heen ssuelirom this office during the year 201122
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Government of West Bengal g\‘“
Office of the District Magistrate, Birbhum
R.G. Section

Memo No. l BB’L/RG /1 X-76 Dated..i.%.j.lg/li

To
The Joint Secretary,
Government of West Bengal,
Home (Spl.) Deptt., Human Rights Cell,
Writers' Buildings, Kolkata. 700 001,

" Subt-  Action taken report sought for by N.H.R.C. over the
recommendation of K.B. Saxena's report on " Prevention of

Atrocities against Scheduled Castes".

Ref:- Your No. 244(27)- HS/HRC/Misc-02/12 dated 01.03.2012 and
672(25)- HS/HRC/Misc-02/12 dated 09.05.2012.
. Sir,

With reference to the above, this is to bring to your kind notice that the following
steps have already been taken for prevention of Atrocities against Scheduled Castes.

It has been discussed and decided by both the District Magistrate, Birbhum & the
Superintendent of Police, Birbhum that soon after getting syllabi of training for the three
training course which is approved by National Human Rights Commission, training will be
organized.

District level Vigilance & Monitoring Committee meeting for preventing atrocities
against SC'S are held at Birbhum District once in three month on regular basis fo review
the status.

Though there is no menticnable atrocities prone arec but the district authorities is
trying to bring all SC women in Self- help group. It is discussed not only to bring the SC
women under the shade of SHG but also to give them elementary legal training along
with sessions on confidence building with equips them with knowledge and strength to take
up eases of violence and discriminations against SC women with Police /Civil functionaries

and provide emotional support to the victims in situations of crisis.

Govt. of West Bangal

Horo s [repa’ ik
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under strict vigilance.

Distribution of land to SC beneficiaries is running scheme of District Birbhum.

Information:-

Up to April’ 2012

Till now, no incident of child labor is noticed by district authority, but it is also ?\XO

SL.No. | Nome of the Items Total no. of SC Area involved
beneficiaries (in acre)
1. Nija Griha Nija Bhumi 22 3.03
2. Pattadar -79,880 -20,162.29
3. Bargadar 48,174 50,463.07
4. Homes Stead 12,110 449.61

Besides those, the following Steps are discussed and decided to be taken if not

already implemented ot the District Level Vigilance & Monitoring meeting.

Meeting of the Vlg:lcmce & Momformg Commlﬁee on Prevenhon of Atraocities Act
rcre held o;c;;f three month on regulur bcms to review The stcn‘us The followmg fﬁc’;‘rer”
has been discussed and informed the members in the recent meeting held on 24.05.2012.

At present, an amount of Rs, 60,000/- for interim relief has been sanctioned in

favour of Smt. Sumita Bauri being the victim of rape case and two cases of Atrocities on

SC/ST have been sent to the Govt. for interim relief.

Publicity for awareness: Lecaflet for awareness on Atrocities has been distributed
among the people and flexi boards are being displayed shortly.

Education: 91 Nos. of School attached and Ashram Hostels exclusively for SC/ST
are running in this district with the financial help of Government.

Post Matric Scholarship is given to the SC/ST community studenis in every year.

Coaching for Joint Entrance Examination and DOEACC computer training are given

free of cost to SC/ST community students now the training are going on in four centres.

Book grant are given to the SC/ST Students.

Ekalavya Model Residential School is going to be started in the next academic

session in this dis

Babu Jag liwan Ram Chhatrabas has been sanctioned by the Govt. for SC

Student.

trict for ST student.

1Z)5
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Two common facility centers have been established fo give ﬁnoncial assistance to
the uremployed computer knowing ST Young as enfrepreneur.

5 Nos. of New Hostel Bhildings for SC & St have been constructed.

26 Nos. of people belonging to 5C corﬁmunhy have been engaged as Dhakis in all
the Blocks and Municipalities for publicity about the activities of the Back ward Classes
Welfare Department,

Caste Certificate: 7490 Nos. of caste certificates have been issued in the financial
year 2011-12 to the SC in this district.

- Old age pension is given to the 14316 Nos. of old aged fribes. .

102 Nos. of people belonging to SC/ST have been given training on production of
Chappal from the year 2007 to 2012 free of cost to make ‘them self sufficient in
abdarpur TCPC.

70 Nos. of Land Alienation ¢ases have been settled as on 31.01 20012,

Infrasiructure developments has been done in the SC/ST Concentred many areas

under CD Schemes and under SCA to SCP and many works are going on till date.

5498 Nos. & 1664 Nos. of SC/ST Self- help groups have been formed

respectively.

This is for vour kind informaotion.

Yours faithfully,

District Magistrate
Birbhum
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Government of West Bengal 5}‘)/ "ﬁ"?}} M/

Office of the District Magistrate, Purulia e
General Section

Memo. No. 2,229 /G Daledﬂ/[ﬁ{ /2012 ggg

Te

The Tomt Secretary

to the Govt. of West Rengal.
Moo (Speciul) Department,
Fluman Rights Cell,

Writers” Buildings,

Kotkata - 700001.

Sub: - Action taken report sought for by National Human Rights Commission
over the recommendation of K. B. Saxena’s report on “Prevention of
Atrocities against Scheduled Castes™

Ref: - No. 244(27)-HS/HRC/Misc-02/12  dated Kolkala. the 1¥ Marek, 2012

Sir,

Lam directed to forward herewith the desired report under reference as received from

Superintendeni of Police, (DEB), Purulia, Purulia vide Memo. No. 799/DEB dated 28/05/2012

for tavour of vour kind information and necessary action.

Yours faithfully.

Enclo: - As stated.
(In original) 5\{“{,“ -
For District Magistrate.
C{(}f‘/ Purulia,
'\CL

{7
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- Govi. 0f Wesl Belga.
jig\}“ Home Depar,(rnen‘. .
: Spacial Sa—;cua:t 9206 2.
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OFFICE OF TH R NTENDENT OF POLICE
-DISTRICT ENFORCEMENT BRANCH
PURULIA
Memo.No, 7 99 /DER Dated. 48 /63717012,

To
The District Magistrate,
Purulia.

Ref. Your Memo.No.1298(16)/G dtd.05.04.2012 and Memo.No.l9!O(]2)/G
dtd. 23.05.2012.

Sub: Action taken report sought by National Human Rights Commission
over the recommendation of K.B.Saxena’s report on “Prevention
of Atrocities against Scheduled Castes™,

717<7iﬁndlyi;eferito yourﬁ a.bov'eﬂl.q;).ted Nleﬁo.nos., I am sending the reply in
connection with above noted recommendation on “Prekntion of Atrocities against
Scheduled Castes™ as per following seriatim as desired.
SINe.1. No such training programme has been organized as yet,
SL.No.2. No such workshop has been organized as yet.
SENo. 5. No such specific areas as Cases are not reported from any particular area.
SENo. 9. Due to shortage of Women Police Officer . all the Police Stations have not been

posted with Women Police Officer,

At the time of necessity ladies Police are supplied trom HQ to the respective PS.

S1.No.10. No such Police Station has been set up as yet.




GOVERNMENT OF WEST BENGAL D
BACKWARD CILASSES WELFARE DEPARTMENT N
WRITERS' BUILDINGS
BLOCK-1 2" FLOOR

" KOLKATA-700001 '
Visit our Website: www.anagrasarkalvangov.in q %

MNo: 1952(38) -BCW/MR-47 /2011{P1) Dated: 04/06/2012

From:-

Shri S. L. Chakraborty, WBCS (Exe},

Joint Commissioner for Reservation and

ex-officio Joint Secretary to the Govt. of West Bengal.

To
1. The Director General & Inspector General (Palice), Kolkata
2. Commissioner of Police, Kolkata
3. Superintendent of Police, (All district)
4. District Magistrate, {All district}

Sub: Request for furnishing Action Taken Repart

Sir/Madam,

| am directed to send herewith a copy of a letter bearing no: 672(25)-HS/HRC/Misc-
02/12 dated 9™ May, 2012 along with the copy of the relevant portion pertaining to your
department/office of the Recommendations of the Report on ‘Prevention of Atrocities Against 5Cs’
by Shri KB Saxena received from the Home (Special) Department and to request you to kindly
furnish action taken report of Recommendation No. 3.1,5,7,8,10.3,10.4,15,16,18,20,23,25,30,35
& 59-62, to this department by 15" june, 2012 positively for transmitting to National Human
Rights Commission.

Enclo: As stated

Yours faithfully,

ﬁ/ybf/l//ﬂ“——“

(S. L. Chakraborty],
Joint Commissioner for Reservation &
ex-officio Joint Secretary to the Govt. of W.B.,

7 1952/1 -BCW Date: 04/06/2012
Copy forwarded for information to:-

The joint Secretary to the Govt. of West Bengal,

Home (Special) Department, Human Rights Cell

Writers' Buildings, Kolkata-700001

in reference to his memo no. 672(25)-HS/HRC/Misc-02/12 dated 8™ May, 2012

SR

{S. L. Chakraborty),
Joint Commissioner for Reservation &

H
g® /I\/ YA};\V'\/ ex-officio Joint Secretary to the Govt. of W.B

i
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- Government of West Bengal,
/ Office of the District Magistrate,
\\J /\/1“\/ Backward Classes Welfare Department,
/ \\w 7 7 Howral.
Fige s ' h - /f i o
Memo, No. (00 2/ JBCwW- ,1ow Dated. “F N2
To

The Commissicner of Police, Howrah.

The Superintendent of Police, Howrah.

| . . .
Sul: Action Takén Report sought for on recommendations of
T F\‘J_E\LLQD_@,I_I:lun—mn RighisEommission:

| Ref: No. 244(27)-H5/HRCA/Misc-02/12. Dated 01.03.2012 from loint Secretary to the
j Governmeni of west Bengal, Home Special Department.

i

A phatocopy of recomimendation of National Human Righis Commission as communicatad
Dy Joint Secretary to the Government of West Bengal, Horme Special Departmeant, vide no Z84(37)-
HS/HRCA/Misc-02/12, date 11.03.2012 is being forwarded herewith for taking necessary acticn on
[oNG. 7,8, 15, 16, 25, 35, 62, at your end.

Action taken report may please be communicaled at the garliest. O
7
Frnclo: as stated. ’ ‘ i _fl.-
District Magistrate,
Howrah.

. P t’l por
- 1T A e o2 i
Mamo. No. 5 ’—l/la///,l FBCW-HOW : Cated. é’ ? { '2 '

Copy for information forwarded o
~Fhe Secretary to the Government of West Bengal, Backward Classes wWelfare Depariment.
The Joint Secretary to the Government of West Bengal, Home Special Department.

The Additional District Magistrate {Dev), Howrah.

o2
i ; ,L,?«}v'“; ,./"/.‘ ‘ f;ﬂ District Magistrate,
/0 ) {/;—/ - .pujl—\{/,f o - . Howrah.
- /.::)7" R P L -~ .}Dl’
PO BESLY
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: RECOMMENDATIONS OF THE REPORT ON ‘PREVENTION OF
ATROCITIES AGAINST SCs’ BY SHRI KB SAXENA ="

LI

LY

Jurisdiction of Action : State Governments

e e ey

| S.No. | R.no. | . Recommendations ' L

| 1. 3 Training of Officials - A 3-tier training programme for police and civil i‘w"‘"(\
functionaries engaged in the implementation of laws and regulatory | '
! measures, which have a Bearing on atrocities committed on SCs, may

be nnplementad. The first lsr of banug may be impartsd by National |
Police Academy and Lal -Bahadur Shasiri National Academy of |
Adrministration to cover only trainers from each State. The second tier | -
training may be organized by a State Training Institution identified for |
- | this purpose-by each State Government to cover officers-of level of

other civil and police officers at the lower level. This training may be .
organized by the DMs and SPs of the concerned Districts. The design’ L
and syllabi of training for the three training courses may ke approved
by tho National Human Rights Coramisgion.

r-_‘. 3.3 An Annual Workshop of DMs and 5Ps on_lmplemenfation, of thesa

where the State Home and Social Welfare Secretaries and DGPs may

subject and spe(_:iﬂoally to identify jroblems experiapced by them in

such incidents. Presiding “officers of cours dealing with atrocifies | -
S ‘casas may be invited tothese workshops -to .lecture on the |

sy ‘shortcomings in investigation leading to acquittal, Based on this |
fezdback, State Governments may take necessary corrective steps
expediliously io improve the administration of these laws. e
3 4 States need io constitute exclusive - special courts for ‘dealing with

atrocity cases in districts where volume. of such. cases is large. Special’

competence and commitment and -their level of remunération should:

lavel of motivation and performance. .

4 5 .
L meei - regularly as- per. prescribed  provisions. “Human " rights,

" 5[' | — organizations .and activists working for-and with Scheduled Castes | 24
i naay be involved in their deliberations as members/inviices. Their | -

webhsite - of the S‘fagé Governments. - Nationab. Human - Rights } =
b Commigsion may suggest that-State Home Minisier and SC Welfare | .

-—
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interact with padicipants on the whoie range of issues concarmning the [~

1 Staté level and dist;iCt F;e'\_fe_!ivigilanpe and, monitoring‘cbmmiitegas may | S

]

)
)

DSPs,. SDMs, ADMs, etc. The, third tier of training: would deal with § "

laws may be organized in the State's Administrative Training Institute | st

=~ | investigation anck frial -of -cases. of _atroci_ties,-those:experienced, by |
victims and impact of measures tndertaken to-prevent recurrence of |

public prosecutors for Lhis work may be selected on the basis of their )

be adequale fo sustain;their interest in work. Natichal Human Rignis.p=: "
Cammission may lay down norms for such selection to improve the t .

/" | proceedings may be adequately publicized and slso placed on hé e



. Mrnrster may - ;orntly h
ﬂ’\/lgrhnce 1 Committeess

,provrde them necessary gLudanoe :

: 'md intouchability* prone *areas-astpef ‘provrsrons*contamed in’ the’
- ;respecirve laws and: thereaﬁer prepare -Plan’ of: Actipn: for! eliminating.
_ ;untouchabrhty practrces ;and reducing; |nc:|dence of. v;olence agamsl !

| $Cs.‘through : various: regulatory ang: development: measures The 1.«
noyms.for rdentrfrcdtron .of such. areas and:framawark of the; Action. | 1
[ Plan may be prescrzbed by the National Hurnan Rights Commission in-

' fwmkrng for the SCs.. These NoTMs. may also. be |ncorporared |n ‘the

State Governments should expedrtlouely rdenln’y a‘rrocrires prone a:eas

‘consultation with "Human’ Rights. organlzatlons and NGOs/. actwrsts

Manual.

State Governments may rnstrtute an Armual Award for the polrce

‘stauon which emerges as ihe mosf responsive to the complaints of |~ .."
Scheduled Castes' and nas’ achieved.-significant success-in- tzking

expeditious follow-Up action on ihem.-

preventive measures timely, registering”, all - cases. of vrolence and_’ o

| Stales may be directed by Naticnal Human nghts Comrmsaron to

: ;Momtorlng and \/rgliaqce‘Comn' ee
k) rehdbi!lfdflOﬂ F .-“-'r-:'|

R ET

"Compensatlon money,, giver to. the vrotrmS'
- | pravide - austarnablef rehabrlnatron i Thej
...rehabrlrratron may. be. %ard ‘down in.the; [\ﬂanuai State.and Dletrlot level

" make ihe. District Magistrate eoleiy reepDnSlbie for ensuring-that the

mo rtor;iltheﬁ status; of-

is effectively _utifized 10}
.parameters_ of~ ‘such |

‘Appropuate Jnstructions. rnay be: iSbU@d DY Natronai Human F\rghtSz
Commission that value: of property destroyed in thc oourse of atrocmee i

package pravided o'them:

o At least one women - pohce functicnary,. may be posted In Edl:h polace ,
| station locaied in atrqeities prone areas, n the State. It shouid be |-
| endeavoured that, as far as possrb\e lnvestrgatlon into " seriots )
7 cofnplaints of - violence™- against '$C women. be carried: out” by thej.

woman-police officer and where this-is nat feasible, a woman police or

committed against. Scheduieq Castes. rs mcluded in, the oompeqeauon i

-~} civil-functionary.. may; accompany mele polrce offrcer/ offrcers durmg
| investigation. : i

| set,up. at the, Dislrict. Headquarteu it; cou!d have.a. Womeq',s W g,

manned by women functionaries so that complaints of Scheduled

registered there. Whero an exclusive police station for 5Cs has been

'_manned by Women pohce functlonarres to serve his purpose.r

At the district level, women polrce statlon may be set up eyc[usrvely

Caste women, if nofs entertarned elsewhere In the district, ;can be |..

1 State Governments,;may.: notify..a- lady: officer. from:among: Hhe: etaf'f

.+ + Child: Development; Officerto. entertaing complainte- regarding fhe.l-

posted -in‘each blogk; such as the Socia) Welfare Officer ar Women &

! ’r:eatmen’r of and- \uolenee commrtted "ILHST SG women not reg|stered




necessarye

' habltatrone or [h bio{,i\

lr‘l_SC'

2 ID[' awvmes relatmg ter thnﬁ cred|t ‘and” drevelopment may: also be

L despaich”

given n‘if*memaly legal training” along. with._sessions on Lomldence
building whlcn equips  them with knowledgs™ and strength tor take up-
foases Gi

Police/Civil functicnaries and provide emotlonat support to the victirs

: epecmca lly .frained 1o “draft complaints. on- behalr of. the.s wctlms and=
them= to” competent aul?ﬁ IR]

vioglence and  discriniinations 'ﬂmcﬂnwt SCowomen - with

in sitvations of crisis. At least ane or. lwo worrien in each group may. be (i

; Govwnn enis’ aﬂu Human Rights- orgamza ions: anouid :qwnfn’y a[.‘[h

,.jwomens organization. o

National ~ Muman . P|ghu Cemmlsﬂon WIth the help of Stﬂte

ievel of *eacn disirict, ‘wnere atrocilies iagainst. SC.women: -QCEUT,
its branch; a laviryeri Iawyers,lihuman pghts
ctivist/ aciivists or, welrm(e dgency/ agenmes ssocial worker;: who can’

‘:'b ,.contqu‘ed by victims” or, ‘members” of her famlly in.: ‘casesi of

omplcun 3' regarding gcnder relﬁted violence where the’ rompelent

yvith—an- appiuenqte State.or a Nahonel Commnss:on (Human nghts/i
"SCE&ST/Women). : i

& «.mhormes do not raspand or. have shown obvious bias in:dealing with:|
Fit The. |dem:fud agency may take up the- matter wuh the com etent*;
'rdLEThOIIty if Ihe complamt has ‘not‘beer’ legls ered "or- |s not b==tng
nme:ng u_Cl properly.” [t may also, where nec-assary, take up the matrer ‘ﬁ

;-cm:mthy for SCQ whsch can be ﬂppm’iched iﬂ case '0f custodlal
0 'V|olence or]any other atromty by the victim’s, fam|ly or well;
.help in.taking up the mattcr with:the competent authoﬂty and\_ nrorm{ng |
'It"le N’itlonai’State Human Rights ; Commnssmn 50 tha p ocess; Of.

Natloml HL|man ngh{s Comm[&son W|th ; Lhe

iéhef for;

lenquiry is injtiated expeditiously. D

|'State Governments: reportmg a:large., number of . cases of X«
| ledIClal ‘custodyimay pOﬂSflIUtE an, ombudsmaﬂ (Commlttee)'headed‘ :
'_ by,.a FG(IFE‘UHjUd[ClaL.,_ oﬁ‘nc::r, . wathq, an.: .eminent ;; lawyer, NGO, | )

' |ep.esematlve;’so{:|a| actwlst warking for Dalits, pubhe sp|r|ted CItI7E.'ﬂ-llf -
‘and’ retired cml!pohce officer with hlgh reputatlon whlch may- :be :
Luil._ d by Mational ilumat* Ruhts Commissiop: to looj< into cases of |”

cu Eodlal atrOCItIEa whe1e prlma facle State S Ver5|on does not’ S&tlSly
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e e

related praotrees and’ treatment meted out to: ther

“:-‘;rorganrzatrons information - jn.. respect ‘of .3Cs: 1n‘-~f custody ‘may’ be’

In"respect of Districtstwhich * have “sizeable=SCt populatron-quetrrot
Magistrate shali create a Cell i hre office. headed by. the District.Social. _
o Wetmre Oftrcer Ioot(rng after’ the interests. of SCs™The" rnrormatron S

= *about 8Cs in palice: angd judrcrat custedy-shiolild be’ maintained; there:

On demand made: by human rrghte organrzatrone/ social. actrvrstsf SC-

provided to enable! them to take. up the, matter rn :
eeekmg retret ndmrssrble underthe Iaw B

'."Qplaced .on “the :websjie: of ~the: Mrnrstry -of-. Social Ju
Empowerment tor greater transp'uency and wrde aocess_rbrlrty

i Comnﬁrtteee, eto

development rncludrng frndrngs of Enqurry Reports Hf-

proolems of’ SCs:may be- oonstrtuted at tne Statef nct :entral Iev
fejulcrtiy report ' : .

rntormatron rejating to SCe

1itis extremely neceseary to have a strong mvestrgetton and Iaw wrng-;
. § iR the  National Commission for Scheduied Castes’ end Scheduled |
2o Tribes. Consrderrng the level at whrch therCommreeren would -be
o] requrred to- rntuapt with © the”. State - Governments {the', 'exretrng
~ { Bitangemerit for ‘investigation, headed by 'a DIG rankofficef.needs 1.9
i be upgraded end supportrng statf and tacr]rtres should be provrded

the entoroement machrnely fo rmplement rt effeotrvety

‘awareness programme partrcutartyig ‘ er
1 communities regardrng the abolition of divine prostuutron system andl

Fhe ooncerned State Governmente may“,\ throuqh ‘the: .coorqrnated*"{j"

] averlabrlrty of proqrammee for rehabrlrtatron of I berated Devdesrs The




by the system, polential victims and their guardrans should approach;
for seeking intervention of the Government. The temple priests should’
be targeted in this campargn far coerymg the. message that thcy
incur scriminal Irabllrty in encouragrng ar‘conniving ‘at 'this practice. |
NGOs and social activists should be actively invotved in this campaign.

ntensive - survey should be carried out by the-concerned State

not yet been-liberated from the practice as also those who have .
abandaned this praclice but have not yet beesn brought within the
Camint of rehabilnaton. This task may be accomplizshed wilh the helg of |,
NGOs, Village Panchayats, women activists and social workers. The !
rehabilitation -of such Devdasis: may be-taken up most expedi trously;

Commission of Women may monitor this.

~-

- ;. The pattern and contents of the rehabilitation programme for Devdasrsf
| may be compiete!y overhauled so.as to incorporate the following .
CAn integrated  package “which . includes inputs  of - poverty

alteviation, “housing, health, nutrrtlon for chifdran, drmka water,

convurgeme of ems[m programmes.
Confidence building measures . - - : ;

de falhng infe this practrce 'and removal of strgma from their. Children-

4+ The liberated Devdasrs should; not be, subjected to loan burdcn in
.+ the pattern of rehabilitation worked out for them. , :
There should -be a single window delivery of varrous admresrole
beneiils {c remove bureaucratic red tape and other hassles. :
The entire programme mplementatron should e emrueted ro a
Srng!e crganization: with a full rrme functronary er th_ Srate Ieve!_
 exscutingit.

‘The liberated Devdasis may be organr,x_ecl into a Sometv at the Drsmct'
ievel.. The Society may be associated with the entire programme |
comunmg Devdasis and some components of. programmeb may be |,
‘entrusted to it for rmplementatron as well. An apex level organization at ||
Ihe State fevel. headed by Secretary, Woman and Child Deve!opment
‘may coordinate tha work of District level sacieties, This socrety shouid
‘also liaise with Govemment agencies:fo .sort out problems of their
members and al 0 ensure. that melrgrble persons do not corner

A F'ohr“e l'q'=k Force should be sct R I each concerned State‘-i
Gorernrrent to mvestgate complarnts of ‘trafficking . in wormen and-
children. This Task Force should thoroughly investigate cases where':
evdasis and/or their dLlngh s have been puehed into brothels "It i

4 ' . ' . et B
4 [ e . . . o LT
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programme should provide information on whom the women afiected | -

Governments. in their respective argas to identify ‘Devdasis’ who have | &~

and  completed within. a° specified fime -frame. The Natronal""",'

educarron PDS, Social security, “efc,, .hrough VEIDDFGprrategfrf'g -

-Special efforts aimad . at saving the, girt chrld of Devdasrs frornj" o]

in schools. : N

bhOle burld up mformatlon on’ agents mrddlemen rehgrous prrests i
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28, The occupations which employ iarge num

T

_-7-_—___—-——-—"—_*—_"___;__—— i ] - ! Gt B . ‘_‘e
nd:poweriul lacal pegple. who ax fil pramoting this practice y
S againstithgms:  The Jinpd

- view to pursting “effettivelegals ion*a
| received from- this investigation may be utilized for the Awarenes.
Campaign suggested. sarliel There should be- regular canisultations
among the members of the Task Force in. different. States. Department:}
af Women & Child Development should coordinate and rmonitor this |
work with the help of Ministr of Home Affairs, wherg necessary. S
T Caforcement of various labour 1aws, such as those relating to bonded |-
1 labous system, minimum wages, equal’ remuner bour,

ation, child. labour,
inter-state migrant labour, which have a bearing on the violence
committed against the Sch

eduled Castes needs 10 he assigned high
priority. The performance should also be.intensively monitored at the |
Centrat- ~State - and District. levels. Ministry . of

~ ' ;. of Social Justice and
{ Empowerment should.'associate itself- with such monitoring™at the |-
cenlral level, if it is already A

_ ' _ being done by Ministry. of. Labour,
| particularly in" respect of atrocities. prone States. State Secrataries.in
charge of SC welfare should do likewise in respect af atrocities prene

districts/areas in their States.
0y The machinery for enforcement: 0

f ahove labour laws needs fo be .
Str(ﬂr\gthéned for intensiva coverage and activated _through training and
appropriateé ‘capacity b_yilding, particularly in respect of atrocities-prone,
districts. Trade Unions,’ NGOs, social: activists should. be _ihVO!VEd_'_fQ_ﬁ
1 organizing labour and helping them avail of benefits. of these lawis.
Legai aid should be mobilized in-needy cases for this purpose. Ministry-
of Sociat Justice and Empowerment should lake initiative to push up
these measures with State Governments/ Ministr of Labour. :
ber of SC labour, but have .
ht within the. ambit of Minimum \Wages Act may be
included in the Schedule to nrovide protection t6.them with regard to
working  conditions. Ministry of Social Justice and
rsue this matier with Ministry of _Labo'ur-ancl
‘ occupations-may be'
ts on the strength of

not yet been broug

wages and
Empowerment may pu
State Governments, Necessary survey af such
carried out for this purpose if no 'infdrmétioh axis
N euch labour. L S ‘
-1 National Hu1ﬁan,,lRi‘ght5n,;qur_1_rnis_sj_gﬁ ‘may dir

sot” Ministry ..of; - Lapour;
-'to " sponsor ,q'comprqhensive ,surﬁé?._ﬁf’chi';d'labour-,in'—theggcou‘h’fc__ry.,; -
Meanwhile, Minisiry of Social Justice: and Empowerment may identify-
areas where SC child labour is employed in hazardous occupations
and assist National. Human Rights  Commission in vigorous
| enforcement of the: Act to.get labour: released -and rehabilitation’
projects started'by - the conceined  State ng\.re_rnments./l\ﬂiriis_tﬂry_
of Labour in line with SC guidelines. lt-should also seek, if necessary,
higher. allocation pnder, Special Component Plan of the Ministry of
Labour for taking up'sufﬁcieht number of such projects. It could also

seek augmentation of-its own res'ourcesz_tq__sh@re the responsibility of
Ministry of !.abour-. ' T . .

£




"othell" A
measiies m%y be |mpi rnenter{ o - rermove -canditions which#force
abourers. Uorry:[nwac ageas [0 migrae Ministiy. of- Social Justce,and.,

‘_._-1elp;of Minjstey, 'f'L.abour:may ideniifyastich
l . p ; ,,and :

rlghvs .suc:h ownerahlp ﬁ

“the proyjsions;, of law, fulss or., thc Gowrnmént"'mstructions pertmmmg

to,su.,h Iands in the concemed State.

7 _FOf—”‘CtiQﬂ} ag:jalnstqj arpit

Gove 'm‘n]ent Iénd | Bﬁoédan land:ar
Gistri tl:on»butmotlygt a}iotted may-
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[ Minisiries "of Social Justice and Empowerment 7 Tribal Affairs may

SRONSOr research studies on various probiems ralating o DNTs (of
SNACHIS frihag/ comimunities, where necessary) to obtain -valuahle
nsighls ang hecessary-inputs. canceming them for undertaking policy

|‘
f
i

| Interventions an their upliftrnent, destigmalization and mainstreaming. .

Similar exercise should be carried :out by the State Gov:el'nments i
'espect of the reserved Posts under them and their PSUs, etc. whera

| =servation is applicahle,

Tevlomr s ooy ‘__‘_A—-_;'_“__—_‘,_,‘_
Umler-uuiuanon, diversion and misutilization of funds Alocaizd iuj

o
'

o cssvEDINENT tnder SR g Seciural Schemes In various Siaies
s emaiging as g matler of serious concern. Planning Commission
shouid coltect details of thace features state-wise and arrange discu-
$8ion With defaulting States ang work out strong measures to stop

tlilizadun, I should devise effective. mechanisms such as punjlive
financial cansequences which Cieale adequate pressure on - State

Governmants - 20308t repeliion of - these practices. - National

RV SHE

| Commission for SCs and - 8Ts rmay  visit “defaulting. States - for

discussion fo accelerate e pressure. - Ministry of Social Justice and
Emp.ﬂo\,n;ermen‘t,ma\_; monitar the impact of these Measuras with the
_NElp o competeni fesearch organisstions, '

A€

diversion and misutilization of funds and promote their full and proper | ¥ ™
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BACKWARD CLASSES WELFARE DEPARTMENT r 9 Z ‘/
WRITERS” BUILDINGS /
BLOCK-1 2" FLOOR
KOLKATA-700001 o\,
Visit our Website: www.anagrasarkalvan.oov.in @gl
"No: 1952(38) -BCW/MR-47/2011(Pt) Dated: 04/06/2012

From:-

shri 5. L. Chakraborty, WBCS {Exe),

Jaint Cammissioner for Reservation and

ex-officio Joint Secretary to the Goavt. of West Bengal.

To
1. The Director General & Inspector General {Police}, Koikata
Commissioner of Police, Kolkata
3. Superintendent of Police, (Al district)
4. District Magistrate, (All district)

Sub: Request for furnishing Action Taken Report

Sir/Madam,

b am directed to send herewith a copy of a letter bearing no: 6§2(25)-HS/HRC/Mise-
02/12 dated 9™ May, 2012 along with the copy of the relevant portion] pertaining to your
department/office of the Recommendations of the Report on “Prevention of Atrocities Against SCs'
by Shri KB Saxena received from the Home (Special) Department and to reguest you to kindly
furnish action taken report of Recommendation Nao. 3.1,5,7,8,10.3,10.4,15,16,18,20,23,25,30,35

& 59-62, ta-this department by 15" June, 2012 positively for transmittingjto National Human
Rights Commission.

Enclo: As stated
Yougs faithfulfy,

W Frfale—

(S-L. Chakrab)rtyj,
JointCommissnoner for Resegvation &
ex-officio joint Secretary to tTe Govt. of W.B.~

No:
Copyforwarded for information to:-

Date: 04/06/2012

‘the [oint Secretary to the Govt. of West Bengal,
Home (Special) Department, Human Rights Cell
Writers' Buildings, Kolkata-700001
In reference to his memo na. 672(25)-HS/HRC/Misc-02/12 dated 5™ May, 2012

A
(S. L. Chakrabarty),

Joint Cammissicner for Resegvation &
ex-officio Joint Secretary to the Govt. of W.B

—? i

Sl Ul Yy e _.C,',._
Home Depaninsal
Spacial Secion

s T L




GOVERNMENT OF WEST BENGAL
BACKWARD CLASSES WELFARE DEPARTMENT
WRITERS® BUILDINGS
BLOCK-1 2"° FLOOR

KOLKATA-700001
Visit our Website: www.anagrasarkalyvan.oov.in

No: 1953{§6)-BCW/MR-47/2011{Pt 1) Dated: 4" June, 2012
From:- .

Shri S L. Chakraborty, WB(S (Exe),

Joint Comimissioner for Reservation and

ex-officio foint Secretary to the Govt. of West Bengal.

To
The Principal Secretary/Additional Secretary/Secretary

Sub: Request for furnishing action taken report

Sir/Madam,
I am directed to send herewith a copy of a letter bearing no: 67"(75) HS/HRC/ Misc-
02/12 dated 9™ May, 2012 along with the cepy of the relevant portion pertam:ng to your
department of the Recommendations of the Report on ‘Prevention of Atrocities Agamst SCs' by Shri
KB Saxena received from the Home (Special) Department and to request you to kindly furnish
action taken report of Recommendation Point no specified in the table given below to this
department by 15™ June, 2012 positively for transmitting to National Human nghts Commission.

S.No. Recommendation No. | Concerned Department

1. 3 Home {Police) Department

3 4 Judicizl Department

11&21-24 | 17 & 58-E1 Social Welfare and Women & Child i
Development Department

12 18 Self Help Group Department. !

15 24 Home Department -

i6° 24.1 Corractional Service Department |-

20 57 Law Department

26-31 63, 65,67,77,86 & 88 | Labour Department

32-41 | 96-105 Land & Land Refarms Department i

45 113 Panchayet & Rural Development

Department }

Enclo: As stated
Yours faithfully,

/7
{S. L. Chakfaborty),
Joint Commissioner for Reservation &
ex-officio Joint Secretary to the Govt. of W.E.
{

No: 19583 /1-BCwW Date: 4" June, 2012
o vy forwarded for information to:-
The Joint Secretary to the Govt. of West Bengal,
Home (Special) Department, Human Rights Cell o

Writers' Buildings, Kolkata-700001 .
[n reference to his memo no. 672{25)-HS/HRC/Misc-02/12 dated g Nky‘ 2012

FFY |
()/GOv'f ~F gt Rengs. _ (S L. Chakrat()orty},
YR joint Commissioner for Reservation &

( gjl}{ HT) O -] FX officio Joint Secretary to the Govt. of W.B

$ ey 21 fa, .

[ XS I e S G
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Government of West Bengal
' Office of the District Magistrate
Backward Classes Welfare Section, Cooch Behar.
MemoNo._ = _“ /BCW/CB Dated: =~ " = .
From District Magistrate, Cooch Behar
To Sri M. K. Kunduy,
joint Secretary to the Government of West Bengal,
Home (Special) Department, Human Rights Cell,
Writers’ Buildings, Kolkata - 700001,
Sub:  Action Taken Report on POA.
Ref:  Your No. 244(27), dated 03.03.2012. Memo No. V274/11-25, dated
27.03.2012
Sir

I

With reference to above, furnished here under the replies against the recommendations on Prevention of
Atrocities against Scheduled Castes- o - ' '

I\?{;. 1\11{0 Replies
1 |3 The 3rd tiér of training relates to the district, which will be started as soon as the training of 1st
i two tiers completed. '
2 Iz1 ] The annual workshops of the D.M s & S.F.s are yet to organize.
3 4 Not applicable for Cooch Behar where ] date only 1 case has been reported.
The District Level Vigilance & Monitoring Committee, as per Rule 17 of the POA Rules has
4 15 been reconstituted on 13t January, 2012 and a meeting of the Commitiee so held on 6% March,
2012, was communicated to all concerned.
3 7 There is no Atrocity & Untouchability prone areas in Cooch Behar District Hill date,
6 | Annual award for the best Police Station of Cooch Behar District which is most responsive {o
the complaints of Scheduled Castes may be contemplated to encourage the Officers.
7 1103 Not applicable for Cooch Behar District.
’;8 10.4 Any such instruction is yet to receive.
- At least 1 (one) Lady Police Officer should be made available at each Police Station for better
9 15 . . . . . .
tacking of complaints of violence against SC women and to inves tigate the cases thereof.
10 |16 Women Police Station at the District HQ and if possible at Sub-Divisional HQ may be set up
of exclusively dealing with complaints of violence against women including SC women.
Lady Officer of Civil Administration like Social Welfare Officer or W omen & Child
11 |17 Development Officer may be designated for addressing complaints of violen'ce against SC
women if not attended by the Competent Authority. In such cases, the complaints may there
after forwarded to the concerned Authority for taking necessary action.
12 |18 Women SHGs are active. o '
13 |20 Not applicable at the District Level.
14 |23 Any such instruction is yet to receive.
15 |24 Not applicable for Cooch Behar District.
16 (241 Any such instruction is yet to receive from the Departmeni,
- - A cell headed by the D.W.O.,, B.C.W., Cooch Behar & other Officials as members, may be
1712 constituted on approval of the B.C.W. Department.
18 | 30 Not applicable at the District Level.

Contd. next page.
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_j- ~ . Contd. From pre page.
No. | N, Replcs
19 |35 ° »  Any such instruction is yet to receive from the Department.
20 157 s Not applicable at the District Level,
21 |58 "+ Not applicable at the District Level.
22 | 59 » Not applicable for Cooch Behar District.
23 | a0 ¢ Notapplicable for Cooch Behar District.
24 |61 » Notapplicable for Cooch Behar District.
| »  Setting up a Task Force at the State Level to deal with trafficking cases involving SC women,
P this will help in addressing the issue of raids and recovery of victims from other States, |
e because it has often been found that Police Stations face difficulties in sending teams to other
States due fto paucity of manpower.
26 | 63 « Noted. _
27 |65 e Any such instruction is vet to receive from the Department.
28 | 67 *  Any such instruction is yet to receive from the Department.
29 | 77 e _Any such instruction is vet to receive from the Department.
30 | 86 * Any such instruction is yet to receive from the Department.
31 | 88 * Any such instruction is vet to receive from the Department.
32 | 96 . o Noted for future reference.
33 197 s Any such instruction is yet to receive from the Department.
34 |98 « Noted.
35 | 99 e Noted.
36 |-100 o Any such instruction is yet to receive from the State Level,
37 | 101 » Noted for future reference.
38 | 102 * Any such instruction is yet to receive from the Department.
39 | 103 +  Noted. |
40 | 104 ¢ Any such instruction is yet to receive from the Department.
41 1105 e Nated
2 [107 « Noted, |
43 | 111 » Any such instruction is set to receive from the Department.
a4 | 112 | e Notapplicable at the District Level.
45 | 113 s Any such instruction is yet to receive from the Department.
46 | 114 e Notapplicable at the District Level.
47 | 121 » Not applicable at the District Level.
48 | 130 ¢ Noted.
Yours faithfully,
£, LY
AT
Distﬁcthragish-ate
Cooch Behar
;)a‘ru:!..- el R R
MemoNo._ 5. = 7 ;¢ /BCW/CB Dated: ___ =

Copy forwarded to: - ’ /1
The Office of the District Magistrate, ]. M. Branch, Cooch Behar, in reference to his Memo No. }/385/11-

02.05.2012.

23, Drated

\ .
\ \_._/ LT

District Magistrate
Cooch Behar




GOVERNMENT OF WEST BENGAL P
BACKWARD CLASSES WELFARE DEPARTMENT y
_ WRITERS' BUILDINGS
< BLOCK-1 2"P FLOOR
) KOLKATA-700001
Visii our Website: www.anagrasarkalva R.E0V.iNn @3@

iy

No: 1953(¢6)-BCW/MR-47/2011(Pt I} Dated: 4™ June, 2012

From:-
Shei S. L. Chakraborty, WBCS (Exe), ; \\ /
Joint Commissioner for Reservation and ) g{{/’ L\ )
ex-officio Joint Secretary to the Govt. of West Bengal. { ‘\ L \ YNV 4
g IR A '/-“u“
K ]

PARPINEE
| L ,
To . N v 3\ /(B/OJ \\
The Principal Secretary/Additional Secretary/Secretary ; -

Sub: Request for furnishing action taken report

Sir/Madam,
| am directed to send herewith a copy of a Ietter bearing no: 672(25)-HS/HRC/Misc-

02/12 dated 9™ pMay, 2012 along with the copy of the relevant portion pertaining to yous
department of the Recommendations of the Report on ‘Prevention of Atrocities Against SCs” by Shri
KB Saxena received from the Home (Special) Department and to request you to kindly furnish
action taken report of Recommendation Point no specified in the table given below to this
department by 15" June, 2012 positively for traﬁsmitting'to National Human Rights Commission. -

| s1.no. Recommendation No. | Concerned Department

1. 3 - Home (Police) Department

3 4 judicial Department

11 & 21-24 | 17 & 58-61 Social Welfare and Women & Child
Development Department

12 18 Self Help Group Department.

15 24 Home Department P

16 24.1 Correctional Service Department |

20 57 Law Department

26-31 63,65,67,77,86 & 83 Labour Department

3z2-41 96-105 Land & Land Reforms Department

45 113 panchayer & Rural Development

Lepartment

vours faithfully,

M
{S. L. Chakfaborty),
oint Commissioner for Reservation &

ex-officio Joint Secretary to the Govt. of W.B.

Enclo: As stated

Date: 4™ June, 2012 covt. ~f $87n T ‘:‘ean;!

Cofy forwarded for infor¥ ation ta:- oo &
N he Joint Secretary to the Govt. of West Bengal, oo Bt
\/ Home (Special) Department, Human Rights Cell YAy PUBQZ a2&

Writers’ Buildings, Kolkata-700001 . DL(

/ln reference to his memo no. 672(25)-H5/HRC/Misc—02/12 dated %2012 _/{;{ [

./'7 - — '1' .
- '\// | ;-..-["ﬂ.?‘ :: ,H;daf_”-‘. 4

e iy 7 4- i anmr I U“’:,L

- (S. L. Chakra orty),
3 )0 ( . joint Commisstoner for Reservation &
ex-officio joint Secretary to the Govt. of W.B

-

v'»f{%—[)j‘\
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‘ - © Goverament of West Ben zal, %
N e ¥ B {
\rz, Ly pd - Dffice of the District Magistrate,
VN . .
\\y/’-‘-,_ A ackward Classes Welfare Department,
~ 4
p \\\\?’\ _ Howrah,
P Aan i <7
fema Mo, L L / JBOW-HOW Dated. Z} Nl
R S H
To
The Commissicnar of Police, Howsrah.
The Superintendent of Police, Howrah,
ol . o
3U{fi Action Taken Report sought for on recommendations of
; NETORE CELRT RIgHTS COMMIssio: -
Raf: Mo. 244027)- 5 HRCA/MIsC-D2/12. Dated 01.03.2012 from Joint Secretary to the
jl Government of west Bengal, Home Special Department.
A phoiocopy of recommandation of National Human Righis Cornmission 45 communicated
by loint Secretary o the Government of West Bengal, Home Specia! Department, vide no. 244(27)-
HS/HRCA/ pilsc-02/12, date 01.03.2017 is being forwarded herewilh for taking necessary action on
Q. Mo, 7,8, 15,16, 25, 3562, at your end.
action 1aken repad may please be communicated at the earliest 7*5}
tncio: as staied p'é\,w
District Magistrate,
Howrah.
, i N , s
Memo. No d s S 21 2 ABOW-HOW : Dated. A Bl !9 '
L/ A ==
Copy for information forwarded to
\‘;(M?/Slj.tlétal",l 1o the Goverament of West Bengal, Baclward Classes welfare Department.
Tha Joint Secretary o the Government of west Bengal, Home Speciat Department.
The Additional District Magistrate {Dev), Howrah.
’ A
v : } sty
‘G”"k' P m District Magistrate,
L . \f . i Howralh,
f"'] L / i n'«'_g‘ - i -
FE R L ] T B L
\Xq - s - /jO A7 AASY /‘\,\‘H},U {
REAVEA SN Xl ~ d 5 ; a3
S5 ML ‘\ e ' //.‘ . Ty
P <\ S M
e '\_\«] .




o T B - s
NG, : _ Recommendations

,{' (L / ‘ }:;. .
T RECOMMENDATIONS OF THE REPORT ON ‘PREVENTION OF
\ ATROCITIES AGAINST SCs’ BY SHRIKB SAXENA-Z" .
Jurisdiction .of Aciion : Siaie Gavernments , T : Lo

ny the National Human RIghts Commission. .

inieract with paricipants on the whole- range’ of i$suas concerming

sases may be invited o these ‘workshops -to leciure on

expeditiousty 1o improve the administration of these laws.

izvel of motivation and pedformance. .

_—

Training of Officials - A 3-tigr training programme for police and civil [y
funciionaries engaged in the implementation of laws and regulatory e
measures. which have a bearing on atrocities committed cn SCs, may
pe wmmementsd. The st izl of Uaining may be imparted by Matonal
Police Academy and Lal . Bahadur Shastri - National Academy of
dministration to cover only trainers from each. State. The second tier .
training may be organized by a State Training institution identified for’|
» | this purpoge-by each State Government to’ cover officers-of level of |~
DSPs,. SDMs, ADMS, etc. The third tier of fraining would deal with | =7~
other civil and police officers at the lowsr level: This training may be [
organized by the DMs and:SPs of the concerned Districts. The design’ ST
and syllabi of training for the three {raining courses-may be approved - .

subject and specifically 10 identify problems experienced by them in
investigation -anck trial--of- cases-of -atrocities, .those: experencad by | - 7
victims and impact of measures undertaken to-prevent recurrence of s
such incidents. Presiding officers of courfs dealing with atrocities | .

States need o conslitute exclusive special "courts for dealing with

| Staté tevel and district feve! vigilance and monitoring commitiees may-| «-
meet regularly as per prescribed - provisions. - Hurman. rights.j .
arganizations and activists working for and with Scheduled Casies | -
/,‘ may be involved In ttjei_r,.dalib;jr_ations as merﬂbe_fsjiﬂ'-fitees_ Thai{
/" | proceadings may be adequately publicized and also placed on the |7
' websiie  of the Staie -Govemments. National-. Human.  Rights |
L Comnussion may suggest that-State Home Minister and SC Weliate !

21 Tin Annual Warkehop of Divis ‘and SPs on implementation .of (hese gt -
laws may be organized:in the State's Administrative Training Institute | 5
}where the State Home and Social Welfare Secrataries and DGPs may

L)
S,
oM

RN

the |-

-shortcomings N investigation leading O acquitial, Based on this |-
feedback, State Governments m__a"y' take necessary -correclive steps

atrocity cases in distiicts whers Jolume. of such cases is large. Spectal [
sublic prosecutars for this work may be selected on the basis of their | -

competence and commitment and their fevel of remune’r‘atioh:shouid. 7
be adequate to sustain; their inlerest in work. National Human Rights [+
Commission may lay down norms for such sefection to improve the




1/

‘ :prowde them necessarv QUIdanCe

.State Governments should expedrtrousty identify: atrooltaes prong. areas

'.::;"Ntd untouchahrltty prope-areas:as'per provisionst contatned in: the
ifespective faws and:thereafter prepare Plan of “Action: for: elimipating

iuntouchabiity - practrces qand reducingwincidence of vrolence against-
'5Cs. through various; regutatory and: development: measures The
norms. for’ |dent|‘r|oatron «of such: areas, and: framework of the:Action.

1 Plap. may be prescnbed by.the Natlonal Human Rights Commission in

‘consutation with Human: Rights . organizations’ and NGOsl actwtsts‘

A Workmg tor the SCs These norms may also be incorporated |n the '

Manpual . .

| Stale Covernmonts may Tnstitate an, Annual Award for. the pohce S
station which emerges as the most responsive to the. comgplaints oi |
‘Scheduied Castes and’ has” achieved -significant success. in: taking |-
preventive measures timely, reglctenng all Cases . ot vrolenoe and |7

expeditious follow-up action on them. -

rehabilitation may. be: tah:t dawn in.the, Manuat :State and Dletnct tev:l
o Monitering. and \/rgrlaqce 3 Commrttees :
| rehabilitation, L

Stn‘e may be directed by Natidnal Human Rrghts Comm ission to, -

‘make.fhe District Magistrale sclely responsible for ensusing inat the |*
compensatlon -mongy., given to the " \.r|ctims sleffecuvely utlllzed Bis)

provde ﬂustarnabter rehabrtrtat;on :;:;,pararneters Lafd such

i Appropriate:, mstructlons may, be 1ssued py Natlonal Human
- | Commiission that valug of property destroyed in the cousse of atrocities
| committed against Scheduled Castee i3 mctuded in the compenqatton
1 package provided tothem.

-Rrght

- 1At least one women -polica. functonaw may be posted in eaoh pol ol I

station located in. atrogities prane areas jn-the Stale. It should-be |-
| endeavoured that, as far as possmle rnvestsgatron into  serious | :
| coinplaints of - viclengg - against SC- women be carfied. out by thef -
| woman palice officer and.where this is not feasrble a woman poijce of j -, %
_}civil_functionary may aocompany mate polsce otﬂeer/ o‘rnce.s durlng'

| investigation, 2 i

At the district level, wpmen police statron may be set up exclustvely
manned by women functionaries so that complaints of Scheduled:
Caste women, if .notentertained elsewhere in the d|5tnot .can be
|egrstered there, Where an exclusive po|¢oe station for 5Cs hasgbeen
set,up. at the District. Headquaners it could Jhave.a, Women’:; Wlng
mnnned by women pollce functionaries’ 10 serve this purpose < :

R R

<o Chyild: Deve!opment Oﬁrcer,to entertarrﬁ complainig: regarclmg ghe, ill- |

State. Gavernments may: notify..a. lady: officer; from: among-the sta
posted in‘each block; such as the Soerat Welfare Officer or Wornen "~

e el

L 5 treatment of-and- wo!ence commrtted agarnst SC women not. regrstered-




' utncr c\FL-:aS suosequenﬂy These groups pan ﬂom bemgﬂ’mobnizcdn
| for; actiyities” ‘relating tor thrift, . credit-ang evelopment may: also:be;
i given Lluiﬂc[l!.al'y fegal tianung along -, wnh SESSIoNs an . ponﬁdenue
Building which aquips them with know:edgc and Qtrength to'take up
ases ol violence and  discrrinations | against SC women: with
ice/Civil functionaries and provide emotlonal support to tne vnctlms
in situations of crisis. Al least one or.two women in each group-may be
.| specifically .trained to’ draft complainis..on behalf- of thesviclims: and
. chP"ltCh them o, competent authomé, '

‘f;:-' wermcnt nay» u.clud.— ,thls measurc ‘as-‘
admini stration of SCs/5Ts:(Prevention of Atr ocmes) Act 1989

I'National  Human  Rights Commission wni the help . of . i
( Cavarnmantz” and Human . Rights organizations: should: identiry:, At

ij lswel, of each! ‘digtrict, swhare, atrocmes agamst e wamer;; occu
Clwomen's orgqm?auon Or.its: branch a- Iawyer/ lawycrs,,;human {|gnts ‘.
g a(,t;ws,u’ activists or welfare agency/- agenuas -social workery ‘wha, can!
,.:,com:cted_ by victims” or, memDe:a or ‘her ;family - in.: Cases: off -
| comglainiat regarding gend r celated v erice whﬂre the r‘om;etﬂnt _
tharmcu do not respond ar, have shown obwous bizs. in:dealing w vithy).
Fit The. identified agency may take up the-matter With the’ Competem-
aLI[hOF ity if ‘the’ L,Oﬂl[.‘a"alﬂt nas ‘notibeen regmercd orr ist ‘not being)
rinvestiga ted| preperly. It may also, where neces'aary, take tp- thﬁ m«m:cr ’
Cwith—arapprephgie Siaje; or a l\anonai Comnnssmn (Human Rl ms/
tSCEST/Women)., :

-National” Human - R!ghIQ Comml&:lon WiIh thc_,
(gov,mm:nt nd than nghtc OFg'mP"l[IO 5

Wi n, p in.iak] ng up the mattcr w;th tm, c'o'mpcter]t authonty andt_[mormmg
"j;‘{h:,,.Nahona /State Human Ri ghis - Conmission | sq- tha e of.

.-

‘enquiry 1s injtiated expeditiously.

f:Sté,‘e q overnments reporting-a iarge number’ of cases of
uatody may- copstitute an, ombudsm (Commmec)

1uc1m|al .c}fﬁca wnt% - i mmem___{

n:an\m qoual actw:si workmg for §_;al ts, pubtic- \pll’l’t‘:'d

.:liild retired cwl%lpolce officer with I1|gh reputatlon which- rﬂay Dc f

custods al atroutlcs where prlma facue State 5 versmn does riot satisfy.”

-‘.:-4. "

wtilized by National Iluman nghts Commission o loof, INiG cases rof o



IRapporteure vrsrtmg |alle tor :nepechon ma/ epecrfroali
enqulnes mto condrt;ons of---SC Uno‘er '

__;tn le.;pect of Dzetncts ‘which have srzeable SC-.populatron;f;Drstnct
-, | Viagistiale shali create. a Cell in hlS office headed by the District. Socral
o Welfare Officer took:ng afler the interests of SCs* ‘The " information’
‘aboul SCs in police: and judlCIEJI custody- should be maintained: thera:
On demand made: by humen nghts organizatlons/ somal aetivists/ 5C:
';‘. =organlzatrons information’ he respect 0f - 5Cs i custody may oe
: provrded to enable: them to take up the matter in ap o

seeking relief admissible’underthe Taw, 5 w5

<Al relevant information=on-—SCs-; fetating= to atrooitres 5 eservatlon'
A development including: flndlngs of Enqurry Reports, ; Af any,

plaoed .on .the .wehsjte' of - .the - Minrstry -of. Socra’l."
Empowerment for. greater: t|enspa1ency and’ wide. acoessnbltrly '
material to be p!aoed -on’the websr er of: the! State shouldzjnclude;ii
¢.J-addition to the above ! findings of i :nqurry o'rdered in reepect.of specn‘rc
I |ortlent:,,_ proLeedtngs of State fevell

D nstrtunonalrze lhre arrangement for ensurrng greater transparenoy'
- | information relatirig to SCs.. S i

'--'.'.:?*'_reqmred to: rnteract wﬂh the State Govemments the‘

Itis. extren.eiy neoeesary to have a strong mveetlgatton and law wing.
- { i the National Commission for Scheduled 'Castes’ and -Scheduled
.4 Tribes. Lonerderlng,the level: at which theI Comrmssron Would be

- ‘awareness programme paltlcularly..r-_drreoted.,;,at th f
1 commuriities regardrng the ‘abolition of divine prostrtutson system and|
i avaliabmtyoof programmee for rehebrl:tatron ot hberated Devdams The




‘incur . criminal IHoqhty in’ EHLOUFBQH_‘EQ of ‘conniving “at-"this practice.
NGUs and social activists should be actively invalved in this campaign.

programme should provide information on whom tha womean affecied
by tha aystem, polential viciims .and their ¢ guardians should approach.
-jor seeking intervention of, the Gavarment. The temple | priests should’,
be- targeted in this camr;algﬂ for Cuweymg the: message that they

not yet been: libsraied from the practice as aiso thoses who have
abandoned this practice but have nal yet been brought within tbe

and "~ completed -within- a . specified time™ frame The Naticna
Eommission of Women may manitor this.

Intensive -survey should be carried out by the-concerned State-
| Gavernimenls. in their respective arzas to identify 'Devdasis’ who have | & -

ambet el jehzbilation. This task may be accomplished wiih tha nelp of |
NGCOs, Village Puﬂ(‘l’ﬂjats women activists and social ‘workers. Thc.
lchabllll ition of such Devdasis may be. tai«:n tp maost expedltfoualy*

g

|.The pattern'and contents of the rehabilitation’ progiamme for D:vdasw

may be complelely overhauled 50.as 10, IﬂCDFpOFH[b the following -
T AN -integrated package “which . includes inputs of  poverty

L.DI’]VC'FQGFLGC of c:»lS[Iﬂg programmes.
. Confidence building measures -~ . - SEREIER

1o Special efforts aimed, at saving the. glri Ch|icl Df DL::\..‘dale |r0m=
1. falling into this practlce and removal of S[IGma rrom their Ch£|dfc:ﬂ :
T inschools. : , oy
The liberated Devdasis shou! Id-not be SLIDJE‘C{EU toloan Durdcn m

"the pattern of rehabilitation worked out. for them. - .

benetits t¢ removea bureaucraiic red fape and ciher hassles. -

exscuiing it

alleviation, housing, health, nutrilion for children, drmklng water, | 7
education, PDS," Social security, elc,, [hrough appropnam[“;:f

There should be a single window dalivery of various aurrn:::lble

’ . Theventire programme mplemcmanon shoutd be cntructcd 1o a
- Qingie organi mtmn with a auli ttms runcno“ary c:t the Stgtu Icvci_

o
—x

The liberated Devdasis may be oigqnued into & Somcty at the D strict

concerning. Devdasis and some compar nenig of programmes may os
"éntrustcd itfor jmp m]\,ntatlon as well, ,&n apex level organization &t
Im: State level. headed' by Secretary, _‘\_Nomdn and.Child Development
may coordmate the work of District leve] societies, This society should

ls\."bl The. Society rmay be agsocialed 'with the entira programme |

talso liaise with Go-;cmment agencies:to sort out probiems of their |
‘members and’ alse ensure. that ineligicle: persons do -not Coaner‘ 3
) beneﬂs meant for qenum= Devdasis.

F‘oth Task:Force should be set up.in each conc.srned State
L,uvr.rnmem io mvestlga;e Complalnts of “trafficking in. women and:’
children. This Task Force should thorougnly investigate cases whers |
Devdasis andfor their daughters have been pushed, inte brothels. It |

5 ‘ﬁi - e
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stil promoting -thi

'received from this'_;iln\'.r‘estigation ‘may he utilized for’ the Awareness |*

| Campaign suggested. earlier. There chould be- regular ‘consultation

af Women & Chitd Development should coordinate and monitor this
work with the help of Ministry.of Home Affairs, where necessary. -~

265, 63

‘| labour system, minimum wages, ‘equal reniuneration, child labour,

Enforcement of various labour laws, such as those relaiing to bonded

inter-state migrant labour, which -have a bearing on the violence

cornmitted against the Scheduled Castes needs to be assigned high |

priority. The performance should also be intensively manitored at the
T Ceéntral~State—and - Bistrict-levels._Ministry _of Social Justice and

-} Empowerment should asscciate itseif with such monitoring ~at the

| charge of SC welfare should do likewise in respect of atrocities prone

districts/areas in their States. '

and; powerful local-pegple. who are sl 5 practics WitE
view o purstingelfet iaEfaction  againstthems: ~The. ‘inpurs;

amang The members of the Task Eorce in different States. Department:| .

central level,. if it is afready being done by Minisiry. of- Labour,,
| padicularly in respect of atrocities ‘prone States. State Secretaries:in

—al
———4-.

strengthened for intensive coverage and activated ,through training'and
appropriate capacity building, particutarly in respect o1 alrociies prens
districts. Trade Uniéns, NGOs, social activists should be involved for
| organizing labour and helping- them avail of benefits, of these laws:
Legal aid should be mobilized in-needy cases for this purpose. Ministry
of Social Justice and Empowerment should lake initiative 1o push up
these measures with State Governments/ Ministry of |abour. .

| The machinery for enfercement of above labour laws needs o be )

rol
pj
@
=

not yet been brought within the. ambit of Minimum Wages Act may be
included in the Scheduie to provide,protection_ to them with regard to
wages and working conditions.  Ministry - of Social Justice and

| Empowerment may  pursue this matter with Ministry of Labour and

State Governments, Necessary sufvey of such occupations-may’__.be
carded out for this purpose if no information exists on the strength.of
such labour. P — T 7

129 7?7*_*',"[\'!'atio'n'aI-H-umaﬂéRi_ghts-.C.Qmm,iggi_Qg |

rmay dirsct Minist‘ry; .of, .Lab our

fo  sponsor & copprehensive Survey. of child lapear in thesr; countiy:;
Meanwhile,. Ministry of Social Justice’ and Empowerment may identify
areas where SC .child: labour.is employed in hazardous ocgupations
and assist '

National. ‘Human Rights Commission in  vigorous

"\ erforcement of the Act to.gel labour: released .and rehabilitation’

proiects started Ipy - the’ concerned . State Governments /Ministry.

Jhof Labour in line with SC guide’lines'. It should also seek, if necessaly,
higher. allocation pnder Special Component Plan of the Ministry of
Labour for taking up'sufﬂcieht number of such projects. It could also
seek a'ugmentation of its own _res’ource_'s to.shgre the responsibility of

IWiinistry of Labour. -

The occupations which employ large number of SC labaour, but have |




LT :uum hese, a'L,a:. 1o, |nUmL~
E mowarmenwmh [ht: hc.p of fdlm 5

| Concarned: Ministries for img')léméht'é'hon
\Nhe;e SC bﬂneﬂcxanes '_have beeq

nﬂhts ;_such ownﬂrship may be confelred On ‘them in accorda’l
' 't_h-: pruwalonb of law, ruies or.the Government instructions: pe
to.cuch lands.in the conuerncd State.. i
Whe ie,SCs.are workmg as.insecy e | ten

y e"'hkcn to le_ .ore these lands'l‘to‘-th'
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(and: Empowerment ik

Minjstry
wilhStg




- U/U §;14

i and Empowearment / Tribal Affairs. may
i sponser research studies on various pi’c.bi@ms'relating o DNTs (of
i snactiic irihag/s sommunities, where fscessary) to obtain vaiuable LT
" nsighls ard n'-ecessary-inputs-'cqncerning them for undsrtaking poficy | T
___J___vﬂwgcm‘m&[heir upliftrnent, destigmatization and mainstreaming. .f
7. 1121 Simifar exercise should be carried :out by the State Governments in

respscl of the  reserved posts under them and their £5Us, elc. where
reser ‘iﬁig@_i_a;_;i_;m__!i_c;a_lgle. : -

T — e

[ Ministiies af Social Justice

U_@;r—unﬂzailon, diveréﬁn_-;r{d_ﬁgﬁﬁga;ﬂon of funds  allocated for |
S0 devalapment under SCP and Sectural Sehen 23N VENGUS Staics
oGy A4S o matter of serious conearmn. Planning Coammissian
should collact details of these featyyes state-wise and arrange discu-
35100 With defaulting States and work - oui strong measures ostop|
Hiwsrsion aid misutilization of funds and promote thair full and proper | 7
dot. I shouig devise efi"ectéve-'mechahisms ‘such- as punitive
financial consequances which creale- adequate pressurs on. Siate
Gavernmente againet repeliion of hese praclices. - Nationg|
Commission for SCs and STe may - visit * defauiting. States - for
discussion to acoelerate the gressure. . Ministry of Social Justice and-
| Empowerment may maniter the Vim;"::a,ct of these easuras with the
A }0N=Ip ot com pewent research organizations '

=
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A Keplies

SRR L T — e .
& s A0y such instruction is vet fo receive fron: the Department.

T e o DX SUEH INSHUCHON 15 Vet to receive

¢ Notapplicable at the District Level
. e Eoewobar L________g__g”_k_,_ﬁ_”_w —
- ¢ Notapplicable at the District Level
L SNy .LL_M

AT « HNota e far Cooch Behar Districs,
e 1Pplicable P e
T > Notap umble for Cooch Behar -Jistrid
oo B Lot ._E"__H e
S ,Lf,,,,_ Mot applicable for Cooch Behar Distri D:smc:

\erhm up a Task Force at the Staee 1

dxowill hely i addressing the iscus of rangs and recovery
becanse it has often been found that
fafes due to

et

.

43

Police Stations face diffhu itie- i -

aucity of manpower.

3
B .2 Any such instruction is vet to zL&u_Pt:m the Dengr - )
N _ _z:“ Anv ¥ such instruction is vet to recety ¢irn the L)enurhneni e
! 2 Any such L"lthUL{]Oﬂ 1$ yet to receive from the DEE“M' N )
STt Any such instruction is vet to receive from the Department mwens.
S Ay such instructon is et [0 receive from the Department. e
Ik ~oted for future reference o o o
S w such instruction is vet to feceive npfr the [Apc‘fiL‘lEﬂ[ o N
oted.
il e :
Noted. . e
Anrv such instructhon is yet to receive from the State Lev Lenel e o
’\o*eq | for future reference - o L
A0y such mstruckon is vet to receive Irom Eﬂ!:: D“'”‘E“f_¥,,_, o )
‘ - '=\30tEL§ o o }
r i____:}l_:_‘wu{_h in st‘ructmn S yet fo receive
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© Lhistrict Magisirate, | M. Branch, Cooch Behar in rofer

PRt IO

nce o his b




U — T A AN

e WY

Government of West Bengal
Office of the District Magistrate
Uttar Dinajpur: Raiganj.

Memo No /797 RBCWILID) Date 7.7

To
The Joint Secretary,
Govt. of West Bengal,

- Home (Special) Department,

Human Rights Cell.
Kolkata- 700001,

Ref: Memao no 244 (27)- HS/HRC/Mise -02/12, dt. 01.05.2012.

Enclosed kindly find the action taken report over ihe recommendation of K.B. Saxena’s

report on Prevention of Atrocities against SCs.

b ATTu 12
District Magisirate
Uttar Dinajpur
Y

o
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RITIMMENDATIONS OF THE REPORT ON * PREVENTION OF 40 GUTEHEEE
: SHRI KB SAXENA

Can D RNG Recommendations
SRR Training of Officials — A J3-tier [ldlﬂiﬂL prograrame  for puiice and o
E' functionaries engaged in the implementation of laws and regulaiory measure .
f which have a bearing on atrocities committed on SCs. mav be inwlemented. T ’
: ' first fier of trainine may he imp‘V[T‘d by National Police * -afenr g0

shastri National Academy of Adminswration o cover anlyowamers deim
State. The second tier training may be organized by a Siae Fraining fasitat .
wentified for this Purpose by each Siate Government o cover ofii TR
DSPs, SDMs, ADMs, etc. The third tier of training would deal with omw
police officers at the lower level. This fraining may be vrganized by the | 2
SPs of the concerned Districts. The design and syflabi of training for te- thees
fraiiing Couises may be approved by the National Human Riy

L An Annual Workshop of DMs and SPs on implementation of
organized in the State’s Administrative Training Institune where the Stare Home
‘and Social Welfare Secretaries and DGPs may interact with participaits o e
whole range of issues concerning the subject and speciaily w identity problems
experience b\ them in investigation and trial of cases of awocilies, thece

"_ul nms h

these Jans may e g ,:,p.im:blr

L

experienced by victims and impact of measures underiaken prevent reciirs
of such incidents. Presiding officers of courts dealing with anreoiiies cas:

mvited o this workshop to lectuie on the shortcoming in mvestigadon
acquittal. Based on this feedback. State Governments nay ke pecessary
corrective steps expeditiously tc improve the administration of these lav't
4 1 States need (o constitute exclusive special courts for dealing with atroc

districts where volume of such cases is large. Special public prosecutors
work may be selected on the basis of their competence and commiument and 1
level of remuneration should be adequate to sustain their interest in wuué

Human Rights Commission may lay down norms for such selectio

level of motivation and performance. e i o {

4 3 State level and district fevel vigilance and momtmnw commitises ; mest Dhsiict Level |
regularly as per prescribed provisions. Human rights organizahions aml atitvins Yigilance &

woiking for and with Scheduled Castes may be invalved in their deliberations .5 Monitoring i

members /invitees. Their proceedings may be adequaiely publicized and Committee

I

placed on the website of the State Governments, P‘anal Humar Righs .‘r*;_chlr_wu'lri;z
Conmimission may suggest that State Home Minjster and S v
Jointdy an Annual meeting of heads of District lelance Commit
activate their functioning and provide them necessary guidance.

3 7| State Governmenis should expeditiously idzntify atrocities prone areas and,
untouchability prone areas as per provisions contained i the respective laws and
thereafter prepare  Plan of Action for eliminating untochability practices and -
reducing mcidence of violence against SC through various regulators  and
developmen[ measures. The norms for identification of such areas and framewars

01‘ the Aution P!an may be ptescmbed by the T\zmonal Humc:n [\whts Lommlssx-m i

& BAinisier inuy T (N2Sring

P : .
izes. This would i held during this
! vear.
Not applicable

the SC s. These norms may also be mcomorated in the IVIamnI L ;_
State Governments may institute an Annual Award for the police station \\hu-] i Notapplicable |
emerges as the most responsive to the complaints of Scheduled Castes and ha :
achieved significant success in taking preventive measures timely. regislering usi :

cases of violence and expeditious follow-up action on them.
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b j"iﬂ-% Dhatee e he oang
| Sstrict Magistiate solely tespunsible o cistining nat the cotpensation monkay

I liervers to the victines 1s effectively utilized to provide sustainable rehabilitation. The

! { racataeters ol such rehabilitanon may be Lnd Jdown o the Manual. State aad
! vsiret level Montoring and Vigilance Comanttees may moniror the status of

PP PIURELET - R

oot apphioabn

v bdbabiation. L

- it .- : . — - - — -
Lo+ ppopriate instructions may be issued by National Human Rights Commission
Sar salue of property destroyed 1n the course of atrocities committed agatnist

Not applicable

 ~cheduled Castes s meluded in the com pensation package provided to thea,
s T E";Eﬂ;_t_(n_:éw\ift_{h:ézi—p—oiice functionary may be posted in each police station
Owated in atrocities prone areas in the tate. 1t should be endeavored that, as far as

- cossible. mvestigation into serious complaints of violence against SC women be
" arried out by the woman police officoe and where this is not feasible, a woman
rohice or civil functionary may accompany male police ofticer/ officers during

Not applicah!é

Chendgation S - L
siodie distret level women police station may be set up exclusively manned by
Ccomen functionanies so o that complamts of Scheduied Caste women, (f no
aerained elsewhere i the district, can be registered there. Where an exclusive
‘olies station for NC's has been set up at the Distiict Headquarters, it could have a

i
l
|
'r.
|

( Women's Wing manned by women police functionaries to serve this purpose.

Not app“cgll-JTt;

; 17 ¢ S.ale Governments may notify a lady officer from among the staff posted in each
| block, such as the Social Welfare Officor or Women & Child Development Officer
;m cntertatn complaints regarding the ill-treatment of and violence committed
i against SC women not regrstered by the competent authority and officially pass it
| b0 the concerned authonity with a copy 1o the District Magistrate for taking up

tirt

cessary mvestigaion This anangement may be adequately publicized 1 SC

Not applicable

oo bitations of the block, S
- el mioups of TC wonen should be fonmed in cach village with siceable SC

POLULON W atiocr es prone areas to start with and to other areas subsequently.
CNeSse groups, apait from being mobilized for activities relating to thrift, credit and
developrient may also be givep elementary Yegal training along with sessions on
“uftdence building which equips them with knowfedge and strength to take up
Coen 0 vaolence aad discriminations aganst SC women wih Police/Civil
; ectonanes and movide emotional support to the victims in situations of crisis.
Po1 feast one or Dvo women in each group may be specifically trained to draft
§cunplamts on behall of the victims and lespatch them to competent atrocities and
i uman Rights organizations/ activists, i any  Ministry of Social Justice and
Cmpoewertnent ay anctude this measure as a part of activities for administraton

;
o
e
R N
i
!

t
!
|
i
i

———————— e .

Project
Director, DR |
Cell, Uttar
Dingjpur Zilla |
Parishad has
been directed o -
take necessary
action.

by ST (P_re_vcmums’_{v!{;/_\#Ilgcilles,‘-_/\_q_ll_l98L

131 20+ “onal Human Rights Commission with the help of State Governments and
‘ | wman Rights organizauons should identify at the level of each district, whi2r
{ -+ 'tocities against M women occur, a women's organization o its branch, a taw yer
‘ " Jawyers, human rights activist/activists or welfare agency/ agencies, social
worker, who can be contacted by victims or members of her family in cases ol
mplaints ceparding gender celated violence where the competent authorities do

! i respond of have shown obvious bias in dealing with it. The identified agency
‘ - dke up the matier with the competent authority if the complaint has not been
wstered o ds not being investigated properly. it may atso, where necessary, take

Dmater v appropriate State or a Nationat Commission (Human Rights/

£~V Woman.

Not E;E)m_;b-lew

2

. it Cottiscion it (o p R T
b s ol Thoman Ruehes Comunission with the help of State Governments and
i . . . . - - . .
! ristan dghts organizations  may idently at the level of each district, a NGO,
:

S gl aCl il 0 an organization with empathy for SCs which can be

B T R

Not zﬂfp—!icablé A



.. f’lr’\g
\E/)V
) t:f«:?iﬁifppma« hed in case of cusiodial v;uimcn or any other at
o famiiy or well wisher for help in taking up the matwer wii |
| and informimg the National / State Human Rights Comeiiss 1
i enquiry is initiated expeditiously. e o
ci3 24 1 Sute Governments reporting a larse namber of cases of o
! | custody. may constitute an ombudsman {Commitree) heuded i
' ; officer, with ar eminent lawyer, NGO representative / social acii
? ‘ Datits . public-spirited citizen and retived civit / police ofticer with hish ey
' which may be utilized by National Human Rights Commission o & ,0\ afs g n
ot umtogm_l_gc_founec where prima facie State’s version does not o
o Fhe Visttors Commnittes constiuted ior o el andd e g UL Tt
| jails for mspection may specially make discreer enquiries into -ondumi of o ;
i ! Under Trials in jail, untouchability related practices and treatment meted our o | ;
, { them. e
P70 25 | Inrespect of Districts which have sizeable SC poputation, District Magistrate sheil © a vell h-as been |
f } create a Cell in his office headed by the District Socia! Welture Officer ook RN & i lhv !
| afier the interests of SCs. The information abour SCs in polive wnd judicial cusic. |
i | should be maintained there. On demand made by human righis arganm AN, o o Pl -
; social activists / SC organizations, infoemation in respect of Scd w custods may e i
r provided to enable them to take up the matter i appropriate fors for se
S admissible under the law, :
| - . ]
1830 TAN relovant mfoemation on SCs relating to afracities, reservation. IS
: | including findings of enquiry Reports, if any should be placed on rhc—: wehsite o
i
H !

the Ministry of Social Justice and Empowerment for grearer tnc!libpclltn( ¥ AN Wids

accessibility. The material to be placed on the website of the Staie should inc! )
i addition to the above |, finding of inquiry ordered in respect of specific invidens.
proceedings of State level Vigilance and Monitoring Committecs, e, A nea
; official group of persans interested in problems of SCs mav be constituted ot e
‘ State and Central level to regularty report on the material can be brouchi oy i oo |
! It would be desirable for National Human Rights Comemission o institedionslis i
this arrangement for ensuring greater transparency of informarion relating t :
P9 D33 | e s extremely necessary o have a strong investigation and iaw wiitg in icl _*_z_i_al_a_m able :
National Commission for Scheduled Castes and Scheduled Tribes. Considerino e '
i level at which the Commission would be required to interact with the Stare |
; Governments the exiting arrangement for investigation headsd by a DIG E !
‘, officer needs to be upgraded and supporting staff and facilities should be provided
| Also, a Law Gfficer with appropriate staff should be available i the Commissoon
| for advice on legal matters. Ministry of Social Justice and Empowerment shouid
. | take expeditious action in the matier. o o
20 |37 | Unit such time a Central Law is in position, National Human R'UI" s Comn , .
'] i may direet that the concerned State Governments of Maharashiva. Andhra Pradesh !
; and Karnataka may amend their exiting law, remove loopholes. make n maose |
{ stringent and aciivate the enforcement mdc,hlm,ly to implement it effectivelv, Jiw_”f_iif ]
21 58 | The concerned State Governments may, through the coordinaied efforis of their P Nacapplicable |
Departments of Scheduled Castes Welfare, Woman & Child Development. Rural ;
Development, etc. launch a massive awareness programme. particuiarly dirscied 1t |

the vulnerable communities regarding the abolition of divine prostitution sysicm :
and availability of programmes for rehabilitation of liberated Devdasis. Th
programme should provide information on whom the women affecred by me
systemn, victims and their guardians should A jproach for seeking investigaiion ol
the Government. The temple priests should be targeted in this campaign the
conveving the massage that they incur criminal liability in encouragin

A e Aneeos File

el R Rl
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DAeraa e st Sl BeoGiiicd ol Dy e o concd SLUe Crovain aenis, b

thor cespedtive arcas o wdentify "Devdusis” who have not yet been liberated from

the Dractice as ilso those who have aba wdoned this practice but have not yet beun
Crought within the ambit ol rehabilitatio This task may be accomplished with the

‘ :;.__'t-‘ \ll. N(‘i()“

—_—
e s e —— e ——

Village Panchahvats wwomen activists and social workers. The
rehubilitation of Devdasisi mar be taken up most expeditiously and
Lompicted within a specitied tume frame The Navonal Commission of Womn

such

ok s i el et “hould be actively invalved |

AT ,l]‘l\-L: Al

iy inonitor this. o
The pattern and contents of the rehabilitation programee f{or Devdaisi may “e
conpietely overhauied so as to incorporite the following :

An miegtated pack t2e which includes inputs of poverty alleviation,

housing , health |, nutrition for childrer, drinking water, education,

P1)50 S0cial secunity, ete., through appropriate convegence of exiting

[HOIraAnhhey

¢ onfidence buileing measures

Special efforts aimed at saving the girl ~huld of Devdasis from faliing

into this practice and removal of stigme from then children in

schools.

I'he liberated Devdasis should not be subjected to loan burden in the

patiern of rehabilitation worked out tor them.

Fhere should be a single window delivery of vartous admissible benefits to

remrove bureaucratic red ape other hassles.

I'Te entire programme implementation ;hould be entrusted to a single

sgenszation witl a full time tunctionary at the State level executing it.

Not app!icgbilc_

The liberated Devilasis may be orgamml into a Society at the District level. The
Socicly my be associated with the ente programme concerning Devdasis and
C LI compon nts of programmes may be entrusted 10 1t for implementation as
AL AN apen tevel organization at the State level headed by Secretary, Women
¢ Child Development may coordinie the work of District level societies, This
~aclery should also Haise with Government agencies to sort out problems of their
swembers and atse ensure that ineligible persons do not corner benefits meant for

-enuine Devdasis

Not applicable

\ Police 1ask Force should be set up in each concerned State Government to
v esrzated complaints of trafficking 1 women and children. This Task Force

howd thoroughiy wivestigar: cases wheve Devdasis and / or their daughters have
fecn pushed into brothels, It should buld intormation on agents, middlemen,
wligious priests and powerful local people are still promoting this practice with a
view Lo pursuing effective legal action against them. The inputs received from this
~vestigation may b atilized tor the Awareness Campaign suggested earlier. There
should be regular consultation among the members of the Task Force in different
states. Department of Women & Child Development should coordinate and
i omitor this work the help of Ministry of Home Atfairs, where necessary.

Not appiicab—ig

aforcement of various labour laws such as those relating o honded labour

St miniinum wages. equal remuneration, child tabour, intel-state migrant
o wlineh hive 2 bearing on the violence committed against the Scheduled
.t s needs woobe assigned high priovity. The performance should also be
cuvensively momitored at the Central, State and District level. Ministry of Social
werhoe and Fropowerment should asseciate uself with such monitoring at the
St 3 devel o s already being done by Ministry of Labour, particulars in
et ol drottnes prone States. Stat: Seeretaries in Lharge of SC welfare should
S ewise i respect of atrocities prone districts/ arcas tn thew States,

Assistant
Labou
Commissioner,
Uttar Dinajpur
has been
directed 1o take
Necessary
action



P U\.‘L'-—mThe machunery for enforcement of above labour laws needs o e sirsngienee v
— t intensive coverage and activated tiough aining aqo approosigle apac -
! building. particularly in respect of atrocities prone districi. frade Linians, Moy i

F social activists should be involved for organizing labour and heining thein s

I benefits these laws. Legal aid should be mobilized in needy cases e this arpon

| Ministry of Social fustice and Empowerment should like initiative 1o push ap the -

| measures with State Governments / Ministry of Labour, o

28 ] 67 | The occupations which employ large number of ST labour. bt iy & 4
i brought within the ambit of minimum Wages Act mav be melded e Seien. -

W ol e

W provide protection w theni it fegard o wages wind Woreing oot .
Ministry of Social Justice and Empowerment may pursue this mater with A v
of Labour and State Governments, Necessary survey o sach veeupations nuay e
carried out for this purpose if no information exists on the sirength of such lubou:.

——— . . ————

e

ol iesible

i
29 i 7% | National Human Rights Commission may direct Ministry of Labour to sponsor a - Nor applicable

comprenensive survey of child labour in the country. Meanwhile. Ministry of
‘ ' Social Justice and Empowerment may wdentify areas where SC child labowr s
| empioyed in hazardous  cocupation and  assists National  Fauman Riglis
: ’ Commission in vigorous enforcement of the Act (o get fabour released 2
: ! rehabilitation projects stated by the concerned State Ciovernments/ Ministn 1
| Labour In lime with SC guidelines . It should also seek it necessary. Rishor
' altocation under Speciat Component Plan of the Minsstry of Labour for taking up
sufficient number of such projects. It could wlso seek aupnteniation of ity oun
L resources to share the responsibility of Minisury of Labour. e
I? 30 | 86 | Ministry of Social Justice and ‘Empowerment in cooperation with Ministrs o N applicable

Labour may identify occupations where SC migrant fabourers are empioved -5
bonded labour or child Jabour and assist National Human Rights Commission o
their inspection for their identification, release and rehabilitaticn: by the Swie
Governments.

3 88 1 A labour catchment area development programme may b mitiated 1o trgel oo

areas which push a large number of labourers to other Siate in search of v
Appropriate package ol developmeni measures may be tmplemented o remo: 2
conditions which force labourers from these areas to migrate, Ministry of Social
Justice and Empowerment with the help of Ministry of Labour may identify suih

areas from where SC labour migrates, get projects prepared and pro-actively work °
o gei them included in the Special Component Plan of the concerned State
Governments and sectoral programes of concerned minisiries for implementation.
321 96 | Where SC beneficiaries have been distributed land under any programme buz thev -
have not-been given formal possession of it, possession may be deliverad to thein

in respece of such land and entry to this effect may bz made in r2'evani revens
records. Contentious cases should be sorted out within a time frame and those
which are pending in courts should be expeditiousty fought out at the State’s cost.

97 | Where SCs are cultivating land which betongs to the Goverrment! Gram Sabha /
Panchayat, etc. for which they have not got ownership rights, such ownership may .
be concerned on them in accordance with the provisions of law, rules or 1he

! Government instructions pertaining o such lands in the concerned State. o
341798 | Where SCs are working as insecure tenants or share coppers their status may be
entered in the revenue records to facilitate security of tenure and protection against
arbitrary eviction in accordance with provisions contained in the relevanr Land
Reforms laws of the Siate. ) o
99 | Government fand, Bhoodan land surplus ceilirg land available for distribution bt
not yet ailotted may be distributed to eligible SCs (also STs as per prioririss.iaid
down in respective States ) so that they are helped to disengage themselves from
their traditional degrading occupations. o

e
A
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tHairict Land &
Land Reforms
Officer, Uttar
Dinajpur has
~peen directed 1 !
ke NECESIArY '

Action.

|
|
|
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e by avaable o

llallibtl[ll!ll 10 50 and othel el oo,

o cases where non-Scheduled Caste pcnsons huve encroached upon the [end
~vhich are owned - culbivated by memoers of SCs action may be taken to restace
these lands o thent In case dtigation. cither the Sune Government should fight st

LA RRE

"Not :lpplltdbf:

NOT AP ke

e case o provide legal aid to dffeued 5Cs
states may alse make provision in

‘hewr Land Reforms laws which prohibits
| alicniation of land owned by SCs to Nun SCs for this purpose.

Not applicable

late may take adequate steps to ensur: that SCs arc enabled 10 LTIJO)/ equal nghts
on community land and other commor: property esources and that their rights of

Not applicable

rdzmg or noms uJ way, et are not restriicted.

|
i
|
1
|
I
f ‘thn: Q(b are rwdmu in houses constiucted on the land of other pErsons or on
i waovernment fand o cural areas, they  tay be provided ownership rights in respect
of those lands as pel provisions existi «, for this pupose i the ws/instructions /

md:.lines Oi concerned. L

Not applicabiz

sbi e
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[ *stin stries of socnal justice and Empnwelmun 7 Tribal Affairs may sponsor

¢
i

in case of SCs who have no land for re sidential houses in rural areas, if no vacant
i “jovernment land in the area is avariable for alloument to them, land may be
Facyuired tor this purpose and minimum land ftor construction of a house may be

otied to them in order o provide secunty of a habitat to such persons. nget}mf}
_ House Construction Schemes may be made available to such allottees.

Neb&ppl-&eabté. a

\M"JO [CPPR I
)\” £,

, strict Magistrates may carry out investigation into complaints relating o0 V
; pavinent of bank foan to SCs under various Development/Poverty ALLEVIATION
i CROCGRAMMES | Such as under payment. nonpayment and traudulent drawal of
' oan amount i thee name by others . etc While appropriate punitive action may
v ov tiken tor proceeding against the guilty officials intermediaries and perpetrators
o fhaud. protection may be given to affected victims of these malpractices against

1eoisniein |
I

Dlhtrlcf_w
Manager, W.B.
SC/ST Dev. &

Fin, Corp..
Uttar Dinajpur
has been
directed to rak:
necessary
actien.

social Wellare D-:pmtmum, ot Starr Governments may make institutional
| wrangements within their organization to jook after the needs and problems of
' ON s, the way Government of Maharashtra has done. Ministry of Social justice
aud Empowerment snay pursue the matter with concerned state Governmenss.
Covhinsiy of sociod gustice and Empowerment like -wise should create a call to
| vuaedinate this work as a noda) agency ar the central level.
\t least one NG-) 1 each major state may be {funded by the Mmlsu) of sncil
justice & Empowarment [ i1 case of DNTs notified as STs) for laising with state
l igencies, providing necessary suppory o members of DNts and acting as a»
; ambeella organization for social wotkers from vitlages of DNTs and mobilize
- vstssary legal assistance for DNTs i distress. DNTs in the State may be

[ rccuraged to orgamze themselves as i society to take up their common problems

Not qpphbable

Not applicable

nrf. tgm vauous (!0\ einiment ag_enc:e

|

ey Panchayats . 11 whose jurisdiction DNTS reside, may be sensiteized about

¢ he aeed tor thetr development and ehabilitation needs and in particular, about
hargmg peoples attitude towards them Training  programmes conternplated in
Jatbnal Haman Rights Commission recommendations  may cover this aspect
o Mustey ol seqal Justice and Fainpowerment may pursue the matter with the

' St UUVc‘lﬂmc‘f[[h

various problems relating (o DNTs (of specific tribes

stidhier o
necessary) to obtain valuable insights and necessary inputs

. euch
Tenunities

W h-" .

voecming them for undertaking pohicy interventions on their upliftrnen, |

Not applicable

Not applicable

———
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i 121 . Similar exercise s should he kdliltd ot iy the state a,mmu.mrz (8 b rene

! "}ir‘ "-' N ih'ui
reserved posts ynder them and their P\u' ete. where reson aticr e applh,

o8 |r 130 Under-utitization, diversion and  misutilization of funds alveated  or - wonlicable
: | devetopment under SCP and Sectoral schemes in viwiows seires i BT

; matter of serious concert planning commission shouli collest teai o ot :

| features state-wise and atrange discussion with defaulting staes and sweort .o
: strong measures to stop diversion and misatilization of iund, and promiote the
!  full and proper uiilizarion B should Jevise offoctin T I
! financial consequences which create adequate pressure on state Caveering
: against repetition of these practices. National conunission lor S ani 51y
1 visit defaulling States for discussion to accelerate the pressure. Ministry of Soe.al
: ]nsl ce and Empowerment may monitor the impact of these measuses with e b
' e of competent research organizations. e ) e
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GOVERNMENT OF WEST BENGAL
OFFICE OF THE DISTRICT MAGISTRATE, BURDWAN,
J. M. SECTION. q%

Memo. No.... 59, /IM. Dated..72.2 ... May, 2012.

To

The Joint Secretary,

Government of West Bengal, ‘

Home (Spl.) Department, A /

Human Rights Cell, ] /> Ve //

Writers® Buildings, L7 S

Kolkata-700 001. .y ‘} &\}\'\J -

N

Sub : Action taken report sought for by Néiona[ Human Rights Commission over
the recommendation of K.B. Saxen’s report on prevention of Atrocities
against Scheduled Castes.

Ref: Your Memo. No. 606(25)HS/HRC/Mist/02/12 dt. 26.04.2012.

Sir,

[ would like to cend the action taken report over the recommendation of
K.B.Saxena’s report on prevention of Atrocitics against the Scheduled Casts for
your kind perusal.

(a) As per report of the Dist. Social Welfare Officer, Burdwan and that of the
S.P., Burdwan, 23 Nos. of cases for the period from 2007 to 2011 have been
started by the O.C.s of the Police Stations under this District and the cases are
under Sub-Judice. 4 Nos. of cases have been taken up by the Police sectors
for the year-2012 and the investigations of the cases is going on (copy
enclosed).

(b) Action taken report received from the Project Officer-Cum-District Welfare
Officer, Back Ward Classes Welfare, Burdwan, is enclosed herewith for your
kind perusal.

Civil sectors and Police sectors have been directed to keep the highest degree
of care and vigilance to follow the guidelines of the recommendation of
K.B.Saxena on prevention of Atrocities against the Scheduled Castes. This may
kindly be treated as interim report over the matter.

Enclo: As stated. Yours faithfully,
\ g ) _;/1’
\ B {,\ Addl. District Maorzstrate (E}\)[ "~
T . Burdwan.
/*kf\\\
‘\i - Bdidgincer, Govi. of ‘West bemh

Homwe Depariman!
Srecial H“u 0N

Piary | 1\7{‘\%\ di -)\'—:\.\\%\\u‘_ ’

AR e e R \ X
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Government of A ost Bengal
Oifee of the $3ivrer Magdstrate. Burdsvan,
Social Welfare Section
Court Compound, Burdwan,
o~ ﬁ' —a
g " C3re & 242
Memo No-- —‘=}—2»4—--f8\-\' Dated : =2 ) L

'

Fhe Officer-in Charge,
JMLSection, Burdwan,

Subo Report on eoses of S.CUS T undeyr By vdwan Police District,

Madam,
fi continuation of the meeting held today in the Office Chamiber of the Addinana
District Magistrate (G), Bu rdwan, copies of Report on cases of $.C/S.T

District wre enclosed for your informarion and taking necessary action,
Enclo. @ As stated.
Yours faithfu Hy,

r

¥
A {
| A

_f "/f-""ln. |

iy \\ ;'( A
Yicfodng Coos g 0RO ST
Distriet Social Welfare Officer
Burdwan.

Merng Ng--mceeeeee fSV _ Dated * oomeeeee

\
Copy alongwith the enclosures forwarded for King umn'm;i\gxn and taking necessury uction 1, -
L The Additional Disiviet MagiSrrate (), Burdwan, \

\
Idisfrict Sb%iéli MWoekiare Officer

Bucdwan,

\

_— _.44—-‘"—’_‘/.

cunder Burdwan Police




s pending for inveatigation in conn
Ciist of the Case

Detalls of case

Section of
L.aw

u/s 323/504

e
The case was started

¢he said land each and every year: Similarly this
year also cultivated the said land and spreaded
some seeds of paddy on 18.08.10 at noon when

the complt. came sce his paddy field. Aziz
Mia 8 Allauddin Mia of both ‘Hatkundu PS
Burdwan up routed his paddy plants and he
was beaten bY the accused persons and used

abused languages and called him scheduled.

Act.

This Case was started on the Court complaint

0 | Ketugrarm PS Case ufs
Na.-13/ 12 341/323/506 of Srimati Chinta Thandar w/o Tamal Thendat
dated 25.01.12 (349 IPC & of Balutia PS Ketugram to the effect thaten
SR 26/12 3/4 sC/sT 03.11.11 at 08.00 hrs one Bhuban Mohan Pal
Act. s/o Bidur Chandra Pal and 5 others, atl of

same locality assulted her husband viz. Tamal
Thandar Over the issue of using of village Path
and also saying they were low castasa result
of which her husband sustained injuries ot his
person and was shifted to Katwa 5.1 Hospital.

ection
e
Full Name of the

on the complaint ofl Dhiarmadas

Burdwan PS Case

No- 622/10 1pC and 3 of Dharmadas Mal sfo Bangshidhar mal of] sfo

dated 17.09.10 sC/8T Khargram pPS Memari 10 the effect that the Mal of Kha

SR 24/12 prevention of complainant is & caretaker of the Land whose PS Memari
Atrocities lowner is Bijay Kumar Gain, he used to cultivate

with SC/BT Cages of B
Names of the Accuseds

Victims

Mal | 1)Aziz Mia s/o Lt. Sukur
Mia

rgram 2jAlauddin Mia s/0 Aziz Mia
both of Hat Kanda PS.+Dist.
Burdwan.of both Hatkundu
PS Burdwan

Mot Arrested

Bath the accused persons
work as cotton cleaner (
Dhunuri) for which their
whreabouts could not be

fixed as yet-

Bangshidhar

Srimati Chinta i) Sri Bhuhan Mohan Pal ii)
Thandar w/0 Sri Susanta Pal i) Matbura
Tamal Thandar of pal iv) Sujit palall s/0
Balutia P3 pidur Chandra pel v) Bidur
Ketugram Chandra Pal sfo Lt Narayan
pal vi) Pintu Pal sfo
Bhuban Mohan pal all of

village Balutia, PS5
Ketugram,

Dist- Burdwan.

e
urdwarn police Diatrict,
Name of the 1.O

-
Shri Amian
Kusum Ghosh

e

R

femarks

e
During investigation
Q exmined available
witness, collected
injury ruport and
report regarding land.
FIR named accuscd
Allauddin Mia s/0
Aziz Mia of Hathanda
P.S & Dist. Burdwan
was arrested on

30.0‘32012 and
forwarded to the Ld.
Court, Now he is in
jail custody. Next date
of production before
the L. Court on
04.04.2012.

AL~ R

Dy. 5.0 (HQh

Burdwan

Shr Dhruba Das 10 visited the PO of
5.0.2.0. Katwa the inccdent—and
exmined the witness.
e also held raid at
the house of the
accused persons.
None could be
arrested. )
R — e
investigation of the
case 18 pmceed'mg
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o Details af cases pcndlng for lnvestlgatlon in connection with SC/ST Cages of Burdwan Police Diztrict. l
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Full Namce 0 fthe
Victims

Section of
Law

Gist of the Case

SL| FIR-No & dated
N

e ———
Goutam Pandit

e — _
% i Katwa PS Casec Nod This case was started on the Court complaint of

the accused Bholan Mondal @ Sk s/o Lt
Morshed Mondal and 72 (two) others of same
locality Tetrained the complainant intensionaly
and asulted and casused out rage of the
modesty of his daughter.

Act.

PC unlawful assembly with deadly weapons
forcibly entered the Dhagarpara Basti and
agsaulted the complainant and others of that
locality with a view to evict them hy the Higher
Caste people for constructing big buildings As a
result they received injuries to their persons
and were shifted to aMcH Burdwan for
treatment. Lastly they looted away cash Rs. 2
Lacs from complainants and other of the said
basti area

——

Names of the Accuseds

i) Bholan Mondal DT Das |On 17.03.2012 10 of
sfo Lt Kuroram |s8/o Lt mMorshed Mondal of < :

27/ 12 323/341/354 Goutam Pandit s/o Lt Kuroram Pandit of : ,
dated 01.02.2012 J34 IPC & Mallick para P3 Katwa (o the clfect that on pandit of Mallick Mallickpara P'S Katwa
SR 27/12 3/4 SC/ ST |15th aghrayan 1418 BS at 6.00 hrs morning| para PS Katwa |ii) Norshed Mondal s/o Lt

Morshed Mondal of do
iif) Khudu Mondal Court.
s/o Lt. Morshed Mondal
of do

hosal, Arnab

s/o Lt Gonesh |Ghoshal of Yagasram
Maily of Kachhari|Kalna Road, PS & Dist-
Burdwan

Burdwan PS5 Case u/s This case was started on the Court comptaint of Gobinda Maily Suchand G
No-102/12 147/148/149|onc Gobinda Maily s/o Lt Gonesh Maily of
dated 11.02.2012 /450/323/32 Kachhari Read Dhangarpaia PS & Dist-
SR 28/12 4/325/326/3|Burdwan to the effect that on 19.12.20%1 Road
07,/392/508/ between 09.00 hrs, and 09.3Q hrs one Suchand Dhangarpata PSS
34 & SC/ST Ghosal, Arnab Ghoshal and 30/40 others of) & Dist- Burdwa
AP, Act.-3 of Yagasram - Kalna Road, Burdwan forming an

e I

e ——— .
Name of the 1.0 Remarks i

DLP.0. Katwa this case arrested the
following FIR named \
accused and .
forwarded to the Ld. |

1. Bholon Mondal @
Bholan Sk. {30)

2) Khudu Mandal @
¥hudu 8k. (38) hoth
s/o Late Morshed
Mondal @ Marshed

8k, of Viil.

Mallickpur, PS. \
Katwa, Dist. Bwrl l

4

e ————
pending (nvestigation

™ P

Z-icdwan

- ——

R |

Supcrintendent of Police
Burdwan

sl



STATEMENT OF s¢/ ST CASES OF BURDWAN POLICE DISTRICT

MAMES OF ACCD }

SECTIONS ULL NAME OF T i
FIR NO & DATE ONS oF LAWV F ME OF THE VICTIVS DATE GF CS

2007

Smt. Krishna Patra wio Tartn one Syed Jamaluddin and 3 others of same locality
Patra of Madhabydibhi

o/ s 323/354/504/506734 |PC and 3&4

SC/ST Atrocity Act

= 354/504/506/34 IPC
* 52 8C/ST Alrocities

BURDWAN |

1 |Madhabdihi Ps Case NO- 2
07 did 09/04/2007

one Uday Chand Paramanik /o Lt Shyamapada

Prasanta Santrasio Lt Gajon
Paramanik and 2 others of Tentultaia PS Burdwan

Santra of Terultala PS Burdwan

& 3 of 5C/ST

U/S 420/406/326/34 PG

Di 14.09,07 Preventation Act

L 2 |Burdwan Ps Casa No 485707

one Laxmiram Hansda @Matal s/o Bably Hansdg
and Mur Islam Mendal sio Sarkat Mendal both of

uttar Khorad, PS Monteswar and Suraj Mondaj s/o
Chhapituliah Mondal of village Khorad, PS Memar

3 |Monteswar PS Case No-
17/2007 dtd-15.03.07
Spl Case No.0s/o7

u/s 376(2)(G) IPCIS(‘])(Xii)/E(i)(v) SCIST | daughier Mu Ngli Murmu (14)
Act 1989 :

ENGHPC-SCIST act
302 3T0wief SC/ST Ant.
1952 FU M0.148/11 GR 107

BURDWAN

ene Narendra Nath Chakraborty and five others FREEE

Bhibhutibusan Biswas s/o Sakti
Charan Biswa s of Rajganj
Akarbagan, PS Burdwan

ufs 147/323/341/392/508 IPC and 3
Prevention Act Atrocities against SC/ST.

4 |Burdwan PS case no. 371107
dl. 174707

1}8ahader Mahanta
2)Sambhu Mahanta

3)Sukdeb Mahanta

4)Rasudab Mahata al of Bulchandpur , Ps.-
Madhabdihi, Dist.- Burdwan, }

5 IMadhabdihi PS Casa No
33/08 dtd-23.06.08

BUR DA M

= -S02 308,00 09
/-4 20T e zgainst-1
Persge

1} Pradip Ghosh, Dealer ghosh enterprise. gushkara
school morh, PS Aushgram

Swapan Meis & Majhi sio
dinanath Majhi OfTalimbati, PS
aushgram

81U/ 420/406 IPC 3(1)(x) SC/ET Act

6 lAusgram PS Case No-85/0
did-05.09.08 Spl No.-06/11

/ BURDIAAN

COrTRTLT T 2T D e L -

w &
Q=
axz
5
=5 =
m O
Do
m-u_
- b
=

ACQUIT

For
Appearanca
of Accuseaq
Persan Naxt
Dale
13.06.2012
bafore Lag,
C.UM. Count
Burdwan

vide Na 36
Dt-12‘04.07

Next Date
11062012
before Ly,

C.JM. Cour

Burdwan

Nex! Date-
1504 1210

18.04,12 for
evidenca

SUBJUDICE

higt.
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t(:faogdgt%n?;rgP;Case No- ;fc&‘;’(éiﬂ!zhmmso!am IFC 3(Hpa(iixgv) Pifu Gopal Roy @ Bagdi s/o LL. 1)Dibakar roy s/o Lt. Chandra Sekharroy and 8/1¢  |C § ¥0.-01/08 M.-23.01.09 =
g -18.09. Act Krishna Pada Roy of Baidya olhers of same lacality STaT323/370/506/24 1PC E Convicted on
Kalna, PS Khandaghosh & 105 T(Praventianof 3] 18.02.2011
AZmcifies Act. 2 but next date
1352 3v)and 32V > 8 21 05..20?2
51 two accused person < for
= appearance
2 of uccused
a person
bringing
ordler of
Hon'bie High
Count
;fdm;ipfui EBS g;sigo-ﬂg/% uls 32I/I24/378/34 1PC 341 SC/ST Act |Rekha Bagwio sripada bag of  |1) Sakti Pal slo Khoka Pal and 2 others of the same [C S -125.08 gt -31 12.08 o Next Date
R - Ajhapur, P Jamalpur locali SIS = ext [Ja
1719108 P Y o RRARAIPC SC/ST - = 17.07.2012
i % 2 for
= % evidnence
% before Ld.
m C UM
Burdwan

o
w&@ﬁ”ﬂ%\,\f\/ |

o

-
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Monteswar PS5 Case No-
128/08 dtd-20.12.08

Khandaghosh PS Case MNo-
§/09 dtd-30.01.09

Burdwan PS Case No-158/08
dtg-17.03.08

Purbasthali PS Case MNo-
78/09 did-28.04.09 . Spl. 2111

gurdwan PS Case Ng-522/09
nTD-04.09.09 GR NO.-
1481709

Memari PS Case a-287109
did-18.11.09

e = 4 [

Q 5%8 .

wl W ;- o

= P w

A z g 0

= ) - 3

. z > G
! = 3
i 2k
o «f,

prevention Atrocilies Act.

Ufs 147/149/323/504/506 IPC & 45

Raju Turi sfo Sibu Turt of a group of 10 miscreants under leadership of Madhu < S No.- 2509 dt 10.04.00 - : ] Charge
Manteswar Uttarpara P$ Ghosh sfo Nibaran Ghosh of sarne locality 118-134/341/323/504 |PC. C % Sheel
Monteswar t. \ Ed Submited
! Q Omitting
I 0 SCiST Case

- 2009

SCIST (POA} Act

uls 241/32514271504/506/34 IFC & 3/4

of prevention Atrocities Act.

uis ‘i4?!4481’323!342!384.’506 1PC 300 (x)

Fumpa Doull D10 Nuklz dolui of {Dhiren fiswas 7C S.Ho.-08/05 d1.-20.03.09 } u -h
Rupsa, PS Khandaghosh Ananda Biswas s/o Lnknown. 5‘._,—:_347‘,323,.504,505,34 PG E 2 c arge
Gapal Master all of vill. Kumirkola, Ps.- Knanaghosh {#z2mst two person. =z > Sheet
Dist.- Burdwan. i 2 a Subinited
‘ £ 3 Omitting
w SC/ST Case
Satya Narayan Mandiof 189, 1yAamit Hazra Chowdhury 1= < Mo -202/09 dL.28/07/C0 g
gL chowdhury Reoad, Burir 2)Memai Nandi . l'- s 123/342/506 1PC S Charge
Bagan, PS5+ Dist- Burgwan 3)Mukla Mitra and 4 others | > Sheel
L @ ,| Submiled
i 2 Omitting

SC/ST Case

uls 323/325/307134 PG & 344 SCIST Act

1y Rahindranath Mondal sio K. Modak
2) Paiash Modak s/o do

3) Tapan Modak sfo Lt. K. Modak
4) Dhiren Modak sio Lt K. sModak all of Datala Ps.-
Purbasthaii, Burdwan.

and 5 othars

Debnath Arya of Sarnudragarh,
PS Purbasthali

G 3 “e.-189/09 d4.-03/02/Q09
Lot 4713234307 (PC 3/
S TT Prevention Act-1887.

Next Date
17.04.2012
for evidence

SUBJUDICE

Act.

uis 3 of prevention of Atrocilies SCIST

s 448/376/511 IPC & 3/4 SCIST Act.

P o) (i

Sabita Das @ Sabita
Ghakraborty /O L1 Karlick Das:
of rabindrapaily near srisangha
Club, PS Burdwan

Tulsi Roy wia Sri Pulak Roy of Nivedita Pally
Ps.+Dist.- Burdwan.

Next Date
02.08.2012

SUBJUDICE

Annapurna Kshetapal (40 Yrs.)
wio Tarak Kshetrapsl of
Kakdanga

{ Sealdanga FPara) PS Memari,
Burdwan

Debu @ Deb Kumar ghosh (52 Yr1s.) <o Lt Sambhu |C 5™
Math Ghash of Kakdanga PS memari ws

CONVICTION

BURDWAN

]
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fﬂ;%’;‘htang gase No- Miniar girl namery Nachy one Samar Hazra sig L1 Sadhan hazra of of S8 No._ 15347 on 21/07/11 Capy served
ated 10.01.10 Murmu(12) vill.chhatni p.g . Purbasthaii, Dist.. Burdan, LS 376511 (PC 2 3/d to the
ofvill.chhatni, p.g - Purbasthali, “Teention of Atracities to g accused
Disi.- Burdwan, SCIST Agy = person for
2 Commitrment
= N5.06 12
“ AC.IM
Kaina
Pumima Das wig Hiren Das of C 3 M2 al.-18.01. 11 Naxt Date-
Bhadra pany, pg Burdwan W= WIS 49847 4031208 IPC = 19.07 12 for
* D.P Act And SC/ST Act. < apparence
4) Manala Das all sfo Lt Gopal Ch. Das af of 78t 2 person f—j and copy
Asanso! Rallpar pg . Asansol Morth | Dig|.- Burdwan « befare Ld.
— CIM Court
Burdwan
Ketugram Pg Case Mo-727/70 1)Bholanath Majunder s/o Ky, Majumder C.8 Ne-2aqr) dtd. -
dated-01.04. 40 3p! Case 2) Sudeb Mistri /g Lt Banka Shyan Mistri . Gi 22011 s
No.67/11 3) Chhotu Mistri sfo Ujjal Mistri all of vill. Birahampur |32 S 22TI448/506030 PG & =z Next Dat.
. Ps.- Ketugram 3% S2ST Act. g 09.04.2012
. ) & for Charge
(13
U/s 452/323/506 [PG and 3 (8) SC/ST 1)Gopeswar Ghosh s/g Dijapada Ghosh . .04.10 u/s .
Prevantion of Atrocities At 2) Sagar Ghsoh sfo Kanii Ghagn, 3417323/506/34 1nC = Charge
2IMrina! Kanti Ghosh s/o Gopeswar Ghson all of il 2 o Sheet 5
Bora Ps.- Memari, Burdwan, 2 Submite
35 Omitting
@ SC/ST Case

urs '
143/44?!323f326/1 86/353/384!3?9/506
IPC and 374 Prevention of Atrocilias

SCIST Act,

1Allauddin s/ Rejak Sk
2) Khoka Mallick
3)Gelarm Murshed

Pa ban Majhi, Frodharn,
Beruwgram ggp s/0 Shibsadghan
Maj hi ofBerugram, FS Ketugram

Ketugram pg Case No-
112/10 daled-14.05.1g

Next Oate-
21.06.12 for
appearance
at 3rd J, M

Katwa Court

1u/s
T323/32641 8G/253/384
S IPC & 3/a

=cn of Atragi|e-z
SC/8T act.

BURDWAN

Cs No. #5270 of 23711770 u/s

Pending for

1) Prabir Chatlerjee sig L} Patitpaban Chatterjee of

1y
iy
24 B Kalipur Biren Roy Road, ps Beheia , Kol-61. A06/227 4871468120 1 iFC of = 5 LO.CIMa
2} Anil Kr. Chakral O LE D, SC/ST 2zt againsi -z P =2 wating orger
| & @ Hon'on H.C
cn'ble.H.C
> )
m Durt Nexi Dt- g
04.02 12

e T v

- R et et et A



SL FIR NO & DATE : - —
5 SECTIONS OF LAW FULL. NAME OF THE VICTIMS NAMES OF ACCD DATE OF CS ID—:- g o % g
3 | F8E a
o | 52 2
5 | Eald o
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= = < a
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21 |Burgwan PS Case No- uis 323.'.504 IPC and 3 of SC/ST Dharmadag Mal s/o Bangshidhar [1)Aziz Mia s/e Lt. Sukur Mia Pending lnvestigation -
£622/10 did-17.09.10 GR NO.{Prevention of Alracities Act. Mal of Khargram PS Memari 2)Alauddin Mia sfo Aziz Mia boln of Hat Kanda o8 Call for CD
1688/10 PS.+Dist.- Burdwan.and two others of both Hatkundu Z & |on16.0412
PSS B > T 2 before
urdwan e 7 e
a & C.J.M,
= Burdwan
22 |Purhasthali PS Case No- ufs 323.'.328.'30? IPC and 3 of SC/ST Narendra Nath Das sfo Lt one Satyacharan Modak, Secretary of Dhamai CS No. 157/11 dt.20/07/1 1
191710 dtd-06.10.10 Prevention of Alrocities Act. Dharma Das of Dhamai PS Vevekananda Smyithi Sangha and 05 others ws 323/326/307 IPC and Jof | Z ﬁ ER pending
Purbasthal SCIST Praverntion of = g for
Atrocttias E o LD.AC UM
3 =1 Kalna court
oy
iy P h sfo Marayan Ch. Ghosh ii} Suk Ghosh s P ] FPending for
- : Y Camalan Grcah i Boneawar Grosh sl Sonson Crosnor | 5.3, No-36ri2dd 240202 | 4 on
g | Memari PS Case No.-320/11 | uis J23/379/427/154/506 1PC & Sec 3 of SC/ST [Ramnalh Soren @ Somnzlh Soren sfa LI, Purba & PO.Sainachia. PS-Memar. Dist- Burdwan iv) | /8 3% 14323/37€/:427/35:(508 = e LD CJMN
dtd.-26.11.11 ACLSH10){11)(14)(15) of 1359 Babulal Soren of Sreerampur PS Memarif | 2r0d Srecrampur PO-Satgachia, Ps-Meman, DIskBudwenv)) o gac 50 sersT Act | 2 3 e M
Mongal Karmakar sio Kalipada Karmakar v) Rebali Karmakar of (5 2011)(14){15) of 1988 S g ext Dt-
kamardihi PS Memari, Dist- Burdwan, T - @ 7] 230512
=
Kels PS Cass No13/ 12 dld f) Sri Bhuban Mohan Pal #) Sri Susanla Pal iii} Mathura Pal iv) o2
alugram sa Mo, - : . . \ - . & B
24 g . uls IAIFRZHE06/340 IPC & 3/4 SCIST Act Srimali Chinta Thgndar wio Tamal Sujit Pal all sf’q Blt.iur Chandra Pal v) Bidur Chandra Pal ‘.,,fo Lt Fza-rcing Investigation ' 52 Uﬂ_der
i Thandar of Balutia FS Kelugram Narayan Pal vi) Pintu Pal s/o Bhuban Mohan Pal all of village S o Investigation
Balulia, PS Ketugram, Dist- Burdwan, o z
8
&=
Katwa PS Case No-27/12 did- Goutam Pandl sfo Lt K . i) Bholan Mordal sio LI Marshed Mondal of Mallickpara PS Z
% 01029012 uls 3231341735434 IPC & 314 ST 8T Act, utam  Pandi sfo Lt Kuroram Pandit off o\ "1 \orshed Mondal s/ Lt. Morshed Mondal of do i) = 2-ming Investigation 2 Undsar
Moflickpera PS Kabwa = Investigation
¥huru Mondal sia L1 Morshed Moncal of do =
5
0.
[=
N \ . =]
Burdwan PS Case No-102/12 Did- uis + | Gobind 2 Maiy s/o Lt, Gonesh Maily of N £ % Pendi
% 0290126 RZTH2 | HTIIG149HS0023/3241925/32613071392506/34| Kachhari Road Dhangarpala PS & Cist. | Sichand Ghiosal, Amzb Ghashal of Yagasram Kaina Road, PS = oy Investigates- g2 || emng
& SCISTAP. Act-3of IPC Burdwa & Disl-Burdwan S8 nuesiigation
=

T T T T T T e R T Y TR e = e

T e
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SECTIONS OF Law

FULL NAME OF THE VICTIMS

NAMES QF ACCD

Burdwan PS Case No.-264/12 ¢t -
04.04.12

T RS L i g

/s 147, 148144813231325.‘3071354 IPC2

331001 0(13) ScisT {Prevention Alrocity) Act-

1988 { Court Compiainty

Rita Bag daugler-inlaws of Purnima Bag

wio Al Bag

DATE OF C5

=
w
9
a
=
]
m
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0
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ACQUITTAT/ CONVITION
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=

s District Magistrate . Burdwan, .} -y e

4

front: Superiniendent of Police, Burdwan ()

~Orp No- 194/DCRB Date-06.03.2012 ()

Ref: Oreg No-262/POWC Did-21.12.2001 ()

Sending herewith the statement in ¢/w the above noted Meme regarding SC /
ST (Prevention of Atrocities) Act 1989 of Burdwan Police Disirict during the month
of February -2012.

This is-for your kind perusal.

™ Superintendent of Police
Burdwan
Please see the attachment file

\92’%*@?'}3 )i

T

56/
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“NO. OF CASES
S FERANCE & GIST EMA
REGISTERED - CASE REFERANC R RKS

Katwa PS Case No-27/12 dig- 01.02.2012 wss 32313411354134 1PC g, 34 5CIST
Act was slarted on the Court complaint of Goutam Pandit sfo L, Kuroram Pandit
- of Mzliick para PS Kawa tg the effect that on ‘15t aghrayan 1418 BS at 6.00 firs
morning the accused Bhoian Mondal @ Sk sio Lt Morsied Mondal and 2 {lwo}
others of same tocality refrained the complainant intensionaly and asulicd and

Casused Ut rags of the modesly of fis daygiter
g g

Investigation is pending

Burdwan P3S Case No-102/12 Bitd-11.02.2012 s

147114811 49.’450.’323!324!325!326/307!392!506!34 & SCISTAP. Act-3of IPC

was stared on the Coypt complaint of ane Gebinda Maily sfo Lt. Gonesh Maily of

Kachhaii Road Dhangarpara PS & Dist. Burdwan to the effect that on 19.12.2011

between 09.00 hrs. and 09.30 hrs one Suchand Ghosal, Amab Ghoshal and :
2z 30/40 athers of Yagasram Kaina Road, Burdwan forming an unlawfy| assembly - Investigation is pending "

witit deadly “eapens forcibly entered the Dhagarpara Basi ang assaulted the

complainant and others of that locality with a view 1o evict them by the Higher

Caste people for construcling big buildings As a resul; ihey received injuries to

their persons and were shifted to BMCH Burdwan for ireatment, Lastly they looted

away cash Rs. 2 Lags from complainants and other of the said basti areq
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wBFFomNowz®  FIRSY INFORMATION REPORT - G329
First Information of acogmzable crime reported under section 154.Cr. P.C. at PS.
1. Dis’t,ﬁﬁ!—.ﬂ;(&dﬂ.ﬁShb'—Divn ﬁ”*" (0P8, Katut. Year, #0/3\7/ FIRNO ...... /g..,Da{e o/ Ra0ia
1 () AT i Sections IAB/ S o e SECHONS . oorsrer v
() ACL v comorimscreeomeneee SOt ONE v evemsrvemrsereees (iv) Otber Acts & Sections .. 3/ b S8 Fr‘frﬂ §T.Bet
3. (a) General Diary Reference : iy 0. Tlme ...............................................
(b) Occurrence of Offence : Dy . ﬁf’%mm"wg %éfe,....._............Time ........... 0660, Pt ot IvATHTS
(c) Information received Date..... £ O QGRS S Time..... 2235 0
FEUD I} [ IUREIRUR: L SRR et at the Police Station. '
4,  Type ofInformann Written /437
5. -Place ofOc:currence_ {a); Direction :md Distance from P.5... Appn 2R A St fﬂﬁx"?%h £s.
(b) Addréss ... Infromd. il Attt 01 G ALIBADS. L. A M&bﬁ,@u
............... f?d....kaa.m.ck.,a..a.m’..:..f.- mxr.:ﬂ;?.@m........................BeatNo J’é Mo 34

(c) Incase outside nm;t ¢fthis Palice Station, then 156 DML O PiS e eriermress s
District ...
5. Complmnant/ Infgza{aﬁ o ‘ ) ¢ |
(a) Namel....‘...f.‘ ....... S ' fﬁﬂa&v’ftm., auﬁcz“ ................................... SO
/<¢4mmm ﬁamﬁo‘ e
1. slars-/ ; ?Bhoﬂcn mgn&a_(, WK
i al DSk Kbl Plondsd DI
. : WM IR -Q‘Dﬁﬁlima
8. 05 L LA T o L
9.. -'Partlcularsofpropernps stolenhpuwcd‘:‘( A heet :frequlrcd)...............................: .............
10. Tmal Value. of’ Propert
1.y _Inqucstrepo, 2 C F oy I T e e A
12 FIRContents (Attach ser‘arw‘ sl-u 3 : ndj—_wf-b’?%m C‘barw’» .,7,,4,._“, L
- . , Licd £4 trealécd
. oy _
Gf!é ‘1')_‘
13. Actxon taken Since the ahrwc' repnt R ' an u‘mrmss' i of affence(s) ws 323/3%/ /35 wl397P0. and
i e ,/‘r 58 pad LT A
reg1stered the case and t@ak-ﬁp-:i-‘ wuesttga{fﬂn! duected A8 &a(@mﬂ %abff;_y%v ...............
..................................................... totakeupthe investigation /
transferred to . - - pomt of _]unsdlcnon FIR read over to the Complainant / Informant,
admitted to be correctly I'LLDl'd ~d nnd a4 capY gwen tothe Complamamﬂnfonnam free of cost.
G
L4 oL The O7% il S:gnafure of the Officer-in- Charge Pohce Station with
¥ e corp i NAMCrrrrrenrl VD ATARIHA.. .@UTT&
‘ LIC
Signature / T humb Impr_essr'on of o Rank . A p;g 2 IH‘E o srenanieee
_ the Complainant / Informant I\T.ux_nl?er, AL ANy w. LR 5 /,90/9 ........................ Jo—

e fany
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W.B.P Form No - 17 FIRST INFORM . 1ON REPORT

e | JU:
First Information ofa cognizable crime reported under section 154 Cr P.C. atP.S. 3

(Bvew [ wyr 201 b (-2 iz
Distey P . Sub-Divn t-m]?ﬁﬂf m@a/q?ﬁ?%ze/sm}ﬂﬂ?g:é/ ao;?a’tm/s‘ng/?u
: s -(}Act m‘ ........... R Sections.....lgaoe o L gegt/bg?-,q Phck - 10C
T '{m) AR o Sections................. 3 ?(m Other Acts & Sections .. iy fog s
- ‘,.,-.‘..‘(q) Genenl Diary Reference : Emry\lo . A Gdy, HTlme fmm{mra BF ety @? QJ‘E\
) ' (b) chrrenueotOﬁence Day ... Ny fL Dwte .Time. . Z\
') ' i () [nloum)non recuvg!»l?w&f_,____ ........................................................ Time. .
% T YN (b k’ (me\))w Polﬁce, % 637/
) O\f Al A7 Mpne | Eovr f
N ﬁﬂlﬂ@b fl&-J Dy O)MM

(c) Incase outside limit of this Police Station, then the name of P. S

..........................................................

DISUTICE e
Complainant / G MCLJ?

(a)Name... ..¥ ... .4 1 34 M/,"A...MQIJLI

(0} Father’s/ Husband’s Name .........oocvoocoo L S
{c) Date/YearofBlrgh@vL G/h ....................................................... e
(d) nationality : oAy Qfe “P@/LQ' ..... QD ,.pD Ao Bndd O bam

(e)Address . N ﬂqmﬂb Ghd..‘rf\.'.‘...él a i“rﬂ";}**)
Details of known/suspected/unknown/eg dugesast 5 Cpagthawa e bal sn s "’J"'Mt) é,}:;«
(Attach separate sheet, if necessary) Saor & orald Whn mé-——-
\ | Reasons for del ¢ by the Eraottha 0”@”60” Ghatal f\/
| easons for delay 1n reporting by the s [ te A fn}S‘fDﬂq"”@W @ aroe

............................ e R e ...mff-.mgﬁc@ kalna. Lood MWI
O e, _...uTa : D Q?J'Tﬁ 69 h Ol Tonsn

Particulars of properties stolenfmvo ety %ttzpmqf hxf Wd) Lo L. DA @M o

\ "
L m}/fus)/u%/sﬂ'?'ﬁ"/

"Action taken SHBWTE%FWW ?@W@!IUEUFQ%CWSSC/ST?Q L P53

................ d?,.fpc

registered the case and took up the investigation / directed

ransterred to P.S............ ... .on point.of jurisdiction. FIR read over to the Complainant / Informant,

\ .................................................................................................................... to take up the investigation /
| dmitted to be correctly recorded and a copy given to the Complainant/Informant free of cost.
i
I
fy

@ wd o i
‘\) i J h
\ Signature of rhe‘}_@ﬁ‘gm-dﬁ rge@%@?fmzon wit
AN

Name ................. 4 16[}_,,_. 76?.(1 N
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GOVERNMENT OF WEST BENGAL T
BACKWARD CLASSES WELFARE DEPARTMENT @;}_j
WRITERS BUILDINGS ~
BLOCK-I 2"°FLOOR
KOLKATA-700001 ,ﬂo\

Visit our Website: www.anacrasarkalvan.sov.in

FL

No: 1951 -BCW/MR-47/2011(Pt) - Dated: 1. G. Do\,

From:-

Shri S. L. Chakraborty, WBCS (Exe),

foint Commissioner for Reservation andl

ex-officio Joint Secretary to the Govt. of West Bengal.

HE

The Joint Secretary to the Govt. of West Bengal
Home (Special}) Department, Human Rights Cell
Writers’ Buildings, Kolkata-700001

Sub: Request for furnishing Action Taken Report

Sir,
| am directed to refer to your memo no. 672(25-HS/HRC/Misc-02/12 dated o may,
2012 on the above noted subject and to state that regarding Recommendation no. 5 & 7 of the
Report on "Prevention of Atrocities against SCs' by Shri KB Saxena an action taken report is
enclosed herewith.
Enclo: As stated
Yours faithfully,

P
(S. L. Chakraborty),

v Joint Commissioner for Reservation &
4 ex-officio Joint Secretary ta the Govt. of W.B.

Govt. of West:Henguw

ARV
A /\\[\ Homes Deparnimell
W hY!

Special Sectiva

. . 2
/ 7 Miarv Nog’lgdtoé_ o6
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“Action Taken Report regarding Recommendation no. 5 & 7 of the Report on ‘Prevention of ’]/‘%
Atrocities against SCs’ by Shri KB Saxena.

» -
‘

On Recommendation no. 5:

In West Bengal the State Level Vigilance & Monitoring Committee has been constituted
vide Notification no. 3909/A-BCW/MR-31/05 dated 29.11.2011(copy enclosed). The
Committee consists of Hon'ble C.M. as Chairman, Hon'hle M.L.C. of B.CW. Department as
Member, one M.P. as member, sixteen M.L.As as Member. Other Members are C.S. to the
Govt. of W.B., Home Secy. to the Govt. of WB, D.G. & L.G. of W.B,, Director/Deputy
Director, National Commission for the SCs & STs, State office, Kolkata and Secretary of
B.C.W. Department as Convener. The Committee held the last meeting on 07.07.2012.

The District Level Vigilance and Monitoring Committee have been constituted in all
the districts of W.B. and first meeting of the newly constituted Committees were
also held in most of the districts.

On Recommendation no. 7;
The incidents of crime against SC/ST are comparatively less than other States of

Country and occurrence of such incidents is not confined to a particular area.

Secretary of Backward Classes Welfare Department has been appointed as ‘Nodal
Officer in terms of Rule 9 of the SC & ST (PoA) Rules, 1955.

Police Protection Cells have been constituted in West Bengal Police Directorate &
Kolkata Police Directorate.

The police Administration of the State Govt. has taken initiatives to open SC & ST
Protection Cell in each District/ Commissionerate. Similarly at the State Level there is
SC & ST Protection Cell headed by an Officer of the rank of ADGP in CID, W.B.

Since the incident of Atrocities is less and West Bengal is also fess atrocity prone
there is no special police Station for SC/ST. Since, there are no specific atrocity prone
areas in the State there is no Delineation of Atrocity Prone Areas. As such, no area of
the State has been identified as “atrocity prone area’ or identified area’.
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AP
o GOVT. OF WEST BRENGAL -
' ! OFFICE OF THE DISTRICT MAGISTRATE ‘ "’ C

BACKWARD CLASSES WELFARE
JALPAIGUR!
Ph. No. 03561- 230665/230834 Fax No. 03561-230917 email: bewjal@yahoo in

Memo No: 3557 .. / PO-DWI/BOW Dated:.%0/C% /2012

To
The Jt. Secretary to the Govt. of W.B.

Home (Special) Department

Human Rights Cell %Q
Writer’s Buildings, Kolkata- KN

Sub: Action taken Report sought for by Hurhan Rights Commission
over the recommendation of K. B. Saxena’s report on
“Prevention of Atrocity” against Scheduled Caste.

Sirx,

Enclosed please find herewith the photecopies in connection above mentioned subject as

desired by you.
This is for your information and taking necessary action.

Yours faithfully

/{Jn

DISTRICT MAGISTRATE

Jalpaiguryy = 4
o

el

EAR CMIH- 125 PROP R ctfon Taken reportdoc



RECOMMENDATIONS OF THE REPORT ON
‘PREVENTION OF ATROCITIES AGAINST SCs’ BY SHRI KB SAXENA

I{uisdiction of Action : State Governments

S. No. R. No. Recommendations
1 3 To be decided and implemented by State.
2 3.1 Related toc State Level
i 3 4 ! Related to State Level '
o " | District Level Vigilénce &_Iﬁo‘ﬁi;c.;\ring Comumittee was constituted

at Jalpaiguri district on 24/06/2009 and the same was again

4 5 reconstituted on 02/01/2012. It has been decided that D.L.V. & M.
Committee will hold meeting at least in every quarter and the
proceedings will be uploaded in the website.

5 7 Related to State Level

6 8 Related to State Level

1 10.3 Related to State Level

8 10.4 No comment

9 15 Yes, atleast one women police functionary exists in every Police
station in this district. ]

10 18 Related to Home Bepartment

11 17 Related to State Level

12 18 [nstruction has already been taken to educate them as per
instruction.

i3 20 Related to State Level

14 23 N.G.Os./ Human Right Activist are actively working in the field in
this district.

15 24 Relaied to State Level

16 24.1 Related to State Level

17 25 Noted

18 30 Wiil be posted in the website.

19 35 Related to State Level

20 57 No Comments

21 58 Related for the District

22 59 Does not Arise

23 60 Does not Arise

24 61 Does not Arise

EAR.CW3- 12\PROP R Atrocity Eeport.doc

Page lof 2
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5 No. R. No. Recommendations
25 62 Related to Home Department
S |
Already a service called Labour Service exist in every district
28 83 )
which looks after,

27 65 Related to State Level

8 87 kelated io State Level ’
(‘.H_.... _ —_—

29 17 Action has already been taken

30 86 Related to State Level

31 88 Related to State Level

32 96 Action will be taken as suggested

33 97 Noted

34 98 Action has already been taken

35 85 Action has already been taken

36 100 Noted

37 101 Ref. to State

38 102 Related'to Siate Lével i

39 103 Already enjoy the height in this district.

40 104 Ref. to State

41 105 Ref. to State

42 107 Machines already exist to protect,

43 111 Related to State Level

44 112 Related to State Level

45 113 Will be taken up

46 114 Related to State Level/ Central Level

47 121 Related to State Level
[
L 48 130 Noted for guidance.

EARCAIS- EPROP RY'\Auocity Report.doc

Page 2 of 2
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Government of West Bengal qu
Department of Correctional Administration
J Block-B, 2™ Floor, Writers® Buildings, Kolkata-700 001
No. : 62-DCA/4M-54/10/C Date : 11.04.2012

From : 0.S.D. & Ex Officio Deputy Secretary to the Government of West Bengal.

To The Joint Secretary,

Home {Special) Department,
Human Right Cell,

- Writers” Buildings, o T
Kolkata-1.

Sub Action Taken Report sought for by NHRC over the recommendation of K.B.
— Saxena’s report on ‘Prevention of Atrocities against Scheduled Castes’.

The undersigned is directed to refer to his memo no. 407(47)—H.S}HRC/M150—02/ 12
dated 28.03.2012 on the captioned subjéct and to enclose herewith Actiom Taken Report of

this department, as called for in his letter under reference, for his appraisal.

7
7 F .
Enclo. : As stated. ﬁég\/ 9
g / /
OSD. & ExO }cio Deputy Secretary

to the Governpnent of West Bengal
J

on._ o, SHCTIOH

THarv No. 4% \ -.di. \Qh\\l

Hansda/



. Government of West Bengal _ ’n(}
. Department of Correctional Administration

Block-B, 2™ floer, Writers' Buildings, Kolkata-1
N0.2829-DCA/4M-54/10/C Date: 13.03.2012

From: Joint Secretary to the
Government of West Bengal

To: Joint Secretary to the
Government of West Bengal
Home (Special) Department,
Human Rights Cell,

t Writers’ Buildings, Kolkata-1.,

Sub:  Action taken report sought for by National Human Righ:s
Commission over the recommendation of K. B. Saxena’s report on
"Prevention of Atrocities against Scheduled Castes”,

The undersigned is directed to refer to his memo. N0.244(27)-HS-HRC/MIS: -
02/12 dated 01.03.2012 on the captioned subject and to enclose herewitit action taken

TR, W e oreip Mo ol 8 . m«**ivn:." 5 *ﬁtﬂ;#‘»wm N

report of this Department, as cailed for in his letter under reference, for his appraisal.

Receipt of the memo. along with enclosure may kindly be acknowiedged in due

course.

Enclo: As stated.

hn \"o\r\ /\‘ﬁ‘/

Joint Secre{ary to Ye
Government of West Bengiil.

KM
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ARAWISE  REPLY OF DEPARTMENT - OF CORREETIONAL |
¥ ADMINSTRATION , GOV OF WEST BENGAL TO THE .~ o

VENTION OF

RECOMMENDATIONS OF THE REPORT ON ‘PRE! :
S TROCITIES AGAINST SC” BY SHRIKB SAXENA !

;
sg

Action : State ‘Government_s'
SEBRTEA TR

: _ Recommendations

S No. | RNo. |

raiming of Officials - A 3-tier fraining programme for police and civil
' 4 in-the implemeritation of laws and regulatory
e a bearing on atrocities committed on SCs, may
first tier of training may be imparted by National
4 Lal RBahadur Shastri National .Academy of
Administration 10 COVET only trainers from each State. The second tier
{raining may be organized by a State Training Institution identified for
this purpose by cach State ‘Government {0 COVES officers of level of
DSPs. SDMs, ADMs, etc. The third tier of training would deal with
ofher civil and police officers at the lower level- This training may be
organized by the DMs and SPs of the concerned Districts. The design
and syllabi of training for the three training courses may be approved
By the Natipnal Human Rights:Commission. . . .
An Annual Workshop of DMs and SPs_on implementation of these

laws may be organized in the State's Administrative Training |nstituie
where the State Home and Social Welfare Secretaries and DGPs may
interact with participants on the whole range of issues concerning the
subject and specifically to identify problems expefienced by them in.
al of cases of atrocities, those experienced by

investigation and tri !
victims and impact of measure's_un‘dertaken tc prevent recurrence of
with atrocities

such incidents. Presiding officers of -courts dealing
cases may be invited to these workshops to lecture on the
shoricomings In investigation leading to acquittal. Based on this |
feedback, Stale Governments may take necessary corrective steps
-expeditiously to improve the administration af these laws.
States need to constitute exclusive special courts for dealing with
atrocity cases in districts where volume of such cases is large. Special | TRe ynaflon
public prosecidors for this work may be selected on the basis of their Ch:e_,;, .d.‘cmuﬂ,
competence and commitment and their level of remuneration should | ks Db
he adeguale to sustain their interest in work. National Human Rights
Commission may, lay down norms for such selection to improve the
level of motivation and perfofmance. ' ; '
Ctate level and district level vigitance and monitoring committees may
| meet regularly as Pper rescribed  provisions. Human rights
organizations and activists v‘?rorking for apnd with Scheduled Cagstés Theanalfer
may be involved in their- deliberations as membersfinvitees. Their d{-}e"“ &} Comestn
proceedings may be . adequately -publicized and also’ placed on' the e :MPﬁ—'
website of the State’ Governments.. National Human Rights ,
Commission may suggest that State Home Minister and SC Welfare

H

functionaries engage
- measures, which hav
be implemented. The
Police Academy an
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Thy the competent authority and officially pass it on to the concemedy|
| authority with a copy to'the District. Magistrate f_c»r.taklng up necessary
| investigation. This arrangement may be -adequately publicized mSC
- Y habitations of the block. - T A S SR I O
18 | Self-help-groups of SC'women should be formed in" each village! with: T::%mélﬁd;:u
: © l'sizedble SC-population, in atrocities ‘prone areas to start, with'and to | ™ S
| i other aréas subsequently. These greups, apart from baing mobiliz‘ed*i My TR
; 1| for: activities rélating ‘16 thrift, “credit and development: may- also’be!]

‘| given ‘elementary legal training along with sessions on confidence’
| building which equips them with knowledge and strength to take up
cases of wviolence and discriminations against SC women with
Potlice/Civil functionaries and provide emolional support to the victims |’
in siluaticns of crisis. At least one'or two women in each group may be{ |
specificaily trained to draft complaints on- behalf of the victims and
despatch them to ' competent authorities and ~Human ‘Rights |
organizations/activists, if any. Ministry. of Social Justice and Empo-
wermant may include: this measure as a part of activities for
administration of SCs/STs (Prevention of Altrocities) Act, 1989.

—pwitfirareppropriale ‘Staje of a Nafional Commission (Human Rights/

Naticna! Human Rights Commission with  the help of State
Covernments and Human.Rights organjzations should identify .at the
level of-zach districty whiere atrocities against’ S€- wamen occur, a’
| Wormen's organization ofts branch, a lawyer/ fawyers, fumar rights |

N :
. 0 -

i complaints: régarding-‘geider. related violengs where ths : com patent |f
| authorities do not respond orhave shawr-obvious bias in-dealing with|j -
it :The identified agancy ‘may take up the matter with the! competent |

Investigated properly It may alse, where necessary, take up the matter |

SC&STMWomen).

[ Governments and human sighs organizations may identify at the level |
of gach district, a NGO, human fights activist'ar an organization; with' |
empathy ‘for 8Cs which can be approached in case of custodial |
viclence or any other atrocity by the victim's fam‘ily or well wisher for.Ji
help in taking up the matter with.the competent authority and informing |
‘the National/State Human Rights Commission so that process of |

fenquiry is initiated expeditiously.

1 State Governments reporting a large ntimber of cases of violence in |;

\Judicial custody may.constitute an ombudsman - (Committee) headed |,
by & “retired * judiclal “officer,, with an i eminent.” lawyer, | NGO
srepresentative/social- activist working for Dalits,..public-spirited citizer
.and-retired civil/plice” officer ‘withi . high reputation .which may. :be

activist activist’s_;or:']y\‘{glfefr'éga’géncya’{agegqiés,’isocial'wo’rker',. who can || TR
be- conigcled by ictims: 'or members  of her- family in.cases of | - %

| Authority_ if the -complaint'.has ‘not'been registered ‘of is”not. being' |

National = Human Righ?s-;;commi'_s‘sion Twith, the help of Staf;____' ___

Fde

i -Utilized by National Human Righis Commission to look into cases of |
! _l:custodial atrocities where prima facie State's version does not satisfy.- |i
;’! B T R T LN PLA
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N | - : - o L ; ”‘(0
o . 1 programme should provide information on whom the women affected
by the system, potential victims and their guardians should a_approach
- | for seeking intervention of the Government. The temple priesis shouid
'i | be targsted in this campaign for conveying the message ihat they
incur criminal liability -in encouraging or conniving at this practice. :
- NGOs and social activists should be actively involved in this campaign. | ‘
Intensive survey should be carried out by the concemned State
Gavernments. in their respeciive areas to identify 'Devdasis”who have
not yet been liberated from the -practice as also those who have oy
abandoned this practice but have not yet been brought within the ! o . .. 5.
ainbit of rehabilitation. This task may be accomplished with the help of | peps.
NGOs, Village Panchayats, wemen activists and sacial workers, The
rehabilitation ‘of such Devdasis may be taken up most expedilicusiy h
and completed within a . -specified time frame. The Nationa! |
Commission of Women -may monitor this. - N
The pattern and contents of the rehabilitation programme for Devdasis
.| may be completely overhauled so as to incorporate the following @
. _ . An integrated package which includes inputs of poverty
: ‘alleviation, housing, health, nutrition for children, drinking water, | . -
- ~ educatian, PDS,'_fSoqial.'segurity, cetc., through = appropriate | Te mafio
convergence of existing programmes: ] dinan mat
: . Confidence building measures ~ * . ' Comesin
~ Special efforts aimed at saving the girl child of Devdasis from | B bl
 falling.into this practice and removal of stigma from their children
.oanschools. 0 .o T T T |
i . . The liberated Devdasis shalld not be subjected to loan burdén in |
. ihe pattern of rehabilitation worked out for them.
i - There should be a single window delivery of various admissible
i benefits to remove bureaucratic red tape and other hassles.
The entire programme implementation should be entrusted to a
single organization with a full time functionary at the State leval
exgeuting it. L o
61 “The liberaied Devdasis may be organized into Society at the District |
rievel. The Society may - be assot:iat,ed,‘with the entirs pfogfamme j '
-concerning Devdasis and some components of programmes may be | Te we
-entrusted to it for implementation as well. An apex levsl arganization at | %,:’"ﬂ; [
.the State level headed by Secretary, Woman and Child Development | a
: il .may coardinate the work of District lcvet societies. This society should |
1 Jalso liqisewith_ Government agencies. to sort out problems of their
imembers and’ also- ensure that ineligible persons do not comer
‘benefiis meant for gentine Devdasis. ‘
A Police Task Force should be set up in each concerned State .
'quernm_eni o investigate_complaints_ of trafficking in women and 'LK:"”‘““;'
chnidren..- This Task Force shouild thoroughly investigate. casss where | C.:,j&g:m Thas
Devdasm and/or their daughters have been pushed into hrothels. It .-'naph"'.' '
ghould build up information on agents, ‘middlernen, religious priests |
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30 186 Ministry of Social Jusm;e an_d_ Empowerr_r]cnt in coopergnon‘ with % T dos o
i Ministry of lLabour may'. identify 'occupauonS'_where 5 migrant | * o ot
o ' labourers are employed as bonded Labour or child labaur and assist

Nationa! Human Rights Commission in their intensive inspection for
their identification, reiease and rehabilitation by the State Gover-

nmenis. - L : — 1
31. 88 A labour catchment area development brogramme may ba Initiated to

target those areas which  push a large num_ber - of !abo_urers,to, .
other States in search of work.-Appropriale package of development Bomisl i daes nd
' measures may be implemented to femave conditions which force | Corpunn i,

! labeurers from these areas fo niigrate, Ministry of Social Justice and Bepl.
Empowermeant with the help of Ministry of l:abour may identify such ' y
areas from where SC labhoyr migrates, get projects prepared and pro- | - -
actively work to get them 'inc_i'uded in the Special Component Plan of
the concerned State Governments and sectoral programmes of
concarned Ministries for im lementation. o :

32. 96 Where 5C beneficiaries have been distri
pregramme but they have not-been given

buted land under any
formal possession of it

bossession may be delivered to them in respe

flem in accardance with | ¢ e T Dt

i ctof such land and enfry | o : FL‘T
f?ﬂi fo thie affast may be mads in relevant revenue records. Contentious Coacen Ry
!{i | cases should be softed out i_:yithir‘]_a t,irm_é:_f‘-f'r‘ame and those which arg
!4 - pending in colrts should be expeditiously fought out at the State’s
s 33. g7 Where SCs are Cultivating land which belongs to the Government/
: fg Gram Sabha/ Panchayat, gt for which they have not got ownership Thewming 4
; _ rights, such ownarship may be conferve on t
.

, the provisions of law, rules or the Go
[ to such lands.ip the cancerned State. " | e
Where' SCs are working as insecyre tenants or shars ¢ o
status may bé'ehtéredjin'thé"revenLaa, records to facilitate security of | - S
lenure and fp_rdtec;tioq"againét;érbitrary"ew'ction_ In accordance " with m“‘m;‘i"”ﬂ
| provisions dontained iy the relevant Land Reform laws of the Siate . Grem i3 peph-
a9 | Government fand, Bhoodan land ang surplus ceiling land available for |
' | distributicn But not vet allotieq may be distributed to-eligible 8Cs (also
1 STs as per prigrities laid down in respective Stafes) so that they are
nelped o disengage Athemselves from their- traditional “degrading

Jerment instructions pertaining

——

[N
1

I R |
Congm I, pafh

i ' | OCcupations.
S — 1 2CCUDa

! 38. 160 Top priciity should be given 1o get expeditious court decisions on

arsa of suiplus ceifing land which is locked i
availabls for distribution to SCe and other pooy.
In cases where nen-Scheduled Caste persons
the tand which are owned/ cultivated by m
may be taken to res'tolre‘the'se‘lands to the
cither the State Government should fight oyt t
aid ta the affected SCo L -

Ve melon doos rt
fomionn T pan-

huge'
n litigation so ihai-it is

have encroached upon
embers of SCs, action
m. fn casa of litigation,
he case or provide legal

T 1nalle s deaa
Comzaniw " Ris Dokt

Thi T 1n Al
Cov wnwy -fhi p_-_}-.!'r.

heir_ Land Refmmé Laws. Which
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48, ?‘q—ﬁﬂinfstries of Sacial Justice ang Empowerment / Tribaj Affairs may _
. ‘ SPONSO! research studies on various problems relating to DNTs (of | Twlle
specific iribasy communities, where hecessary) to obtain valuahle }’E"“T
| insights and necessary inputs concerning them for Undertaking palicy ‘-‘j;‘;fﬁ_”‘ that
j 8 Linterventions on their upliftrnent, desti matization and Mmainstreaming, | °
47 121 Similar exarcise should be cariag out by the Staie Governmenis in T mathy
respsct of the  reserved POsts under them angd their PSUs, ete, where D52t e,
teservation is applicabte. : Thiy Peby -
- 130 Underﬁutélization, diversion ang misutilization of funds allocated for
SC deveiopmeant under SCP and Sectorg| Schemes in various States
} | is CMErGINg as a matter of serious concem. Flanning Caninission “The b
i Pehould collaci delails of these leaiures siulg-wise and arrange discy. " .
' j S$I0N with defaulting States and work out streng measures g sio fes v}
’ diversion ang misutilization of funds and premote their full ang praper ij@):“
, utilization. 1t shoyld devise effectjve mechanisms such as punitive | [ ?‘H
financial consequences which Create adequate Pressure on Stats '
' Govarnmenis against Tepetition  of  ihege practices. Nationa!
’ Commission for SCs ang STs may visit defaulting States fo,
, discussion to accelerate the pressure, Ministry of Social Jusiice and
Empowerment May monitor the impact of thesa measuras with the
’ L Nelp of competeni research or
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, GOVERNMENT CF WEST BENGAL

5,
/ ru y Speed Post |

- HOME DEPARTMENT
: HUMAN RIGHTS BRANCH
/ WRITERS’ BUILDINGS, KOLKATA — 700 001
/ Ng.76 HS/HRC/Misc-02/12, Dated, Kolkata, the 11™ January, 2013,

From: Sri MK, Kundu, =" ’E; L. ﬁ -
¥ ,F‘ina "

Joint Secretary to the ’ : .
Government of West Bengal. 1\ C‘;c@ LI .
1 i 208 :
_j(nz St Rajiv Shamma, ;
Secretary General, ¢ \ a :\’GQ’( ,
National Human Rights Commission, ' N — §
Faridkot House, Copemicus Marg, - e Mo - i

New Delhi— 110001, e T

Sub: Action Taken Report sought for by National Human Rights Commission over the
recommendation of K.B. Saxena’s report on “Prevention of Atrocities against Scheduled
Castes”.

Ref: D.0O. N0.20/1/2004-PRP &P, dt.04.01.2012 of the Commission.

Sir,

Tn continuation of this Department’s earlier letter No. 1630-HS/HRC/Misc-02/12, dt 18.10.2012, T
' am ditected to send herewith the copy of the Action Taken Report sent by the District Walfare Officer,
/ Purba Medinipur vide No.1041/BCW/Purba Medinipur, dt.23.11.2012 for favour of the kind perusal of

the Commission. \'s

N Yours faithfully,

\
N
th
’ |M. K. Kundu]
Joint Secretary
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g—-—-——_________________
Government of West Bengal
Office of the District Welfare Officer ,
Backward Classes Welfare 0\‘\0\

Purba Medinipur

Ermail; imid@gmaileom

Date: 23/1/ /20/0_

To

The Joint Secretary, to the Govt. of West Bengal,
Home (Special) Department

Human Rights Cell,

Writers' Buildings,
_Kolkata- 700001.

Sub: Furnishing of action taken report over the recommendation of K.B.
Saxena’s report on “Prevention of Atrocities Against SCs”.

Ref : This office Memo No.776/BCW/Pu-Mid. Dated-03/09/2012 and
your Memo No.1846(8)-HS/HRC/Misc. 02/12 Dated-22/11/2012.

Sir,

With reference to the above, this is to inform you that the report in question has
already been sent to you as per this office Memo No. noted above, copy of which enclosed

herewith.

However, a copy of the report which was sent earlier is enclosed herewith for favour

of your information and taking necessary action please.

Enclo:- As stated above.

Yours' faithfully,

b}\/\_/

- ) icer
Backward Classes Welfare
Purba Medinipur

Govi. of West Bangal
Home Deparument
Special Secticn e
MHarv No..a il Q 4 _-1_:2:12 l

DADWC-BOWNDfice leLter Abhishek\Abhishek_Qfficial letter {From 30.04.2012\Furnishing of actken laken report aver the recommendation ol KB, Saxena.docx
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Government of West Bengal

Ofﬁce of the District ‘Maigstrate

" (Backward Classes Welfare) | O\M
Purba Medinipur S ;
: Emaily dwobew. pmid@gmailicom
MemoNo. 774 /BCW/PurbaMedinipur Date: £3/09/20/2—
To

The Joint Secretary to the Govt, of West Benga]
Home (Spemal] Department .
Human Rights Cell;i

Writers'. Bulldmgs

Kolkata 700001

" “Sub: tion akien Report over the recommendatmn of K:B. Saxena 5
report on “Prevention of Atrocities agamst Schedule Castes"

Ref Your Memo No.1276(9)- HS/HRC/Misc- 02/12 Dated-13/08/2012
addressed to the District Maglstrate, Purba Medlmpur

r\lt

Sir,

With reference to the above, this is to inform you that the requlred report as sought
for by National Human Rights Commission over the recommendation of K.B.Saxena's report
on Prev_entlon of Atrocities against Scheduled Castes” has already been sent to the Joint
Commissioner for Reservatlon and Ex-officio Joint Secretary to the Govt. of West Bengal,

Backward Classes Welfare Department vide this" off'ce Memo No.706/BCW /Pu-Mid. Dated
07/08/2012, through special messenger.

However. copy « esald report’is "Enc':loeeq'?h'ej__riev:\_/i%hffo?.t':favou'r of your information
and takmg necessary action.
Enclo: As stated above.

Yours faithfully,

DistTict & f:ro'e\Offlcer

Backward Classes Welfare
“aw—"Purba Medinipur

Memo No. 774 /7 (1) /BCW/ Purba Médi

ipur Date: 4"77'/77/20/ 2
Copy forwarded for favour of information to: -

The Additional District Magistrate (H), Purba Medinipur.
A\

Distric Welfare Officer
Backward Classes Welfare
Purba Medinipur

{ADWO-BOW\Office tetter_Abhishek\Abhishes_Otficlal letter {From 30.04.2012M\Aclion taken repon over the luummend::x K.B.Saxend.doo



Governmént of West Bengal
Office of the District Magistrate 29)
(Backward Classes Welfare) | O

o Purba Medinipur N o
N Ry BT | e T A
MemoNo. %% ... BCW/Pu-Mid, Dated- 07 /2572012 _

To,

The Joint Commissioner for Reservation & = -

berr

Ex‘officio Joint Secretary to the Government of West Bengal,
Backward Classes Welfare Department,

Sir,

8Writers’ Buildings,
-Kolkata-700007: '

;?‘Furh'is.'hiﬁ of action” taken-‘report-over -=t-he?:?rec0m-m'éndaﬁon

-of KB,

T Saxena’s're ort on “Prevention ot*Atrocities Against SCs”"
Ref. : Your Memo no. 1952(38)-BCW/MR-47/2011 (Pe), Dt-04/06/2012:

With reference to the above, action taken report of Recommendation nos. as mentioned by vou are

furnished below for favour of your information and taking necessary action :-

Paolice Officer/. Women Police or Ciyil

Recom A

mendati Action Taken

on No, _

3.1 Annual workshop of DMs and SPs on implementation the laws may be organized by the State
Government at State level. - :

5 District level vigilance and- monitoring committee of the district has been re-constituted on
04/01/2012 and 1™ meeting of the committee held on 19.04.2012. Next meeting will be held
immediately: ' -

7 This district has no atrocity prone area.

§ State Government may institute an Annual Award for the police statior/

10.3 Necessary direction may be issued by the competent authority,

104 Instructions of the National Human Rights Commission would be followed,

15

The district has no atrocity prone area, SP, Purba Medinipur is being requested-to depute Woman

functionary may accompany the. male police officer /

during investigationof complaints 6f viclene against $.C woman. -

. . fﬂé‘ 2

1416: Purba*Medinipuris being requested 1o take Hécessary steps for setting-up woman police
‘ at district Jevel. ' g ! '

18 | There’is'no atrocities prone area in the district. SHG have been formed with SC/ST/OBC/General
Caste woman in each G.P/P.S. : _

20 Steps to be taken as and when necessary and as per direction of the state Government,

23 -do- ' s

25 S.C. population of ‘the district is 14.466% as per 2001 census. As such cell has not yet been
created. : ' .

30 The matter related to state and central lovel,

35 . The'mitter is hiotréldted for the district,

59 There isno ‘Debdasis’ in the district,

60 Not applicable for the district.

61 Not applicable for the district.

62 Not applicable for the district.

Y ours faithfully,

})(p 300
Addl. District Magistrate (G) '

/,;D/ Purba Medinipur

—

DADWO,BCWA_ Leiters & Qthers\POA File\t.Commissicner{Reservation_Furnishing of Action taken rl:pot??lSaxenu_POA doc
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GOVERNMENT OF WEST BENGAL
HOME DEPARTMENT
HUMAN RIGHTS BRANCH

WRITERS’ BUILDINGS, KOLKATA — 766 091

. th
No.244 HS/HRC/Misc-02/12 Dated, Kolkata, the 6 February, 2013
From: 31 . Bhattacharva, :
' Special Secretary to the NHRC.
Government ot West Bengal. . .
; L C.ROUNIT

¢ Aa—ry e

f{u: Sti Rajiv Sharma, [ 9 FRR Q3

Secretary General, _ \
National Human Rights Commission. m \’\
Faridkot House, Copernicus Marg, Dy Bin

Wi Thall: 110 AN ) 5

INCW LTI — L 10 Uy - Ao - =

Sub:  Action Taken Repert sought for by Natienal Human Rights Commission over the
P Al o bred - '
Ui a

il £ T7 D O - ]
FECONIMICNGaUon of A.D. Sazens

Castes™,

Ref:  D.O. No.20/12004 PRP&P, dt.04.01.2012 of the Commission.

Sir,

Tn continuation of this Department’s earlier letter No. 76-HS/HRCMise-02/12. d&.11 .01 237
am directed to send herewith the copy of the Action Taken Report sent by the Addl. District Magistrate,
Darjeeting vide Memo No.04/1(TYSC/ST/OBC, dt.0401.2013 for favour of the kind perusal of the
Commission.

) : Yours faithfully, -
{ w | !

2119 | Fre\®

\ﬂ\(’ﬁ ?;Algmmii o o (3 Bhattacharva) o

& Special Secretary

focal %4\ Qﬂk’
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S Gevernment Of West Bengal, 22— L
S Office Of The District Magistrate Darjeelinge ]
SC/ST/0OBC Department. !
!
L.
: 4
Memo. NeC}HZI(JQ/SC/sr/osca ‘dateddy - O] —/2013, L
Te
shri M.K. Kuandu,
Joint Secretary te The Gavt. Of West Bengal,
Home (Specisl) Department, Human Rights Cell,
tiriters Buildings-KelKata=700 001.
Sub = 3dctien tcken repsrt seught fer by Natisnal Human

Rights Cemmissien ever the recemmendatien of K.B.
Xaxena's repert en ( Prevention af Atrocities) Act
agalnst Scheduled Castse ' :

Ref s- No. 2444 (27)-HS/HRE/Mise=02/12, Ne 606(25) -HSFHRCMis
02/12 dt. 2644:2012 and ne. 672925)-HS/HRC/Misea02/12
dt. 09¢05l20120 .

' O_; L5}
Kindly find enclosed herewith the list #f the xerex:

being farwarded by the Superintendent COf Police, Darjeeling ever the
jssue of Preventien ef Atrecities Act upen the Scheduled Casts, which
have been Regitered the case and duly ended in Charge Sheet and Final
Report Of Mistate ef Facto

This is fer favaur of yeur kind perusal and

infermatien.

| /%ﬁ\\\’b

Encle:z- As stated. Adél, Disﬁribt Magistrates
. Gﬁgﬁfﬁarjeellng.

| REREEEE KW B PRSIy N



Office of the
Superintendent of Poljce
Darjeeling
Memo. No. 6/ 59 g _pyr -~ Daed 29/ j2/nors
From  © The Superintendent of Police, ;
DH;L‘CH;” ; '
To o The Distriet Mamsz:me :
Daijecling. s
Sub - Vievenuon o Aloeities againsi Schedulod Cacres
s Foper - Youroffice Memo. Ne.273/1(1)/SC/sTIOBC Dated 13.12.2012.
A - -
\
7 Kindly find enclosed herewsth the | list of cases reported under SC/ST
-
- (Prevomion of Aliocitieg) J Act for the period from Janrary 2012 to Novembar 2012 ag
: desired under refirence.
v . Hoelo - A stzned above, - Superintendent fPolice
L _ Darjeel
- 0‘2"11{1/}{./




PO FROM JANUARY TO

v 2 Dated ~ 31.3.2012 U 3(1)iiXv) of The
chedule Tribes (Prevention of Atiocities) Act, 1989 . was Started
is that ¢ 31.3.2012 received 2 written cemplaimt from one Shyi
dnzi Crvaon of Pacoz Line . Naxalbari T.E., P.S-NYL . Digt-
pefsons namely (1) Randit Roy | S/0 Late Anil Roy, {2) Sudhan
singha wac (3) Selen Roy . 8/0 not noted all of Bengaijote , P.§.-
o3y cocupied his piece of land meeasuring 192 decimal at Mouza
1 10 enier tliare as well as restrained him to plough the same . The
¢ {ongress party in the said land, Arrest -« NiL. QI Bagdogra are
© The case Nas been ended in FRaF. Vide Naxatbari P.§. FRM.F. NG

SeatEs gy
Sie

PS8 Caze no 89412 Dawed 20,0512 U/S 376(2)(fy/506 12C RAV Sec
on of Afrocities)Act. This case was started over the wriren complant
i TE, P.S - Naxalbari, Disi- Darjeeling. The brief fact of the
ceived a souplaint from Simi Fuimaith Gere of Belgachi T.F that her
s Gore {11} was raped by one Rishal Goala (17) of same locality a
t 16.00 hrs. Arrest: - 0T {Cne) huvenile confljer with law was
reduced Before JIB Darjeeling . Dy, 3¢ Sitiguri and C.1. Bagdogra
Ii& vass hos been ended InChivge sheet vide Navalbard PS.CS.
sEsiet ] psvson,

Roferanoe Wy

is that an 20,0507

dauehisr au

Case Wo - 87112 dared 13.6.12 U/S 493/376/506 1PC. Added.
POA Azt 1989, This cass was started over the complaint of
ne Oriot of Paing Kumari jare, PO Simuibari, PS Kurseong |
£the case is that she wag having an love affuirs with one
fadhat Goswami of Satbhaiye, PS Naxalbari . Dist. Darjeeling

i N -~ .
manen Goswgm

fad miade senugl relationship with the
axt of martiage. At least when sushila Oraon talked 1o
: abstncs of her parents ar hor horre, Nandu Goswami refused it
o4 with dire conscquences. Arrest — 01{one). The case has besn ended i
wang PS8 No. 94/12 dated 1092012 against 1 accused person,

g ]

ser. Comiplainant: - Kumari Babim Bara D/O Shri Bartu Bara, of
iP5 - Maxulbari, Disg- Darjseling. Case details: - The cornplainant
ipan dey <o shi tapan dey of same locality since one & half ¥IS. In
pan dey phvsically invimated (raped) the complaivant for several occasion in a

1o : VY VIEW Le. singe after few days the complainsit raalised that
Ltipan sdex to marry her b he refused 1o marry her and also deslined
ioihe complainant. The compiainant belongs to Schedule cast
aen balengs to general cast, hence, S20 3{0{xi) of SC &ST {Prevenijon
) (Tewr) Sitiguri. Arresr: - 01(One). The principal accused was

- Bagdo rra supervised the case locally. The case has bzen ended in
oS 89112 dared 15,9201 2 ngdingt | aceusad person.

P easu o 32 dated 13,0712 uf% 376 1pC RAYV Sep, 3i)xi) of 8C

Blosry View T
having lave ail
coLcses of which i

E
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" PR e L 08 O 15717 dated 22 0712 ws 363 TPC RIW Sec. 30)(xt) of SC &
SRR cactain At Can P.Majurden, Dy S (Vraitic) Siligua. Complainant; - Sri

ity of Dres shandhy Para, PS- NXL, OFG Cese details; - on 18.7.12 at - N
e vomsgelaing § am one rupdas saibo sio wmlal satbo of deshbandhu para ps
ane swarup ghosh of babu para forcefully kidnapped her
cay to her tuinen {rom her residence . Arrest; - Nl {The

ion s proceading. Dy. S ¥, Siligui supervised the case localty.

~ee Wo, 47412 dated 17.8.12 U/S 3(1) (v) (x) of SC 7 ST
. ease was stavied on the written comptaint of one Shri

Rsm Shankar @ Kami of mali busty Ringtong T.E. PO
e.ding, The brief fact of the case is that ou 15812 at in
~mplaint neighibor nemely Kama! Bahadur Mukhia S/0
+ while the complainant was i his house having rest the
14 started abusing Yasr and shouted and saymg him to
sam lai katelue”, You scheduled caste you lower caste
il 01.00 hws in the morning the local people namely
Pranay Diswakasna S/O Debraj Biswakarma zad
,Scd in this incident ihe coinplainant below scheduied
e members of schieduled caste violating the norms of
1330, FIR named accused person amested and forwarded
Ve, The case has beea eaded i Charse sheet vide
ed 1.8.2012 agoivst 17”&1(.;4;-1.15@& person.  CT Sadar

S R L

32 No. 114712 dated 02 10.2012 U/S 498A 1PC RIW

POA) Act 1689 has besn started over the complaint of Ls
;¢ Tshesing Lepcha of Chest Chmic compound, P.S. {2
i mattied to Sandeep Tshering Lepcha S/O Tashi

frer the mariiage she has been subjectad to menral and

dhar m-iavws, Aer mother-in-law Reno Pradhan did not

ihe groond that she belongs to 5.7, conmnunity and

- ended i Chavse shest vide Kalimpong PS.C.S No, - to
soused pevsons. Addl S Kalimpong supervised the :

P4 case No. 38712 dated 0712012 USS
LATIS See. 3 of SC & ST (Prevention of Atrocities) Act, 1989 1
Leon stated ove the complaint of Hadsh Chandra Mochi $/O Lt. Premlal Mochi of
i Puib ‘ *§ Phansidewa, Davieeling. -Cn 03.11.2012 at abowt
e comipoanant was proceeding towards Chikanmati from
o Bradg wh one Md. Gulan alon gwith his three brothers and
iz The olrpimnam and hit bim by sharp cutting weapol and
aeadset. As a result he sustained grievous mjory and the
The local vzople 1escued him and admitted at Bidhan
st i uader mvestipation. OF Naxalban supervised the case




	

